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LEGISLATIVE ASSE1b:tY. 
, ",",'" " ,-;'" '( ',t:,"-'; 

Monday, Slet March, 199'1. 
• 

'The Assembly met inthp Assemblty Cbamber' of the Council Bon .. 
:at EIE'veD of t,he Clock, MI'. Pre8idMti in the Ohair, 

. " ,J 
""QUESTIONS AND ANSWERS . ,  :  r ~ . . .. '. . (  , .  "  . 

CUA'UON ()r ~  DIVISIONAL AND SI8SIONS COURTS IN HAZARA 
AND THE MABDaN Sl'B-Dl'nSIONOF 'till PISRAWAi'li. IbmtOT. " 

985. ·.awab Sir S&hlbl&da ~ ~  Wil1 GQvernment be pleased 
to state: 

(a) If the North-West ~  Provinoe administration have been 
,  , appointing £01' 8()ine 'time past' additional ofticel"8tohelp the 

Sessions a.hdDivisional' Judge of Peshawar aad Hazara in the 
dis}l9s!'1 of his ~,.  ~  work ~.  it ~ ,  ainQe when and 
how. ,~~  additional officers there are at present r 

~  What is the number of civil &ppea.ls now pending in that court 
for disposal 1 ' 

{c) What is the averBge dispbSslper month of each officer of theBe 
appeals and what Js the average numberofapp8&1s admitted 
in this court eaoh; month l' , , 

(d) Have Government ~  any inquiries as to' whether 'that 
- '  - ~ ~  'Will ever .be able ~ .cope with ~  heavy civil and 

CmnlnM work Without addJtlopal help-If not" do they pro-
poSe to do so and if neces8&? to establish separate Sessions 
and Divisional Courts in Hazara and the Mardan sub-division 
of the Peshawar District 1 , 

• JIr. 1:. B. Bowell: (a) An additional Divisional and Sessions Judge bas 
'been appointedpennanently since December 1918. A third Judge is 
appointed from time to time when the ,state of the pending cause list 
renders it necessary. The appointment of such third Judge 118.8 now been 
'sanctioned flS a. temporary -measure until Slst March 1927. 

(b) 366. 

(c) The average disposals are 26 per mensem by each officer and t,he 
average institution8 in Court 58 per mcnsem. 

(d) The twejudgee' should be able to cope with the work with oce .. 
~  ,~ ., ~  , ~ . in the ~ . District and" ~  8ub-

dmSIOII. of thp. Peshawar, ~,  are ~ . ~81  ne'Ce.8"'Y. 

~~  • • • 
• 
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Cal.&'I'IOlf OP A SZCOIlD DivJtm)IQL, .A!lfD SJCSlIONI-COUR'!' .,. THI: 

KORAT, Bon, AIID DallA J1aIlUlr. Ita.. DISTRICTS. 
086. • ... wab ilr SaJdbUda AbdUt Mum:' Will Government be pleased: 

to state: 
" '/I) If an ~  SeslioDS _d' ])ivif!ional Judge has been appoint-

, ' 
.... 'r '!:. 

1. " 

ed to help in clearing the 8N'ears of judicial work pending iDo 
the Court of the Sessions and Divisional Judge, Dera. Ismail 
'Khan, and, iilO, 81'eI the Government ,in' a pesition to .atate 
how long ·it will take him to clear the arrears? 

(b) Have Government satisfied themselves that the permanent officer' 
can cope with the ordinary work? 

(0) If the reply to the above is iDt the negative, do ~  pzo-
pose to create a secondSeasions and ])ivilioDal Court; for the-
Kahat, Bonnu Rnd Dera. ISUlail Khan Districts? 

1Ir.'.. B. BoweU: (0) An Additional Divisional and Sessions Judge' 
,was appointed and he cleared off the arrears by 28th . February 1927. 
(b) Yes, Sir-with occBsional MsiBila.tioe. 

(c) Therefore does not arise. 

'CII.UTION OJ!' SJ:l'A.B4TB DISTJUCT AND SE88IONS COURTS roB. THE VARJOUA 
DIS'l'B.ICT8 OF THE N ORTH-W EST FRONTIER P;aovINO.B. 

987. ·.awab Sir Sahib.ada Abdul QIiyum: (a) Will Government be 
pleased to state the reasons l'I'hich deprive the various districts of the North-
Weet Frontier Province from enjoying the faoilities of separate Diatrict and' 
Sessions Courts? 
(b) If the chief reason for it has been the want of funds then do Gov-

~  propose to consider the matter in the light of the improved' 
financial condition of the Government of India? 

.1Ir. lI. B. Bowell: Each District has not a separate Divisional and' 
Sessions Court, because the amount of work emanating from Districts other' 
than Peshawar does not justify the appointment. The same is the case 
in the Punjab where several District and Sessions Judges hold charge of 
more than one Revenue District. 
It is not a question of funds, Sir, but of the proper adjustment of 

judicial machinery. 

POl'rTI •. 'TlON, L'ND REVENUE, ETC., OF TIlE MARDAN Sun-DIVISION OF 

THE PESHAWAR DISTRICT .\ND THE KOHAT DISTRICT. 

988. ·.awab Sir Babiblada Abdul Qatyum: «(J) Will Govemment be 
plea.sed to furnish the following information with respect to (1) the Mardan 
sub-division of the Peshawar District, and (2) the Koha.t Distriat of the' 
North-West Frontier Province:. 

(i) Population, 
(ii) Land revenue including • Abiana ' (water tax), 

(iii) The total number of judicial CQses (criminal, ~  and ~  
o inatituted in the law courts Of ,the sub-division and the 
diatJrict separately, in'theyear i926, ' 

(iv) The ntimber of gazetted officers posted at ea.ch plnee? 
• 



.: ~ :  .  i 

(6) ~ ~ ,  .-re ,~  the ~ _ ,8DOu.iv, w,n of the-
lub·diviSioil DaS oODaid_ly iDoreMed.-. ,lhe ...... of the opening of the 
new oanaJ aond t.he' revision  of 8 ~  DOW Ulpqreu' in the lub· 
diviaioa.? '  , 

(e) Is it a fact that the Assistant C6mmisaioner. Mardau. exerciaea full 
judicial and revenue powers in the ,s:ub·divilion as a District Magistrate, 
Collector. 'etc.?' ',,' , 

(d) Is the poet of Assistant .commiss.iGner Il Itmior post on the higber-
oadre of the North-West Frontier Province oarrying a IIpeoial allowuaoe? 
(8) Was there a proposal to cOl).stitute this sub·c1ivisiOll iDto a ~  

District and will Government ~  .'tate if that proposal is still under the 
OOIlllideration of the ~  of India? 

Mr ••• B. 1 ~ (4) (i) to (iv). I lay 011' the '-hIe a statement ,cOD-
taining the infonnation asked for . 
• (6), (e) a.nd (d). Yes, Sir. 
(8) Such So proposal was I believe considered by the Local Administra-

tion at one time. But. it is not DOW before the Government of India. 

81.,._", 
.!' 

• ..,daD 
811b-Di yJaIma. Kola .. DiIWid. 

(/I) (I) Population 8,80,8M 2,1,,1. 

(") LaDd ret'en.. iIIeludiDf ".Aw.." (water 
tax) 1l,6l1,299 1,52,194. 

(iii) Total number of judirlal cues iDd.ituted iJI the Law CourlM iJI lUll6 I 

CrimiDal. CivD. BeYIlll1l11. 

, lIazelaD Sub-DivlaloD 8,818 2,182 1,'166 

Xobat Diatriet 1,928 2,366 1,9115 

('''> Number of pzetted otleen: 
KaMal! Kohat Dlatriat. 

• Sub·Divia1cm • 

PolitleaJ Departmftt of" ... 
1 II . • 

Provineial Civil Service • " 
j) 40 

CONVERSION or THB SlIB-DIVISION 01' MARDAN INTO A SEPARA.TB 
DISTRICT. 

989. • •• wab Sir Sab"""4& Ab4u1 QatJ1lDl: (4) Will Government. be 
pleased. to state:' 

(i)-If the beputy Commissioner of Peshawar is always OODsidered to 
be an everworked official and is given personal aoai,t.\nts from, 
time to time? 
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:., . "., (ii) lid. MIO a. fact that his • Mulaqa. ' and office work is very very 
heavy anti that he C&DJlot get sufticient tune to attend to his 
, judicial and touring 'Work BDd that the sub·divisional officers 
of Mardan, Charaadda and Nowshera are cODsequently given 

. 
'1. 

t ~. .~ 

full judicial powen? .: 

(b) If the replies to the above are in the a.t1irmative, will Govemment 
pleue sta.te if they propose to give relief to the Deputy Commissioner of 
':' Peshawar by constituting the moat important sub·division of Marcie into 
a separate ~  

1Ir. II. B. BoweD: (a.) (i). Yes, Sir. 

(ii) The • Mulaqat' and office work of the Deputy Commission., 
Peshawar, is very hea.vy, hut he has sufficient time tQ,attend to his judicial 
and touring work. The Sub· Divisional Officers of MW&n, CharSadd.. and 
Nowshera. have full judicial powers. 

(b) The question is not at present under considera.tion. 

FORMATIOX OF THE SWABI TAHSIl, OF THB PESHAWAR DISTJUCT INTO 

A SXPARATB SUB-DIVISION. 

990. ·.awab 81r 8ahlbuda Abdul Qu,um.: (a.) Will Government be 
pleased to state if they are considering the question of forming the Swabi 
Tahsil of the Peshawar District, North·West Frontier Province, into&. sepa.-
ra.te sub..division? 

(b) Are Government aware' that some of' the villages are more than 50 
miles from the Headquarters of the sub·division and that the inhabitants of 
these villages have to travel that distance for attending to their petty civil 
eases at Marclan? 

(e) Are Govemment aware that there are no proper roads and convey· 
ances  such 88 railwBy" eto., in several parts of this area Bnd that the 
people are enduring ~ hardships and expenditure on that acoount? 

(d) Are Govemment prepared to consider the advisability of ordering 
the location of 0. first ol88s Magistrate Bnd Munsif's court at Swabi until 
1Iuoh time BS the Tahsil oan be formed into a separate sub·division? 

Mr. 1:. B. Bowell: (a) No, Sir. . 
(b) The most distant parts of the Tahsil are 40 miles from Marclan, 

but most of the villages a.re within easy reach of a main road. . 

(e) As regards roads ... No','. There is no railway at present in the 
Swabi Tahsil. 
(d) It is not oonsidered ueceasary to Incur the' exPense of making this 

'Change at present. 

TRANSFER TO GOVBaMMBNT OF ROADA ADMINI8TBIl.1!:D BY THB DIBTRIC'f 

,BOAHD OF PI'SHA1UB.· 

'991. ·.awab Sir Sablbuda Abdul QalJ1UD: Will Government beple88eil 
to .tate: '. • 

(a.l' If it ia a fact that the District Board of PeshaWar, North·Wen 
Frontier Province, has oharge of sueh &. 18~  number of roads 
that ~ cannot keep them in proper order' . 



" . 

(b) w.. thel'8 a provincialooiitribvtioato the ~  Boud for the 
. repairs of these mads, aud if 80, bent mucb.? 

(0) Rae that contribution been stopped, and, if 80, i1nce when? 
(Il) Is it a. fact that Home of these. ro&ds ~ more of a provincial 

nature than local? • 
(e) If so, do Government propose to takeover some of these roadI 

and relieve the District Board of this unbearable' burden? 

. 111' ••• B. 'KoweU: (a) The Peshawar District Board cOlltrol 91 miles 
of metalled roads and 4,582 miles of unmetalled roads. 

(b) Before 1921 Government gave occasional grants for road repairs. 
"i •. , B.s. 25,000 in 1918-19 and Rs. 50,000 in 1919-20.' . 

. '1, 

(P) No contribution has' been mado since 1920. ';',<> 

(d) and (6). No roods ara considered to be of It provincial nature. 
Same are acquiring increased district importance and an extension of the 
rvad system is urgently required. No programme, however, is possible 
until the Board agrees to Buthorise additional taxatRJa... 

CONR'J'IlUG'l.'ION OF .\ R.\II.WAYFROH CHA1tS,aDDA TO SWABI TN TUB 

PJtSDAWAR DiSTRICT. 

992. ·Xawab Sir 8&bibsada Abdul Q&tyam: (a) Will Government be 
pleased to state if a' deputation of some respectable land owners of the 
Peshawar District waited on the Honourable the Chief Commissioner to-
wards the end· of the last year and requested him, along with other matters, 
.for. the improvement of communications iu. the District to enable them .to 
uport their grain and.other produce to tlte nearest railway stations and 
markets $Ild make it easier for them to pay the land revenue enhanced 
in the new settlement? 

(b) If so, do Government propOIle to take action on the representation 
by opening the long ~  railway. line from Charsadda toSwabi?, 

Mr. •. B. 'Kowell: (a) Y.es, Bir. . 
.(b) The Charsadda-Swabi Railway project is being investigated. 

CONFEltMENT OP HONORARY POWERS ON PRIVATE INDIVIDUALS tN ftB 

NORTH-WEST FRONTIER PROVINCE. 

• 998. ·Xawab Sir S&biblada Abdul Q&tfUJD: (a) Will Government be 
pleased to state what principles are followed in conferring honorary powers 
on private individuals in the North-West Frontier Province? 

(b) Are these powersoonferred ~  a view to assist the judicial'Y by 
utilising the services of ezperienced retired officers or for keeping up the 
position' or even for reviving the prestige of certain families in the Province, 
somewhat. on the lines of the old feudal system?, 

(0) Are ·these powers conferred ~  by Government or by 
selection from among those who approach the authorities with a request for 
the grant oftbese powers? 
. '. . 
. (Ill Is it a faet that higher powers of Additional Distriot Matistrate are 
oacuionally coDferred on ~  having no modern education ar uperi-
ence of judicial work., , . 
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(e) Are G-ovemment aware that the oonforment of theA powers on 
inexperienced and inadequately eciueated people is unpopular with the 
publiollld that protests have been made against the exercise of these 
,owers? 
en Do Government propose to restrict these powers to experienced 

and well educated persons in future? • 

1Ir .•. B. BoweD: (a) Such 'Powers are oonferred on well·to·do gentle', 
men of, social status much as in England and in other countries. 

(b) The powers are conferred with a view to assisting t,he judicial 
administration. 

(1:) Powers are granted on the recommendation of District omoera 
'after approval by Sessions Judges and the Judicial Commissioner. 
(d) Government are not a.ware of any instance in whioh this has been 

-done. 
(.6) Therefore does not arise. 

(j) The restriction already exists. 

Bawab Sir Sabib.ada Abdul Qa.iJum: Is the Honourable Member not 
,aware that protests have been made against the grant of the powers of 
Additional District Magistrates to some of the Honorary Magistrates? 

Kr .•. B. Howell ~ I was not aware of that, Sir. 

Bawab Sir Sabibzada Abdul QalJum: Is Government aw&'1'8 that it is 
found some times inconvenient by the police to take their ohalans to these 
village courts, and also inconveaient to lawyers who have to attend theee 
private courts, and that in some cases the parties are made to pay the 
i)()st of oonveyance of the a.ocused and the polioe guard to the pla.oe where 
the Court sits, and do Government propose to fir some educational 
standard of qualifications for thelle men' 
. MI. E. Ahmed: Is it not derogatory to the prinoiples of justioe that 

in this country it (justioe) should be administered by these private iDdivi· 
duals who are not educated familiar with judicial work and up.to.date 
rulings-on points of law? ' 

1Ir .•. B. BoweD: It mURt be .. matter of opinion. 

1Ir. E. Ahmed: Is it also a matter of opinion as regards justioe? 

HR.IBVANCEII 01' .~  DIVI8t01f CLERIC8 0' TRB AaKY DBPAR.'l'KBJrr 

AND TRB ABKY HBADQUARTB1.8. 

994.·Kh&D BaIaI4ar SUIIraI BuaID Blwl: (G) Is it a fa.ot that a 
third division haa been created in the Government of India Seoretariats· 
and the Anny Headquartel'8, and, if 80, when has it been created? 

(b) Is it a. fact that previous to the creation of the third diviBion .there 
were only two divisions, namely, the ftrat division or upper division and 
aecoad diviaion or lower divisiOll? 

('0) Is it a fact that since the creation of the Stat! ~  Board 
41a.oh recrui.!; to the second division had to pasa the qualifying examination 
oi the Board 'for that divilion befol'& be "ould be recruited in the GMena· 
ment of India Ser-retariats or the Army Headquarters? 

r  • 



(d) Is it ,. 'fact "that the Establishment Officer of the 'Army Depart-
'Dlent oompelled some of the second Division men of ~ Army.Depart •. 
'ment and the-Anny Headqua:rters who p88Sed the staB Selection Board 
~ .  before the creation of the third _ division to appear for the 
seoond division examination held by the Public Service CommissioD 
recently? If so,how manyl . • 

(8) Wil1 Government be pleased to ~  whether each of such candi-
dates W88 declared by the late Staff Seleotion Board to have passed the 
-examination for the second division? If so, will Govemment he ple88ed 
·to state the reasons why and under what au1lhority the Establishment 
Officer compelled them to appear for the second division examina.tion again, 
recently held under the. auspiMs .of the Public Service Commission? 

(f) Will Government be ple88ed to state whether men of the Civil 
Secretaria.ts placed under the sallIe ci?cnmsteces ~ compelled to re-
appear at the recent examination? 
• I 

Mr, G ••. YoUll,: (a) Yes; the third division. was created in June 
1924 in the Government Secreta.ri&t and in the Malter (laneral of Supply 
Erech of Anny HesdquartAl'R. 
(b) and (0). Yes. 
(d) No, Sir. The Establishment Officer could not have done this,evell 

if he had wanted to. 

(e) Does not arise. 
(f) Not so far All 1 am Rware. 

NUMBER nIl IBuuN8 IN TBB POLITICAl. DBPAKTM:ENT. 

99lS.·Khan Blhadur 8111&ru Bu.aID Khan: Will Government be 
pleased to state the number of IndiaD,8 ~  in the Politioal Depart;. 
ment in each of the 188t five years, showing in each case the claa& of 
·service from which such Indians were recruited, and the· names of eaoh 
-such offioer? 

Mr. •• B. Bowell: A statement fumiahing the information required is 
la.id on the table. 

No. of Incllan oflWera 1 Senieee fl'OD! ! 
.emp'oyed In tbe Poli- N&mllll of IlUcb oilit'el'R. whlell they werll ; 
tical Department. I'tIcruited. ' 

.--... -.-.--. ,,-... - _ .. _._.--.. -/.----. "-,,. --r'" 
" or Ii in 1922 • _, Nllwab Sir MIl' Sham, Shah 

X. B. Uamidullah KhllD 
; X. B. Mil' Shllrbat Khan 
i U. B. DiW&D GY&I1 NRth 

_I PJ'Onnclal (;"11, Jlotlr.,d from IIIlrvlee 
Service. in J nne., 19112. 

• DItto. 
'1' Ditto. 

·ft in 1928 

: X. R. Sadullah KbaD • 
! 
. i K. B. Hnmldullab Xhaa 
I K. B. Mil' Shubat Khan 
.; B. ~ mnn GyaD Bath 
, X. D. &da11ah KhAn • 
! B. B. Dbal Lehoa 'SIngh 
. If. B. N ... b Kuntrar J[lwi 
i 

• I Ditto. 
· ! Ditto. 

· i 
'1 

Ditto.. 
Ditto. 
DItto. 
Ditto. 
Vitt.o . 
Ditto. 

• 

• 
• 
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~ 

Names of IUCh ~ ~ 

ServiDeli f1'OID I 
which the, were I 
recruited. I 

• 

. . ~ --'-' ----. --... ,--.. --.... _. 

9 iu ~ ~, 

10 qr 11 ill lIJ:.!1I 

• Provincial Civil Retired from .. rm 
8ervicill. in Auguat. 19240. 

K. B. Kir Sharbat KhiID 

R. B. Diwllu Gyan Nath • 
K. B. Slidullah Klmn. • 
R. B. Dha! l.ehDa SlDgl.. ./ 
K.-B. Nawab llumlrv.Klum • 

'1' K. B. Mir Shilrbat Khall 
. R. B. Diwan Gyan Natb 
I K. B. I!ladullllh Khatl • 
, B. B. Dbai Lehna Singh. '. 
I K. B. Nawnb Muzaffar Khan. 
I K. B. Muhrl. Ium-ul.. . 

I 
I 
I 

1 K. B. Maulv'i 1~ inn 
, ~ I ~. ~. ,. . ~ ~. , .... 

I Lt. Abdur Rahim KhaIJ ~ 
,I 
• K. B. Hif SJwrJJat Khlln 

R. B. Diwan Gyan Nath • 
K. B. WuHab Kh'D • 

I 

I 
! 
I. 

Ditto. 

Ditto. 
Ditto. 
Ditt.... 
Ditto. 

~,. 

Ditto. 
Ditto. 
Dlttu. 
Ditto. 
Ditto. 

Ditto. 
1~ CIvil 
'Service. 
I!lcUan .Army. 

Proy.Jncllll Civil 
'Service. 
Ditto. 
1)ltto. 
. Ditto. R. B. BhiH Lobnn Blngb .  . 

K. B. Nnwab Muzal!ar Klum • 
Ko.ll. ?!;luPd •. ~ . .. _ .. ~ ... , 
K. 11. Mnulvi Ahmad Din 

I>itto. 
. :Pitto •. 
Ditto. 

Mr. K. ".-S,MeDon 

J.t. Abdur Itahim Khan •  . 
LLt. Sahibzadtl 8yed lskander Ali 
~ . 

t Lli. Kllnwar VI.heBh,..ar Nauth Singb. , ." I 

J ndian Civil 
Sorvice. 

Indian Army. 
Ditto. 

-Ditto. 

No f'ftruilfM"t 01' 
1\ I_iota, IIIG, _lie ,It 
19fU Otll'fO!! to t". 

, lack of ~ 0111"-I ',dtittl'. 
I 
I 

,'.: 

The ~  of Atttlch'. 
}'orelgu aDd Political 

~ . froUi 
whIch K. B. Muham-
lDad ~  

\Val premottJd . to the 
Politic&l Department 
i,reprded a.a· ~ 

vinciPl Civil Hervlce 
pclIIt for the purpoaes 
of rel>tuitmeut. 

. . ~ ~  ~ ~~  IJ8rv"i'ee 
in JOY. 1988. 

DATil OF THB DB8l'ATCH OF THII' VIEWS OF TIlE GoVlltNMBNT OF bDlA 

TO THE SKCREI'Alty 011 STATE ON Tui REPOR'I' or mE AVXILIARY AND 

TERRn'ORIAL FOROBH COIPlITTJlJo:. 

996. ·EbaD Bahadur Blrfaru BUIIIID DaD: Will 'GovernQlent be· 
pleased to, state when their views on the Auxiliary. and the Territorial 
Forces Committee were aeut to ~ Secretary 'of State? 

:Mr. a-. X. YOUDI: On the 24th3uD8, ·1926. 
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TliIL¥lU.PB Tlu.mNG CLAti8118'IN SOHooLS AlfU ~. 

997. -lDum Bah&cl1l1' Saifaru Jl1III&1D Dau:-(a) Is it a fact that 
there are telegraph training classes in certain approved soh,ools and 
oolleges? i •. , ~ . 

(b) If ao, how many schools and colleges have got telegraph. ~ 
clasaes, aDd what are their names? 

Sir GiDen Boy: (a) Yes. 

<b) Six. Their names arc; as follows: 

(i) B,"mes High School, Devlali. 

• 

(ii) , Lawrenoe Memorial ~ , Lovedale. 

(iii) St. Joseph's College, Coonoor. 

• 

(iv) St. l"idelis' High School and Orph&llsge, MUll8QOrie. 

(v) Scottish Churches College, Calcutta. 

(vi) Ashutosh College, Bha.wanipur (Calcutta). 

DlilPOI!AJ, OF THE I·'OR/nON PARCBI, MAIl. IN THE CALCUT'l'A GlI:NBUAI, 
. POST OPJlrcL ~  

. 9QB. -Mr. Amar .ath Dutt: (a) Is it a fact that the Government of 
Indi/).· have ~  overtime 'allowance to cope with the extra work in· 

~  with the disposal of foreign parcel mail articles in the Calcutta 
General POst Office? If so, what are the conditions and the rates of such 
~~ .  allowance? ' 

(b) Is it a fact that the Presidency Postmaster, Calcutta, is drafting 
auxiliaries from the various departments in the Calcutta General Post 
Office to cope 'with the work without paying the overtime allowance? 

(e) If the answer to '!lhe above is in the . ~ , will Government 
please state whether arrangements for the work of the auxiliaries in their 
respective departments are made by the ~ . .  

The ~  Sir Bhapeodra lfath Jrttra.: (a) Yt'R. The conditions 
and ,rates. of. ~~  pay ,8J;'6 8S follows: '  . 

• 

'Upto 
600 
. ~. 

(l AlI8istaut l'olltmastel' at . 

11 Head Clerk' at 
~ Il Clerks 
I  . 
19 Cooliell 
/ 
II Carpenter 

H ... a. p • 

100 0 pur mail. 

I) 0.0' 

2 (I 0 

0-.. :11'0 
eacf. 
080 

., 

., 

., 

" 
with' one extra clerk for everv 60 IIdditiona) p'H'Cels Rnd one extra oooly 
for ~  120 ~ .  parcehl'-. . ( 

... (b) ~  (c) .. The HOllourable Member'. attention is invited ~  repliea 
, , ~  parts (a} and (b) of his starred quest,ion No. 1145 on the 9th, 
Ma.reh 1926. 
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P&OQJU)UB. ,OU,OWBD IN TaB BOllDAY GENERAL ~  IN 

CONNJWTION wI'I:a THE DISMSAl- OF TlU. INWARD Fon.IIGN 
\  P ABelL MAIL. 

999 .• JIr • .&mar lIath DuU: Will Government please state what pzo.. 
,cedurt!l is followed in the Bombay General Post Office for the disposal of 
inward foreign parcel mail articles and whether the system of drafting 
auxiliaries is in vogue there? 

" fte JIoDouable Sir Bhupendra lIath JIltra: The Honourable Member's 
attention is invited to ~  reply given to part (c) of his starred question 
'No. 1145 on the 9th March 1926. ' 

GUANT e)ll OVERTIME ALl-OWANe! FOR WORK IN CONNEC'rION WITH THJt 

DISPOSAL OF lNWAllD FORIIGN . ~  MAIL IN THE CALOO'rl'A 
GENERAl. POST OFFICE. 

1000 .• JIr. Amar lIath Dutt: (a) Is it a fact tha.t Government have 
· sanctioned overtime allowa.nce for work in connection with the disposal 
·of the inward foreign mail articles in Calcutta? 

(b) Will Government please say whether the same procedure will be 
adopted in the Calcutta General Post Office to dispose of the inward 
· foreign parcel mail? If not, why? 

fte Bonoarable Sir Bhupendn. Xath J[itr&: (a) Yes. 
(b) Government do not propose to adopt the same prooedwe. Over-

time pay is granted for the disposal of inward foreign mails in the Calcutta 
General Post Office hecause this work hu to be done when the staff re-
quired for the purpose are off duty. The disposal of the inwud foreign 
parcel mailR in the Calcutta General Post Office does Dot involve the em. 
'ployment of staff on overtime duty except on occasions of pressure, when 
-overtime pay is granted. . 

INOREASE IN LOSSKH 01' PAK.CBL B,ws AND INSUREII ARTICLBS DUIUNG 
1'HK RKGlMI OP MR. C. D, RAE. PUSIDENCY 

POSTMA8TER., CALCUTTA. 

1001. -Jlr. Amar Xatll Dutt: (a) Will Govemment please lay on the 
table a comparative statement showing the number of parcel bags and 
insured articles lost and the amount of Government 108s involved therein 
(I) during the regime of Mr. C. D. Rae, the present Presidency Post-
muter, Calcutta, and (2) during the regime of his predecessor? ' 
(b) Is it a fact that there has been a.n increase in cues of loss of parcel 

· bags and insured articles during Mr. Rae's regime oompared with such 
eases during his predecessor's time? If so, are Government prepared to 
institute an inquiry to ascertain the reasons for the increase? 
Sir G&DlnBoy: (a) It is not possible for Government to 8upply the 

· Honourable Member with the information asked for owing t,o the deatrue-
· tion of old records in accordance with the ruleR. 

(b) !JoeR not arise. 
JIr. K. Ahmed: (Jnandible) 18 it not a fact, Sir, that ;,he reBAOrls for 

such ;ncreBAe are best known to each and every member of the I'arty of 
my Honourr,ble friend the questioner, and in spite of the virulent character 
.of the moVement all the credit is due to Mr. Rae for the sagacious .p' 
:'he hBfl taken to put a stop to the loss of these parcels and insured letters? 

r 



QUBI'lIPliS AIrJ) "SWOS. 

Mr ........ a\1a Dllt\: Perhaps the Honourable Member is in the 
-confidence of the J?epartment. . • 

Mr. E. Ahmad: But is it not 8-foot tht during the la.st communal riofl 
in Calcutta. great credit was due to Mr. Rae who took such precautionary 
steps in the case of insured parcels a.nd valuables? • 

Kr. President: Mr. Amar Nath Dutt. 

111' • .Amar B&th Du\t: I have nothing to do with the communal riots. 

Mr. President: Mr. Ama.r NBth Dutt. Question No. 1002. 

EMPJ.OYMEN'I.' 011 LEAVE RESERVBS IN 1'HK RF.(HSTRATION AND PARCEl. 

DRrARTHENT8 OP THE CAJ.CUTTA ~ . POST OFFIOE. 

1002 .• J[r. AlDar Bath Dutl: (a) Are Government aware that leave 
reserves are not promptly sent by Mr. C. p. Rae, Presidency ~ ~ , 
-Calcutta, to work in the places of offiCials on leave, speCially In the 
Registration tmd Parcel Department!; of the Calcutta General Post Office 
and some of the town Bub-offices and thut the remaining staff are compelled 
to manage the work of the' absenteea in addition to their own work? 

(b) If the answer to the above be in the affinnative, do Government 
propose to adopt effective measures to ensure prompt relief as sOOD as &oily 
·official goes on leave? If so, what measures do Governmmt propose to 
adopt? 

Sir Ganen Boy: G-ovcmment have no information on the subject, bu' 
are making enquiries. 

INORBASB Q}' TJUVB RESEII.\'F.S FOR THt: POST OI'PICE .\ND THE RAILW.\Y 

MAIL SERVICE. 

1008. ·Kr . .Am., Bath D1Itt: (a) Is it a foot that the All-India Posta.! 
and Railway Mail Service Union ha.a represented that the 17 per cent. leave 
reaerve sanotioned by the Govemment is entirely iJladequate aDd that the 
leave reserves should be increaaed. by 25 per cent. for the Post OtBce a.ncl 
'.00 ,per cent. for the Railway Mail Service" 

(b) If the &Dswer to the above is in the a.ftinnative, will Government 
ptease state if they propose to inoreMe the percentage of leMe reserves; 
.and if 10, when? . 

ft. Honourable Sir Bhup8lldra .ath IIltra: (a) The All-India (includ-
ing Bunna) Postal and Railway Mail Service Union represented that a 
leave reserve of 25 percent. should be Aanctioned for Post Oftice clerks in 
India and 80 per cent. in Bunna II.Dd for sartera in the Railway MAll 
Service. 

(b) The leave reserve for sortCl'1'l in the Railway Mail Sorvice has been 
inere!Ued to 20 per cent. in India and 25 per cent. in Bunna. A general 
arraDgement bp also been introduced pennitting of the grant of. leave on 
medical certificate even if the total number of absenteeS be in excels at 
the sanctioned leave reserve. In the circumstances Govemment do not 
thiak it ·JlGOe8Bary to inorease the leave reserves for the Post Office or fur-
ther to increa.ae them for the RaHway Mail Service.' : 

• • 
• 



[21sT MAR. 1927. 

·'CONTB.4<iT WITH lbsSRS. GARAGE AND ~ ~ rOR ITO: ' 
CONVEtANCB OF MAILS IN CALCtTTA. '. 

~ ." . 
. '1004. *Mr • .-mar .atb. DlI": (a) Is it 80 fact that Goverilmenti h ..... · 
entered into a contract with Messrs. Garage and Company, Madras, under 
the tems of which the contractors have taken over charge of the conveyance 
of mails and the motor fleet formerly under the control of 1;he Calcutta 
General Post Office? . 

(b) If the answer to the above is in the affirmative, will Government te 
pleased to lay on the table a comparative statement showiIlg the COlt of 
mail conveya.nce in Calcutta before and after the contract? 

(0) Is, it a fact that the old motor vans were sold to the contractors? 
r If sO, wfil Government please lay on the table a statement showing (1) 
the number of cars sold, (2) the dates of purchase of each, (8) the original 
cost of each, and (4) the price at which each of them .was sold to the 
contractors ? 

(d) Will Government please state the reason wh.y the cars werenoi 
sold by public auction? 

Sir ClaDln Boy.: (a), (b) and' (0) (1), (2) and. (8). The Honourable Mem-
ber's attention is invited to the replies given to parts (a), (b) and (e) of 
the starred question No. 1150 asked on his behalf by Mr. 8. C. Ohose on 
the 9th March 1926. . ! ,.'," ....• ; '" . 

(e) .• (4). The information in respect 'of each vehicle is not available. 
The sale price of the fleet as a whole was fixed by the Tribunal of Arbitra-
tion of· the Bengo.l Chamber of Commerce. 
(d) It was presumed that these second hand cars, many of which had 

done a considerable mileage, would fetch 8 better price by sale to the 
. contractors as the result of an impa.rtial valuation than by sale at a 
public auction. . 

SAVISGS EFIi'II:CTED BY THE CONTltACT SYs,,'BK Oli' CON.VlilY.NOB· (F »;AJ,Y.S 

IN CALCUTT". . 

1005. *JIr. Amar .atb. Dutt: Will ·Government be pleased to state if 
the 'contract system of oonveyance of mails ill Calcutta has resulted in 
any saving of expenditure? If so, wha.t is the amount of annual savings? 
If not, why was the contract system ~  

Sir GaDan Boy: The Honourable Member's attention. is invited to the 
reply ~  to part (d) of the starred question No. 1150 aabd on hiB behalf 
by Mr. S. C. Ghose on the 9th MarQh ~ , 

GRANT oP COMl'RNIIATION TO THE MOTon DmvJ:J18 OF. THE C.u.CU'l'1'A 
GENBRAI. POST O:rrICE DIeCKA RAJU) ArTER TREbTBODU(!T.ION 

. OF 1'HE CONTRACT SYSTEM OF M.Hr. CONVEYANI1E. 

1006. *1Ir. Amar .atb. DuU: {a.) Is it a .fact that the services of all 
mc*>r drivers who were attached .to the Calcutt. General :Post Office 
motor fteetwere dispensed with after the. introduotion pf -tlae· BOntraof; 
'sy"tem ·of mail 'ClODveyance? . ;. • 
(bl ~  ansWer to the above is ill the affirmati\'e, 'Will Government be· 

-pleaSed to . state· the ~  of. d.riven· ~  servioes werediBpeMeci' With· 
and the lengtb of seni!,e of eadh in ~ departrhent 1  . ... ' . . 



.. ,.",' u11 ... 
(0) Is it. a fact' that the motor drivers of the ~ General Post 

'Oftiee whose services were dispeJlfJed with, ~  similaroircumstianc8s 
were paid by the Government a gratuity a.ccording to the rules in force in 
.consideration of their past servioe in the department? 

(d) Was oompensation paid to the motor drivers of the QaJcutta 
General Post .OBice in the same ma.nner? 'H not, why 'I 

SJr GUeD Boy: 'l'he Honourable M:ember's attention' is invitooto 
the replies given to parts (e), (g) and Qh) of the starred queBtioD No. 
1150 asked on his behalf by Mr. S. C. Ghose on the 9th March 1926. 

RETB).'TIOS' OF THE SBJlVIOBS OJ!' MR. R. 11. LEGGE AS TUI'I'IC 
SUPERVISOR, CALCUTTA GUEJI.A.L :POST OFFICB, , ~ "'HB 

ABOLITION OF THB MOTOII FLIBT. 

1007. -JIl'. Amar Xath Dutt: (a) Is it a fact that Mr. R. H. Legge, who 
~ recruited direct for the appointment of Traffic Supervisor, Calcutta 
GeIlQ'aI Post Office, on Rs., 250---860, was served with a, notice and, his 
sE'rvices dispensed with along with ,the motor drivers due to the abolition 
~  the motor fleet? 
(b) Was Mr. R. n .. Legge 8ub'sequently appointed as Traffic Supervi-

'sor on Rs. 250-850? : If so, when?' ' . 
J  • :, • " 'i. , .' . .~.~ I 

(0) Is it a fact that the appointment of the, Traffic Supervisor was 
-('reated when the motor fleet WRS under the 'control of the ~  'Gen-
eral Post Office? 

(d) Will Governmeutplease state the reason for the retention of the 
-sRid appointment even after the abolition of the motor fleet? 

Sir GUIlD Boy: (a) No. 

(b) No. Mr. Legg(! continued IlS Traffic Supervisor under, the De", 
:arrangements. . 

(0) Yies, in 1919. 

(d) The services of a.n experienced and responsible Government offi-
·cial were and are required inter alia to regulate the running of the Con-
tractors' vans for the prompt and proper despatch of Government mails, 
t<> keep an account of the daily mileage run and to check the bills pre-
"ented by the Contraotora. 
• 
ApPOINTMENT OJ!' Mn.. O. C. JACOB AS A SANITAn.y SUPERINTENDEl!1T 

OF THE CAI.CUTTA GENERAL POST OJl'J!'ICE. 

1008 .• JIl'. Amar X.tIl Dutt: (a) Is it a. faot that Mr. O. C. Ja.cob, who 
WAS recruited direct for the appointment of Assistant Traffic Supervisor 
on Rs. 145-170 WBS served with a notice and his services dispensed with 
along with the motor drivers due to the abolition of the motor fleet in 
-Calcutta. ? 

(b) Was Mr. O. C. Jacob subsequently a.ppointed BS Head Clerk. Mail 
1)epartment, Calcutta General Post Office, on Rs. 145-170,? If so, 
when'! 

- . 
. (e) Is it a fact tha.t ~ Honorp.ry Secretary of the Bengal and Assam 
Provincial Postal and Ra.i'hvay Mail Service Association pr.tested against 

• • • 
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'the appoiatmeQt of Mr. Jacob lUI Head Clerk. of the Kail ~  luper-
.eamgthe ~ of the offici!lls in the general line &ad the Postmaster-
General wrote to the Secretary that Mr. Jacob had been removed from. 
that appointment? 

. (d)'Is it not a.faot.' that 'Mr. O. C. Jaoob wall agam appointed by thlt 
Postmaster-General, Bengal and Assam, as a Sa.D.itary Superintendent of 
tae . Calcutta General Post Offioe on Ra. 200--850 after. biB .l'emoval from. 
the Head Clerk .. hip of the MBil Department? ,.... 

(6) Is it a fact that the Director-General, Posts· and Telegraphs, had 
()rdered that the appointment of the Sanitary Superintendent of the 
Calcutta" General Post Office should be abolished as soon BS Mr. Leeming, 
• the then Superintendent of Stablee who was appointed 88 Sanitary Super-. 
int.endent after the abolition ofths' horse oonveyance, retired from the· 
service? 

(J) If the answer to tbe above is ·in the affinnative, will Government be' 
I'Jaaaed to state why the appointment of the Sanitary Buperintencleat 
W8S not abolished after the retirement of Mr. Leeming?· 

(g) If the retention of the appointment of the Sanitary ~
dent was necessary, will Government please state why the appointment. 
was not filled up from amongst the officials of the general line? . . .. 
Sir &&Den Boy: (/I) Yea. 

(b) Yes. On the 1st September 1925. 

(10) Yes. 

(itl) Yes. 

(8) No. 

(f) Does not arise. 

(g) The appointment is a special miscellaneous one not ordinarily 
fined py promotion from. the general line. The existing incumbent of 
this post is not eligible for promotion in the gPleraJ line. 

INCLUSION 0' TlfE ~  01' lb.. R. H. LBaoB AS IhAD OF THE 
MAIL DEPAR.TMENT IN TilE MnOR.ANDUX OJ' DISTRIBUTION 

OF WORK. TN THE CA LCr.'lTA GENERAl. POST OFFICII:. 

1009 .• 1Ir • .&mar Hath Dutt: (a) Is it a. fact that Mr. C. D. Rae, the 
P!'esidency Postmaster, Calcutta, has shown Mr. Legge. Traffic Super-
~  8S the Head of the Mail Department in the Calcutta GE'lIeral Post 
Office in the memorandum of distribution of l't'Ork of that Department and' 
bas authorised him to supervise the work of the Mail Department? 

(b) If the answer to the above is in the affinnative. will Government 
be pleased to stato if Mr. C. D. Rae was authorised to do so? If not, do 
the Government propose to direct the removal of Mr. Legge's name ~ the· 
memorandum of dir.tribution of work? • 

Sfr CJ&DIII Bo)': (a) Yea • 

. ~  The .eply ~ ~ :first part . is in the ·affirmative. Tnt) second 
Dart does not arise. ;  ( 
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GUll'!' 0, ·OY."TDlm ~~.  ToMB. B. H. 1d8a:&'I'OB Won· 
IN CONNBCI'ION WITH THB DISPOSAL OP nlll !NWAKD Foamo., 

'LBTrER MAIL.; . ,< '. :. 'J .' 

1010. -Mr, Dar B&tII. Du": (4) Is it a fllQt that Mr. C. D. Ra., the ' 
PreUdeDC1 Poetmaster, Caloutta, aJlowed Mr. Legge to draw ~ 
aJloWBnoe sanctiont!Ci for one of, the supervisors appointed in oonnection ' 
with the disposal of the inward foreign letter mail artioles tho\Jgb Mr.' Lege. 
is not an official of the general line? 

, (b) Was, the Presidency Postmaater authorised by the l'1Ile8 to dolO?' 
If not, what steps do Government propose to take against the Presideno)' 
Postmaster? 

SIr G&DeD -"oy: (a) ,YelJ. 
(b) Yes. The fact that Mr. Legge is not sn official of the general line . 

does not debar, him from drawing overtime pay for overtime duty performed 
by.him.. The second pa.rt of the question does not arise. 

EMPJ.OHUlNT 0)' V.AN PEONS ]l'Olt .ALL TRK SECTlONS OJ<' THB R.UI.WAY 

)JAIL . ~. 

1011. ·1Ir . .A.mar .&t.b. Du": (4) Are Government aware that van-
peons are not sanctioned for aU the sections of the Railway Mail Service 
and that consequently the sorters are also required to perform the dutiel of' 
the van peons in addition to their own duties? 

(b) Is menial work a part of the sorter's duties? If not, do Government 
propose to take immediate steps to provide vanpeons for all the sections? 

Sir Gallen Boy: A reference is invited to the reply given by Mr. 'H. 
A. Sams to the Honourable Memher'H starred question No. 1149 on the, 
'9th MII,roh 1926. 

GRANT 01" LOOAI. ALLOWANOES 1'0 POST . .u. EMl'LOYBBS IN A8BA .. 

1012. ·1Ir . .Amar Bath Dutt: With reference to the reply to questioD ' 
No: 1050, dated the 8rd March, 1925, regarding local . ~  ~  

will Government be pleaSed to sta.te if their examina.tion of the¥. haa 
bt.en completed, and, if so, with what result? If not, when do til., ex-
pect to complete their examination? ' 

ae Honourable Sir Jlhupendr& .ath Mitra: The Honourable Mem-
ber presu.mably refers to the reply to question No. 1059, not 1050, of 
the Srd March, 1925. His attention ill invited to paragraphs 2 and 3 of 
the reply given to stanad question No. Uf)4 asked on his behalf by Mr. 
S. C. GhOR8 on t,lw 9th MILl'ch 1926. 

HAltDFiIHl'B 0]1' TIlE INRI'ECTORI'! OF POST OPlrICKII IN THE 

BENGAL AND ASFi\)[ CracLE. 

1018 .• J[r. AInu .&th Dutt: Has any representa.tion been, received by 
the Postmaster-General, BangRl and Assam Circle from thE' SecretBry, 
Provinci,,1 Posta' tTnion. deto.iling the hardships csf the Inspectors of ~ 

~ in that Qircle? And if so, what action has been taken .hereon 7 

SIr GlDen .,,: The Postmaster-General reports thai' DO Bue1l N-
pr£.sentation is traceable all having been received iJl his office . 

• 
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, , TnleJr18i-OI! THB WORE. OpDBAD' L"''l'!'D 8~ , , 

1014 .• :irr.: .&mar' .&th' nut,: (a) Will Government be plea.eed to state 
if it is a fact that a committee under the chairmanship of Mr. Hill was 
.appointed to fix the time· test of the 'Work 'of ~ 8  ~  Offioes in 
,India? ; ,; ",":' ,Ji, 

(b) Was,there any representative of the Deed Letter Offioe workers Oll 
. that Committee ?  ' ,  " , 

(0) Is it a fact that the standard of work proposed by the said committee 
'WBB deolared by the Manager, ~8  Letter Office, Bengal, as uDsuitable? 

(d) Have the recOmmendations of that committee been aecepted by tHe 
, Government? ' 

Sir GlDeD Boy: (a) The fact is not 1108 stated. 'fhee4rnmitltee 'Ubder 
,the chairmanship of Mr. Hill was ap.pointed hy ,the Postmaster· General , 
Bengal and' Assam, to eramine the methods of work of the Dead. Letter 
'(Ance, Calcutta. ' 

~  No. 

(0) ~ , Dead. ~  Office, Calcutta, represented that the 
time-test suggested by the coirtmittee for cl,rtain items of the work WBS 

! 11 ~. 

(d) Yes, but the tinie·test is under revision. 
'l" 

DEJ.AY IN THB P,AYJlBNT OF ARREARS OF P,,n To TRB OrrICIAl.H Olf THE' 
DEAD L1TTJ:1I. OFFICE, UING,U,,,, 

1015 .• JIr . .&mar.ath Dutt: (a) Will Govemment be pleased to state 
when ,the orders sanctioning the revised scales of pay for the Caloutta 
. Gflneral, Post Office, . ~  Sorting and Bengal Dead Letter Offices· were 
'issued? 
(b) Is it a fact that the officials of the Caloutta Gp.neral Post Office and 
~ . Sorting Division have been paid the arrears of pa.y due to that 

revision and that the otficials of the Dead Letter Office have not yet been 
~  ' 

"  , (0) What is the reason for the delay in the payment of the 8 ~,  
'Dead Letter Office officials and who is responsible for the same 1  '  . 

Sir Quan Bo1: (a) On the 17th September 1926.' 

(b) The reply to the first part is in the affirma.tive and to the seqond 
llart in the negative. The officials of the Dead Letter Office were paid 
the a.rreara in February 1927. . 
(0) The full facts are not to hand. An. enquiry has been ordered 

into t,he cause of the delay. 

S{;'PEnS1I'1ISION OF ~ .  J HAl{ FA7.J.UR RAHIM, AND S. AHMED 
YIAN CnOWDRllltY, POSTAJ. OI"lOlAJ,R, FOB PII.OMOTION TO THB 

GRADE OF Rs. 850 -660. 
1016. ·1Ir . .&mar .&tIl DuU: (a) Will , ~  be .pleased to 'fItata 

-.th.eposition of (1) Mr, Abu Imam Fazlur Rahim, (2) Mr.' S. AhD?ed Mia 
ChowdaulW, (8) Mr. E.S. Kelly, (4) Mr. E. B. Stout,.and (5) Mr. E. M. 

~ .  in t?hCl. ~  8 ~  list of post.al officials .~ the ~~ of 
lts. ~ 8 . .  ,  , 
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(b) Wha\ is the principlefollowed.,m ~ 'OfBelals 011. 1\s. 250-
860 to the grade of Rs. 860--650? ,.! • 

(c) Is ii & fact that Mesan. Kelly, Stout and Ricketts havtl been promoted 
to the; grade of Ra. 8 ~  superseding the claims of Messrs. Rahi&n and 
Chowdhury? If so.' ~ is the reason for such Bupersession? 

(d) Are there a.ny adverse remarks againat Messrs. Rahim and Chowdhury 
a.nd were they oommunioated to the offioials? If not, why? • ji,;.,';, 

(e) Were Messrs. Rahim ...nd, Chowdhury considered unfit for pro_on 
to the grade of Rs. 350-650? And, if BO, why? ' 

(f) Is it a faot tha.t Mr. Ahmed Mia.n Chowdhury Wll.s instrumentai in • 
the seizure in the Caloutta General Post Office of & number of parcels OOJ:L-, 
taining ,opium a.nd chat·a. aggregating over 2 maunds in all? ' 

Sir Gmen BOY: (a) Before the promotion of Mr. E. 8. Kelly in 
Allril 1926, the positions were Nos. 2, 7, 8, 11 and 12, respectively. 
(b) By seniority, subject to suitabili"ty. 

(0) Yes, but as Mr. Kelly wo.s senior to Mr. Chowdhury, the la.tter 
was superseded only by Messrs. StouE and Rioketts. The officials su-
perseded wero not considored at the time suitable for further promotion.;' 
(d) Yes. The remarks were communicated. 
(e) Yes, for reasons given in (0) above. 

(I) Yes. Last month the Head of the Circle reported favourably on 
Mr. Ahmed Mie.n Chowdhury, and he has now been promoted OD proba-
tion. 

LATK DEI.IVERY IS CALCUTl'A. OP ARTICLES POSTED' IN THK 

VU.Y,AGJ8 SERVED BY THE CHOTKH.&ND PoST QlPICE. 

1017 .• J[r. Amar .8th D1I": Are Government aware that postal articles 
posted in the villages served by the Chotkhand Post Office are de\ivered in 
Calcutta aD. the thIrd day? If not, are tbey prepared to can for infonnation 
and. take steps to see that the articles are delivered in Calcutta ~ f;hedaYJ 
following tbeirposting in the, villages served by Chotkhand? )," 

Sir Ganen Itoy: It appears that owing to a change in the time table • 
on the East Indian'Railway. with effect from the 1st March 1927, arti-
clel! posted in villages und'er the Chotkbnnd Post Office are being deh-
,,:ered in Calcutta on the third day. I am bavingthe matter looked into. 

AI'POINTlIKNT O'F YEll/IRS. B. G.\NGtTLY AND A. R. CUATTERJD 
'1'0 ACT .AS St:l'ERINTENDENTS OF POST QPPICES IN THE 

.. BENGAl. A.ND ASSAM CIRCLE. 

1018 .• JIr. Ama.r lfath Dutt: Is it a fact that Messl'S. B. Ganguly and 
A. R. Cbatterjee Bnd others who have passed the departmental examina-
tion for ,Superintendents have not been allowed toaat as Superintendents 
in the 'I1aoancies thllt occurred in . the Bengal and Assam Circle? If 10. 
why?' • . : . 
SJr, Gala Bof:· No. The amla.ble oftlaiatiJ;lg vacancies 'fOr ~ 

~  were filled by qualified officials who VA seZJior to the offici ala 
mentioned. •  • 
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IMPOltTAlION OP OUTSJUERS 1'0 AC'1' AS SurElllNTlCNlIENTS OF 

'. POST :O"JOr.s 1N ~ . . AND .~ 1 . CIRCI .• 

1019. *JIr. Amar .ath Dutt: (a) Is it a filet that orders have been issued 
that the vacancies in the grade of Superintendent of Post Offices in " eirele, 
caused by leave ~ ~  shc;lUld be filled 'tP by qualified candidates 
'attachM to that circle? If so, wdl the Govemment be pleased to lay on 
the table a copy of lhat order? , 
(b) Is it a fact that two officers of the Bihar and Orissa Circle have 

~  brought to fill up the acting vacancies in the grade of Superintendents 
In thc Bengal and Assam Circle? If so, what is the reason for their 
importation?', 

(0) Will Government be pleased to sbate the total number of qualified 
• officials who are in the Bengal Circle and how many of them were aatiag 
Qs Superintendents at the time of the importation of the t .... o officera' from 
the Bihar and Orissa C"cle? 

IIr G&DeD Boy: (a) YCR. COpil'toI will be fumished to the HrJDoura!?le 
.Member. 
(b), Yes. Oue SUpt ... ·;lltendent from Bihul' wa,,; t,ernporariiy posted to 

Bengal in February 1926 as a special case and 1& qualified ofti.cial from 
Bengal was given the ~  offillil1iing V8CIUlCY of Sup(lrintendent 
iQ. Bihar. Another Superint.endent WIJ.Io; trausferred temporarily in }'eb-
rusry 19'J7 because no suitAble officer WI18 reported to be readily avail-
E>ble to Ut't. as ]'erMonlll 1~ . to thtl POllltullIs.er-Generul, BeDg/lJ a.nd 
.Assam. 

(.0) 20. In February 19'J6 the Dumbor W.8 17 of whom ~ were act-
ulg. In }'ebruo.ry 1927 out of 20 qU8lified Clffici .. ls 11 were acting Bod 
4 were under training or on leave. 

ACCOMMOllATION )lOR MAli, BAGS A.T B .. NKURA RAILWA'- STATION. 

1020. *JIr. Am&r .at.h D.ut.t: 18 it a fact that there is want of sumdent 
accommodation for keeping the mail bage in the :alloDkura. railway sta.tion? 
II. 10, do 80vernment propose to provide the necessary accommodation? 
, -Sir GUID 'BoJ: The information h."s been caned. for and will be sup-
I,lied to the Honourable Member II.R soon &R it is received. 

DrscoNTINUANCJI or TBte PRACTIOE or FOB'l'lfllw AC'l'ING AS GlIAltDi 
IN THI BANK,OB4 PoST OFFICII. 

1021 .• Xr • .Amar .ath Dv.\t: Is it 9. fact that postmen have to Bet as 
guards in the Ba.nkura. Post Oftloe" If so, do Govemment propose to ' 
consider the desirability of disoontinuing the practice? 
lir GaneD Boy: Since the beginning of the present month )n separate 

night guard hilS been employed. .. .. ' 

MOTOlt SERVICIt BETWEIIIN BURDW,ui AND SltHARA BAZAn.. 

i02'l. *1Ir • .Ama:r .a.th DIRt: Has any rep'resentation beElD made"by the 
11~ ,  of Bankura. to the Agent, East Indian Railway, ~  the Ma'llsgiq, 
Agent, R. D. R. Railway, to start 9. motor service between ~  and 
Sahara Blz&l'? If so, wi11,the. Government be pleased to'atatewiat stepa 
ht.:vft been taken in the matter? 
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'lIr . .A. Aw L. ParlODl,: I do not ~ , but a representation to this 
.effeot' was received by t.he Railway Board and the reply given was that 
the matter was within the cornpeteJlil'e of the Agent. ' , 

'j' • 

EMPLOYlUlN1' 010' tHE PEOPLE OF A1Mn-MED.WARA IN THE PROVINCIAL 

SKU,VICFiI OF THB GOVERNORS' PaOVINOIil. 

10'23. -:aat Sahib BarbUu S&rda: Are Govel"DDlent a.ware ~. the 
rules for admission into 'provincia.l services of the Governors' ProVince.". 
are such that the people of Ajmer-Merwara. cannot get into those servioe.· 
while the people of other p1'Ovinces, particularly the Punjab and the United 
Provinces, are freely taken in service in the higher branches of adminis-
tration in Ajmer-Merwara? Are Government prepared to have such restric-
tions removed and the people of Ajmer-Merwara. made eligible for. entry 
into the services of those provinces? Have Government any programme 

~ training the people of Ajmer-Merwara so as to make them fit for 
occupying high appointments as they faU vacant, to the exclusion of the 
people from the ~ , where restriction&, exist for the exolusion of 
outsiders from the serVices? If not, do they propose to consider the 
question of drRwing up one? 

,Kr. E. B.J[oweU: The Government of India have no definitt' in-
It.rmation fiB to tile exclusion of the people of Ajmer-Merwara from 
admitlRion int,o .provincial services in Governors' Provinces IHI the latter 
have full ~ to regula.te recruitment, to their own Provincial Civil 
Hervices. In Ajm6l'-Merwaru. officers for higher branchelol of sdminis-
f,rntion requiring technical knowledge, Ruch us the Police, Forests, Public 
Works Hond Co-operntive Societies, nre obtained from other Provinces 
hecause Buitable ca.ndidate!; with sufficient experience are not available 
locQII.y. It bas been :explained that Provincial Governmentfl have full' 
power to regulatere(lrnitment to their own provincial services, and the 
Government of India do not expect them to allot vacancies to candi-
dateR from Ajmer-Merwllra in their services to the exclusion"'of their 
(·wn mono No definite programme exists and it is hardly possible to 
provide facilities for technical training in Ajmer-Merwara but candidates 
are from time to timo flent to other Provinces 'for training to qualify them 
'for promotion to higher posts in special Departments, Buch as ,the Police, 

~ 8ml Co-operative Credit. 

CONSTn.CCTION 011 A RAILWAY FROM AlMER TO KOTA.H JUNCTION. 

1024 .• Jt.al Bahib J[arbU .. Barela: Has the question of opening a rail-
way line from Ajmer to Kotah .Junction through DeoH and Bundi been 
considered? If so, at what 'stage does the proposal stand now? 

Kr • .A • .A. L. PIrIQDI: The COnslrllctiotl. of a railway from Nasir&bad 
to Kotah, "ia DeoH and Bundi, is under consideration. But, before .. 
d@tiitrion 'can be.eacbed,' it is necessary that a traffic lltirvey of the lOuts 
shOUld ~  out to en.ble the ilnaneial prospects of the proposed 

. ~ .  to 'be judged. The 'estimate of the' cost of the traffic -survey ii, 
'uder preparation and it i. hoped that it will be taken in band 8h?rt1y.· 

••. •  i 
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~  0., A NARRQW GAUGE RAII,WAY Paoli AIHIIlB TO·PUSIIX,u. 

1025. *:aaa Sahib JlarWu Sara: Has. the quel!ltion of opening 
up a narrow gauge line to Pushkar as also to improve transport and trade 
in Ajrner-Merwara been ~  If not, ~ Government propose to 
do so now? Are Government aware that Ajmer is one of the most im-
portant places' of pilgrimage for Muslima.and that Hindu pilgrims to Pushkar 
go to Ajmer in large numbers? 

1Ir. 4. A.. L. P&rIIODI: The project of linking Ajmer and I'ushkar by 
rail, El.ither by the line of the existing road or by Makerwali or Kharekri was 
exhaustively examined in the years 1902 and 1914 and finally abandoned 
as commerciB.lly unprofitable. Government do not at present propose to 
re-examine it. 

Government are aware of the importanoe of the places mentioned 
to() pilgrims of the Hindu and Moslem communities. 

ESTA'Bl.ISHME'"T OF A REl'RE!01ENTATIVlIJ COM MI'!'TE " TO MAN.WB 

MmiICIl'AL AFF.HltR Irq PUSRKAR., A1MEIt-MERWAltA. 

1026. *B.al Sahib Barbl1al Sa.rd.a: (a) Are Government aware that 
there is no Municipal Committee 01' other representative organisation of • 
like nature at Pushkar which is one of the most important places of pil-
grimage for the Hindus and where thousands of people collect every year? 

(b) Are Government aware of the fact that the Bhamlat Committee 
at Pushkar represents only the J agirholders of Pushkar and is neither re--
presentative of the entire body of Pandas of Pushkar nor of the public at 
large? 
(e) Will Government state how far the Shnmlat income is being utilised 

by the said committee for publio purposes and what steps ~  being taken 
by the said committee to improve the sanitation, roads, etc., of the town? 

(d) Is it a fact that two men P. Sohanlal and" Gopikishen were twice 
elected members of the Shamlat Committee but were not allowed by ~

ernment to take their seats· on the Shamlat Committee? If so, will Gov-
ernment state the reasons for thus overriding the right of the electors? 

.. (e) Is it a fact that an amount of about Rs. 50,000 was collected from 
t.he public in the name of the "Pushkar Jiwan Udhar C,ommitteen? Will 
Government be pleased to state how much of this amount has been· 
expended, and on what, and what is the balance in hand? 

(f) Are Government prepared to move the local Govemment of Ajmer-
Merwaro. to take into consideration the question of establishing a repre-
senta.tive Committee for the management of Pushkar municipal aftairs" 
1Ir. E. B. Bowell: The information is being' collected and will be 

communicated to the Honourable Member in due OOUlse. 

bTRODUCTION OF A Tun: SOH.E OF PAY IN 1 ., ~ .~ ~ . 
. ,j,ND HWR SctlooLS or AnfER-MEnWAt\A. • .  . 

. i627. *:B.a.i Sahib Barbuaa Sarda:. (4) Has the qucstio1\, of the introduc-
tionof ~ time scale of pay in the A,nglo-VemaouJ,ar and rBighSehools of 

.~~ 8 , a8 it obtains in the ~  ~  Ajmer, ~ 
conmdere4 1 .. . ., 

,~ 1f so, is it 'prQpoeed to introduoe luch a time Bcale 1. 
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JIr. I. W. Bhore: 'l'be Honourable Member is referred. to the infor-
mation ~  to· him by letter on the 17th ~  1927 in reply 
to parts (d) and (e) of his questiC8l No. 878. 

EMPLOYMENT or Al'UENTICES IN THE CBNmAL WORKSHOPS, AllfIR. 

1028. ·Bat Sahib ll&r.bllu Sarda: Will Government kindly state the 
terms on wbich (1) Europeans, (2) Anglo-Indians, and (8) Indians are 
admitted in the Railway Workshops at Ajmer for training in higher rail-
way work? Do Government make uniform terms for all? 1£ not, will 
Government please state the reasons for s.uch distinctions? 

JIr. A • .A. L. Pan0D8: I will send the Honourable Member, if he 
cesires, a copy of the rules for the employment of apprentices in the • 
CentroJ Workshops, Ajmer; but the terms are lUliform for apprentices 
of .all natiQnoJities. 

.~ , CO-OPERA'1'IYR SOCIETIES, AJMER-MEltWARA. 

10'29. ·Bat Sahib Ha.rbn .. la.rcla: (a,) Are GOTernment aware that 
the present Registrar, Co-operative Societies, Ajmer-MerwlU'a, is reverting 
to the Punjab Provinc'ia.l Service? . 

(b) Are Government also aware that there are available in Ajmer people 
of that province who were trained in England in Co-operative Credit work? 

(c) Do Government propose t.o take their cases into consideration when 
·filling up the vacancies? ' 

JIr. 3. W. Bhore: (po) Yes. 

(b) Government understand that two young men belonging to 
Ajmer-Merwara. have been to England for nine months to stuay 00-
operative credit. One is now employed in. the Co-operative Bank in 
Bihar and OriSIla.. It is. proposed to send th. other to the Punjab for 
.further practical training. 

(0) The claims of local candidBtee will be duly considered. 

SUPPLY or FANS IN INTRRMlilDIATB AND TRIRDCLA88 CO'M'l'ARTJlENTR 
ON STATB RAILWAYS. 

1080. ·:aaJa BachunandaD Prasad IlDgh: Will Government be plea.sed , 
ill state if they are considering any scheme for the supply of fans in inter-
mediate and third class compartments of Railways conttoUed by Go,,-
ernment? 

JIr • .A • .A. L. Panona: The reply ill in the negative. 

REPORT OF THE ECONOMIO INQUIRY COMMITTEE. 

1081. -Baja ltagh1lD&D4an Pruacl S!9I!: ~  Government be pleased 
to state what action has been taken on the Report of the Economic Inquiq 
Committee? •  . 

ftt" Bonourable Ilr Bull BJacke": I would refer the.Ronpqrable 
¥ember to the reply given by me to Khan Bahadur Sarfaraz ~  
'-Dan's question. on this subject on the 11th ,March, 1927. . 

'il 
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RICONSTRtiCTIPN '01" THE ROYAL INDIAN MAUlNE! 

1082. -:aaJa :aaplUWldaD Pr&Ud liDp: Will Government be pleased 
~ state if the scheme for the reconstruction of the Royal Indian Marine 
IS yet .ready? If not, how long will it take to bo ready? 

Kr. G. •• Y01lDg: The attention of the. Honourable Member is in-
vited to His Excellency the Viceroy's speech at t.he opening of the Legis-
lative Assembly on the 24th J anu6ry last. 

AORICULTFRAI. COLLBGBS AND ScHOOLS. 

1088. -Baja B.qhun&DClul Pruad Slnp: Will Government be pleB8ed 
to lay on the table a. sta.tement shbwing the number of Agricultural Colleges 
and Schools, Province by Province, which are financed by Government and 
the actual amount that is paid to such iDstitutions by Government every 
year? 

JIr. 1. W. Bhore: The lateet infonnation the Government of India 
have on the subject is cOntained in the . 'Revieio of Agricultural Opera-
'tions in India, 1924-25"-Appendix V, a copy of which is available in the 
¥embers' Library. 

RESOLUTION R.BGARDING THE RELEASE 0'" SARDA. KHARAlt SINGH. 

1084. -Sudar Qulab SIDgh: (a) Are Govermnnt aware that the 
second Assembly adopted unanimously the Resolution regarding the release 
ot Sardar Kharak Singh on the 26th February, 1924? 
(b) Are they alao a.ware that the second Assembly passed the Resolu-

tion regarding the release of political prillOnera on the 26th JaDuary, 192&1 

(c) What practical measures were takeD to give effect to the said 
Resolutions 'I ., 

(d) When will the terms of imprisonment expire in the case of SardBl 
Khara.k Singh., 

(e) Has he earned any term of remission in his long imprisonment? 

(/) Do Government intend to show aay clemency in his case" 
(g) Are Government also aware that the said prisoner did not defend, \ 

himself? 
!' (h),A1eGol'emmea.t also aware that other culprits of .un.ilar offences 
of manufacturing kirpaDII were MCJUitted? 

'lb. JlcmCJQl'&b1. Sir .AllDllder KuddImaD: ~  an4 (b). Yes. 
(0) J would refer the Honourable Member to the Imswer that I gave 

him on the 8rd September 1924, a,nd to the answer that 1 gave t.o Lal .. 
Duni Chand on the 27th August 1926. 
(4) and (6). Government have no information. 

'{o Government are not awate of any such propOeaJ, but the matter 
1$prlmaril, one for the Government of thtl Punjab. 
(g) Yes. ,  -, ~ ,. . ",' 
, ,." . .  \  " .. ' '. ',:.1. 

. (1&.) GoverIlPlenthave no .infpl'W.a.tioD; but .the ~  
shOUld .be ~ tha-. .. ~  . Singh was 8180 convioted under aee-
tion 124-A ot the InditD Penal COde. 

, ' 
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• 
Mr. O. Duralawamy 1 . ~ .  I know w!lether this sort of refer-

ences to answers given in 1924 and 1926 is intended to prevent Members of 
this Assembly from putting supplo.rntmtary qucsijons? 

The Honourable Sir AleUDder Iluddiman: No, but J suggest thaI! HOD-
ourable Members who put questions might examine some of the. previous 
questions put and the ~  given. 

, Ilr. O· Duralswamy Alyanga.r: May 1 know whether Members are sup-
'posed to go through all the proceedinglil of 1924 and 1.926 in putting ques-
tions? 

'!he Honourable Sir Al8S&Dder Iluddlman: In this Cllse my Honourable • 
friend was Il Member of tho House nnd I gave him the lanswt}l' to which 
I have referred him. 

Kr. K. Ahmed: Are the Government a.ware that there is no chance of 
cltrrying such a Resolution regarding the release of Sardar Kharak Singh 
if that Relijolution is moved td-day? Is not that a fact, Sir? (Laughter.) 

" 

Tunc TA.BUS 0' THE NORTH WESTERN RAILWAY. 

1035. *Budazo Gulab BlDIh: (4) Are Government aware that the 
present Time Table of the North-WesterJ1 Railway between Labore and 
Lyallpur causes great inconvenience to the travelling public? 
(b) Are Government also aware that on the main lines the speed of 

tra.ina has been-accelerated? 
(c) Will the Government please state the reasons of slackening :the 

;Ipeedand making unnecessarily long stoppages at the intermediate st&-
tioo.l? . 

(d) How long will the present Time 'rable last? 

Mr. A..  A.. L. P&l'IODI: (.a) No. 
(b) Government are aware that Ron16 trains in the main lines have 

been accelerated. 

, (e) Government have no infonnation  and it is quite. imposRiblp. for 
them to take a.ny pa.rt in the arrangement of Time Tables. 
(d) ThE'! Time Tables ~ uBually issued half.yearly Bnd ordinurily the 

next Time TablE'! ",ill be issued in September next. 

ApPLICATION 01' !'DB SiKH GtlRDWAIU, AC'T TO SIKH Gt71I.DWA1U8 
IN DELHI. 

1086. ·S&rdar Gi&1&b BIDJh: (4) Are Govemment aware that the 
Sikh Gurdwaro. Act has c(lffie .lnto force in t)le Punjab? 

(b) Are they also aware that there Bre a good many historioal SikIa 
Gurdwaras in Delhi? 

(e) Do Government propose t,o cOIlFider the Imvisflhility of applying the 
same Act to, such Gurdwaras? . 

• The Bcmoarable Sir AlaaDdir Iladdlmg: (a.) Yes. 
,",'" • • ... ' \"" I' , • 

, , ~  ~~ . ~ . ,~  •. ~~  ~ 8 ~  ~ . ~ , 
~ ~ 8  are not ......,. thaif .. allY' dilliotillties' 81'& being expelPi-

,enced .in the administration of these Gurdwaras. '. 
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:ESTABLIIHMENT OP A CENTRAL AnT IN8TITUTII A'l' DnHI. . , 
1087. ·Slr Had Singh Gour: (a) Will Government be pleased to state 

''What action they have taken or propose to take to give e.ftect to the Resolu-
tion passed by the Council of State to encourage the growth 8.Dd develope 
.ment(Qf Indian art by establishing a Central Art Institute at Delhi? 

(b) Will Government be pleased to state ~ effect they intend to give 
to the proposal to establish a "Prize of De-lhi"? 

The Honourable Sir Bhupendra liat.h Kiva: (a.) and (b)_ The attention 
of the Honourable Member is invited to the replies given by me to un-
starred question No. 92 by Mr. A. Rangaswami Iyengar and to starred 
question No. 816 by Mr. M. R. Jayakar on the 2nd' February, 1921(t 8.Dd 
'.9th March, 1927; retpectively. 

NUMBEROP MARRIAGES ruJr.ISTBRED UNDER Act' XXX 0' 1 ~  

1038. *Sir Bart SlDgh Gour: Will Government be pleased to state the 
number 'of marriages registered in the several provinces under Act XXX of 
1923, giving as far as possible the castes and religion of those married 
thereunder? 

The Honourabl. Sir Aleunder JluddimaD: 'l'he Government of India 
have no in f onnation. Registration of marriages .is under. the Devolution 
Rules a provincial transferred subject. 

Sir Harl Singh Gour: Will the Government be .pleased to oollect the 
statistics I!.lld lay them on the table? 

The Honourable Sir Al.DDur JludcUman: No, Sir, I think no useful 
purpose will be served by asking Local Governments to collect statistios 
of that character. 

REl'LIES TO STARRED QUESTIONS. 

1039. *Ehan Bahadur Sarfuu HUII&1D KhaD: (a) Will Government 
be pleased to state the reaso.as wbythey do not intend to follow the pro-
cedure of the Madras 8.Dd the Punjab Legislative Councils in the· matter 
of placing the replies to stall'ed questions in the hands of the Honourable 
Members of the India.n Legislatures, sometime before the replies are 
actually read out in the House by the Government Members concern,ed? 
('b) Do Government propose so to amend the India·n Legislative RuIes 

ns to give this facility to the non-official Members for putting supple-
mentary que&tions? If not, why not? (Vide starred question No. 451 of 
thc 16th FebruarY, 1927.) 
The Honourable Sir .&1.J:&Dder Kuddlman: (a) The p'resent practice 

gives all reasonable facilities. 

(b) :I<'or thE'l reason just given Government have no such intention. 

RE!lEARCUES COND:JCTED BY TUB IHl'EIU,U, DAIRY EXPERT ... 1.0. 

. .. ~ . . •  ; fl' 

1040. "KbaD Blbldur 8ullOl II'" Dan.: (a) Will Govemment 
. .,. pleased to state when the Dairy E:ipert in Babgalorewas appohlted 
udwhat researoh wprk be. b .. in banci aDd whether· he' baa :ft1lilhecl \., 

r ,~ • 
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'research sinq.e bis appointment? Will Government plice on the table a 
statement of his researches since the appointment was created? 

, (b) Are Govermnent in a. position to state wheilher any business ancU-
laryto the Dairy business has developed in the country as a result of the 
researches oarried on by the Dairy Expert a.t Bangalore? (Vide atamsd 
.question No. 452 of the 16th February 1927.) 

Mr. I. W. Bbore: (a) and (b). The Imperial Dairy Expert sinoe bis 
appointment on May 1st, 1920, has conducted varied and valuable re-
-searches into many problems affecting Animal Husbandry and Da.irydng. 
A brief statement of his work will be supplied to the Honourable Member 
and placed in the Library of the House. ' 

CLAIMS or INDIANS IN '1'ANGANYIJt.A. AGAINST THII n-GERMAN COLONY. 

1041. -Khan Bahadur Sarf&rU EUI8&iD EhaD: (4) Will Governmeni 
bllo pleas I'd to state whether the proposed inquiry into the oorrectness of 
the statement referred to in the African Oomrade, Dares-Salaam, dated 
the 17th November last, has been made, and, if so, will they be pleased 
to lay the result of the inquiry on the table of this House? If no inquiry 
hah as yet been made, will the,v please state why? 

(b) Will Government be pleased to state what steps ha.ve been taken 
·or are being taken for re-imbursing the Indialis, in Tanganyika? (Vide 
~  question No. 64 of the Slst January, 1927.) 

1Ir. L. Graham: Qa) Enquiry has been made ILnd it has beeu ascerta.i.ned 
that, so far as rranganyikR. ~  concerned, the statement made by the 
African Oomr4de is inoorredt. It has already been deoided by the Mixed 
Arbitral Tribuna:l that chl,ims in respect of that territory are admissible 
under Article 297 (e) of the Treaty of Varsaillea read with Article 121 of 
the same Treaty. 

(b) It ds understood that offers a1'e being made by the German a.utho-
rities ,for the settlement of a. la-rge number of the claims in question but, 
as negotiations are still in progress, it is not possible to make a. detailed 
statement. 

ltUNNlNG' or A. SHU'lTJ.1!l TRA1N .. ROll Buult TO MOlCAMIiH o!r THII: 
EAST INDIAN RAILWAY. 

·1042. -Khan Bahld.lIl SarfarllEuaam lDwl: (a) Has the attentioD 
-of Government been drawn to the paragraph under the oaption .. Eaai 
Indian Railway timings" published in the Searchlight of the 4th March, 
1927? ' 

(b) If so, is the statement made therein oorreot? 
(c) If so, do they propose to direct the railwa.y authorities ooncerned 

to arrange the running of a. shuttle train from Buxar to Mokameh or eTen 
tio Pam a as .uggested in the paragraph referred to above? 

~. A.  A. L. Panou: (jII) No. 

fb) ~  have no information on ,the subject. 

(e), It i,s, quite ~  for ~  to. t. 8.l\Y .. pa:rt ill the a.r-
hftgem_ ~ 1be Tables., . ~  ,'Of the' qUeation and t.uswer· af8; b •• 
88Il4I40 *e ~ of the":sa.t Ind .... n Railway. '  • 
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RBPBBSBNTATI'lN or, MUSLIMS IN THE CIVIL SnVICls IN MADRAS . 

. 1043. *lIa1l1v1 SaJ11d lIurtua Saheb BAhadu: (II) Do Oovermnent 
propose giving adequate representation to Muslims in .theensuing ~ 

ments in the Civil Services? .. 
(b) Is it a fact that there is only one Muslim in the services in the 

Madras Presidency? 

(0) Do GovernmE'nt propose to consider the claims of the Muslims 
wherever there is no adequate representation? 

The BODourable Sir AI.uder lIuddJman: (.tI) and (e). I rerm' th& 
Honourable Member t,o my announcement of the 2nd March ]925 in 
another place and to the answer thA.t I gave to Maulvi Muhammad Yakub 
on the 24th March 1925 in this Assembly. The claims of Muslims are· 
always considered wong with those of other minority communities. 

(b) No. 

ApPOINTKEJrIT or A MU88ALMAN AS A Jt'DOE OF THE PATNA HIGH 

COURT. . 

11J44. *1Ia1l1v1 lIuhammad Ylkub: (ao) Is it a fact tJiat the total 
etrength of the Patna High Court is seven permanent aad two additional 
ludges? Is it also a fact that out of the nine four are IndiaDtI includ-
ing two Bengalis and two Bihari Hindus and none of them is a Muss&I-
man? 

" (b) Are 'Government aware that there is a strong feeling amongst the 
Mussalmans of Bihar on account of there not being even a single Mussal-
,man Judge on the Bench of their High Court? 

(e) Are Govemment aware thttt notice of a Resolution on the above 
s\Jbject WQS given by a Mussalman Member of the Bihar Provincial Council 
.. moh was disallowed:- If not, are Government prepared to inquire and 
obtain the necessary informa.tion? 

(4) Are Government prepared to consider the claims of the Mussalmans 
of Bihar when the next vacancy occurs on the Bench of the High Court of 
that Prdvince'l 

...... ~ 

fte Honourable Sir . .AIIDDder 11lId __ : (a) Yes. 
. ' 

(b) l.am unable to say. 

(c) The antlwer to the fint pari, ia in the negative. Government do not 
propose to taJro the action suggested in the second part. 

(d) The Honoura.ble Member is referred to the ~. given to part 
to) of question No. 471 asked by Khan Bahadur Saiyid Muhammad IlIInaU 
ir.r the Legislative Assembly on the 6th March 1923 (Assembly Debates, 
Volume III, page 8021). 
Mr. It. O •• IOIJ: May I know whether of the tW?· ~~  ~  of 

the Patna High Court. one is not a. Member pf the ~ Clv,il ~  be-
longing to the Bihar cadre? .  . • ! 

• ...... •  \ I. "',' .'. •• •  • ,I" 

- . ''ftUi BciIIoanbli Itr AlIDIld8 Ka«dhllu: ~  ~1 ~~ 
II ~  better infonned· tbua 'I; . am;; If ~  gi.". ~ . his Dame, 
I could give him an allswer .. 
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Kr. It .. ". lfeolY: May I know whether the ¥uhamma.dan population 
~  provinoe is less than 10 per cent. t HJld if ~ same ,~  were. 

cl8.J.med by Muhammadans out of t.he IndiaD .J udges at. Patna.. It would. 
work out to less than half 8 Judge? 

• 
The Honourable Sir Alexander KuddimaD: I must point out to the 

Honourable Member that. High Courts arc not repres.entative institutions 
in which! pE'-1"tlentages of populatioD should be reprelKlnted: 

Mr. K. O. -8OU': Is the Honourable Member further 8Wo,re. tha.t -two 
eminent Muhammadan BlIolTlsters who were appomt£ld to the Bench of 
_ tho Po.tns High Court found it profitable to resign ADd revert. to the Bar? 

The Honourable Sir Alexander Kuddlman: I lim aware there were two· 
d,istinguished Muhammadau Judge,. hut why they left the Btlnch I . ~ 

not say. 
Mr. K. O .• eOU': Is it u fact, that cent. per cent. of the Government 

Advoca.te of f.he Patnn. High Court. Mr. Sultan Ahmed, is ~  . 

The Honourable Sir Alexander KudcUman: 1 should think so from hi.· 
DBme: it sounds likely. (Laughter.). 

)lau1v1 Muhammad Yakub: Are t.hpl't1 not other Mussalman Ba.rristers 
available in Bihar who are competent t.() bt'C<m16 Judges olthe High Court; 
besides those whom the HonoUrable Member" just mentioned and who· 
refused the offer? 

The Honourable Sir .AlaaDder KudcUman: My Hononrub](' friend will 
pardon me if I decline, in ans.wer to a question, to enter into It considera-
tion of the quaijfications of the Patna. :Bar. 

Mr. It. O. lfeoar: Ma.y I know whether the Govemment has made any 
departure from the policy referred to ill the answer to question No. 26 of the 
15th February 1921. in which the ~ . of India disowned. any 
share of responsibility in regard to thetio penna-nent a.ppoinkoent8 to the 
provjncial High Court Benches? 

The Honourable Sir Alexander Kuddlm&n: Sir, there has been no depu-
ture of policy. 

I 1If. 1[. O. 1f .. : May I draw the attention of the HonOUrable; :Me.lIl. 
ber to the fact that on that occasion the Government of India declined. to-, 
make an.v detailed statement in reply to a similar question in regard to· 
the MadJ'RS High Court? 

.. . . 
fte BC)nO\Jl'able . Sir AluuderKudcUman: It ma.v hove been 80. The 

present I..eBder of the House is more amiable. 

EHPT,OYAIIlNT OP ~ .  IN TIf1!J. Opple. 01' THE .A:CCOU!lTANT 
. {}KnRAJ., CBNTRAI. lhvi:Nuil, 

~. ... ' .. , \ \ . .' . . . 
. ;. ~. .1I&u1v1 Kgbunmad Yakub: Win Government h6 .. ~ ~ 

~  "  . 

(;G) How -many cJerb have been ·reoroited in tJie ~ of t4e 
Accountant General, Central Re-.enu6, since 192Gf . 

~ .... :., 'Ir, ,.~ '.' ~  .... r .'. ~ "fHa!;·,.; ... ~ ~ ~ ~ ,qf:' . ~.~ :.: .. ~ .~ .  

(1) H!lw many of ~ . permanent poets. an··held;by the ~ 
mana? . • 

~  t. '. 'I 
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(c) Have .any probationers for the Subordinate ~  Service 
been taken.in the .. ame office, and if so, how many ? Was any 
Muss8.lman taken 8.S a probationer in the Subordinate Accounts 
Service? Hnot, why not? 

Tbe Honourable Sir Bull Blackett: I would refer the Honourable 
Kember to the reply given by the Honourable Sir ~ Innes on the 
97th January to his UDstarred question No.8, and to my reply on the 
14th instant to similar questions by Mr. Abdul Haye. 

PnCDTAGE OF l\{-UflSALIlAN CLERXS IN THE OrPICE OF THE AUDIT 

QPI'ICER, INDIAN STORES DEl'ARTMBNT. 

1046. • ... u1vl Mubammad Yalrab: What is the percentage of the 
llussaJman clerks in the office of the Audit Officer, Indian Stores Depan-
ment? 

'!'he Honourable Sir Baall Blackett: The percentage is a.bout l' 7 . 

NUMBER OF MI'SSALMANS EMl'L')YED IN THE GOVERNMENT 0" INDU 

PItEIIS, DEI,HI. 

1047. "'Jlaulvl Jlubam":,ad Yakub: ~  Will Government be pleased 
to state the total strength and the number of the Mussa.lmans in the 
. Correspondence, Computing, Accounts and Books Branches of the Govern-
ment of India Press, Delhi, stating the grades and the pay of the Mussal-
mans separately? 

(b) What is the total strength of the men working in the Reading Branch 
of the Delhi Press and how many of them are MussalmaDB and what are 
~  grades and monthly sa.lary? 

fte Honourable Sir Bhupendra Bath JIlva: (a) The total strength 
·of the branohes is 29: 6 posts are held by Mussa1mans. 

(b) The tota.l strength of the bra.nch is 54 : 13 posts are. helci by 
:MusSR.lmans. 

A statement showing the grade and present pay of each of the MUBsal-
maDS in the branches in question will be sent to the Honourable Mem-
. t.er. 

GRANT OF GRATUITIES TO THE FAMILIES OF Tlfo EMPLOYEES OF THB 

GOVERNMENT OF INDI.\ PRI!l8, DSLHI, KILLED IN A. RICENT 

ACCIDBN'l' I)l THE PRISS. 

1048. .Kau1vl Jlubamma4 Yakub: Will Government be pleased 
to state what gratuities, or pensions have been iI"oDted to the fsmiliea of 
the two employees of the Government of India. Press, Delhi, who were 
tilled by the falling of 8. portion of the wall of the· Press building on the 
4f1h ~ , 1926, in the discharge of their duty 'I .' 

!'lui Bcmourable Sir Blmpendra' _&tit. Kiva: sUU:S ·amounting to 
Its. 1,650.in one case and Be. 1,887.8 in the other case ha.ve been de-
OOsited with the Commiasioner for Workmen's CompeD8atiol1 for diatn-
. .t;utlon ·tothe dependants of the deee.aed etnployeeJII .. 

" 
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PROPOSITION STJ..TEJlElIJT OJ THE DELHI FREBI • 

• . 1049. .X.ul91 Kuhiunm., Yllbb: Will> (Jovemment be pleaaefl. 
to st&te w:hether the proposition statement of the Delhi Press submitted by 
the Controller of Printing, Stationery and Stamps, has been accepted by 
Government or whether any changes to the proposed scale of pay hay, .been 
made? If any changes have been made, what are theJ:' 

The Honourable Sir Bhupendra .ath Jmr&.: Modifications were 
made by Government in the Controller's proposals. Government do 
not ~  to publish the latter and 1 regret therefore that I C&l'.ll1o. 
r.upply the information asked for in the last plLl"t of the question. ,'T 

SUCCES8PUT. CAlIJDIDATlS .AT THJo: EX.AlflNATION FOR TltE SUBOllDfNA'tB 

ACCOUNTS SERVICE. 

1050. *lIi:aulvi Muhammad 7akub: (a) How many candidates appeared 
at the last examina.tion for the selection of Subordinat.e Accounts Service 
held in November last and how many Oif them came out sucoessful? 

(h) From how many. and which Postal Audit Offices were these candidate.· 
selected? '. •  . 

(to) Out of the successful candidates how many were Madrasi-Bra.hmins 
how many Madrasi non-Brahmins and how many belonging to other Pro-
vinces? Was any MussaJman amongst those who were sele.cted? 

(d) Who were the examiners for the above eXl8Jllination? 

Tbe Honourable Sir Bull Blackett: (a) 58 appeared and 18 were 
deemed to have reached the req,uisite standard. 

(b) From two Postal Audit Offices, viz., Nagpur and Madras, and 
.he Telegra.ph Audit Office, Ca.lcutta. 

(Ie) Out of the candidates, who were . deedled to have reached the 
requisite standard, 12 were Madra.si Brahmins and one belonged to 
",nother province. 

(d) As already explained in reply to question No. 213 asked on the 
18th Ma.rch 19'J4, an index number a.l<?ne is shown on the papers senil to 
the examinem who are thus ~ .  of the race or nationality of each 
eandidate. There is therefore no reason to give this information. 

EXPENDITURE OS THE DEMOr.ITION AND REOONSTRUCTION OF THE DOIIEB 

OF THE NORTHERN BLOCK IN THE NEW DET.HI SECRETARIAT. 

1051. ·Kr. Varahaglrl VeDkata J'ogta1l: (a.) Why were the domes of the' 
Northern Block in the New Delhi Seoretariat constructed in'1926, during 
the time of the Chief Engineer, Mr. SaJe, demoliShed'? ' 

(,b) Is it because of the wrong plan given for their construotion by 
Mr. Corrigan, the Technical Assistant? 

(c,> If so, was any action . ~  by the authorities for this ~  on 
his pad? '  • 

. . ~ 

(d) What· was the 108. sustained by th., .~  aad. .~ 1 
of these dome.? . 

• 
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fte . Bonourable lir BbuplDcira lfath Jlitra: (a) PresulUably the 
Honourable Membertefers to' the Chattris on the North .;Block which 
wue erected in 1925. 'l'hey were demolished as they were DOt approved 
&Dd it was decided to modify the design and reduce the numbers. 

(b) No. 

GiJ)"Does not arise. 
(d) A saving has been effected by modifying the design and reduc-

inll! the numbers it was prOposed to build." . 

'. :JIr. A. Banluwaml I.11DJ&l: Ma.y we know \II'hat has ha.ppened to 
the smo.ller d()me up here? 

The Honourable Sir BhuplRdra lfalh Jlltra: Sir, I submit that  that 
· ~  .. doel ·not .we. 

RBTENTION OF THE SERVICES OF MR. ('OB.RIGAN IN THE PUBLIC 

WORK'!. DBUR'l'MENT, NEW DEI,HI. . 

1052. -Mr. Varabaglrt VeDka'a logtab: (a) Is not ~ . Corrigan an officer 
retired from service before 1920? 

.. (b) Was he re-entertained in the Public Works Depadment of New Delhi 
· at the age of 60 in 1920? 
«)) Was an extension of service granted to him last yea.r? 

. (d) If 90, was the question of his negligence in giving a wrong plan for the 
,domes and the I08S which he ca.used to Government considered '1 If 10, 
why wal the extension of service sanctioned? 
(e) Is it a fact that, when his extension or re-appointment came up for 

· consideration the Accounts Officer objected to his appointment on the 
ground that there were no funds available for continuing the post? 
(f) Is it a. fact that a number of draftsmen who had put in service ranging 

· from 6 to 1-4 yesl'8 were di80harged on the ground of reduction of establish-
ment and fuilds were made available for continuing the services of Mr. 
· Corrigan? !fso. will ~ .  be pleased to state why this was done? 

fte Honourable Sir Bhupendra lfath IIItra: (a) Yes. 

~ ~ Yes. 

fe) Yes. 
(4) Government have no knowledge of any incident such 8.S that re-

f€'rreci to. 
(e) The Accounts Officer pointed out that there was no budget pro-

VIsion for this partioular appeintment. 
(f) A nuniber of draftsmen have been or are being brought under 

reduction owing to the l'eOrgiinisation of the dra.wing office. This re-
o 0I'88IlisatiOU ana reduotion had ''110 reference to the provision of funds for 
tlJe retention of Mr. 'Corrigan; . 

CLASSIFICATION 011" ADKINlS""'ATIVE .... D MINIST1IRHL OFFICERS or THlr 
P08'l'AL DBl'ABTJfBn • 
. : . . 

lo5.lt *Kr. 0.11. ltaDp 1JIr': (1) Will Government be pleased to 81f if 
the ol ... iiialtiou of adJllinistt:Btivl'RUd mhiisterial ~ 8 was revised for 
'tJIt:.P4aWII___.-.bi,me1" ,'" l.' .', ; '. ; 
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, . 

. . {2) If so, will GovenlBlent pll:lase give reasons for putting the entire 
:Don-ga.zetted ~  under ministerial irros}}ecti va .of the clB8s of work on 
which they ue employed? 
(8) Does not dole 36 of the Civil Service Uegulations require that classi-

fication of officers .. Administrative" and .. Ministerial" should be based 
.an the nature of the work on which an OffiC(lr is employed and i1I tt not 
aooording to this rule that the subordinates in the Telegraph Branch &re 
.classified? ' !.r,· 
. (4) ~  not telegraphists Mud telegraph masteN who an DOn-gas'" 

officers classed 88 administrative office .... ? 
. (5) Are Government prepared to reconsider the question perbaining to 
the Postal Department and declarl1 ~  officers in selection grades B8 
II Administrative ~  , 
fte Bouourable Str BhuplDd1'a .ath Kltra: (1) Yes. 

(2) As tile ~  officials of the Post Office do noL perform ad-
~  duties they wore classed us ministerial. 

(8) The Classification of subordinates in the Ttllegra.ph Branch is 
made under Fundamental Rule Number 9, Section (17), which has re-
placed Articlfl Number 36, Civil Service ~ . 

(4) TelegraphistM and telegraph mll.Rt·ers ure classed! as non-mini.,;-
.tl)rial. 

(5) ']'ho question is under ~ . 

GRANf 01' LWENUflli TO VENDORS ON RAn,WAY PLA.'I'PORHS. 

1054. -llf. Kukht&r Sinell: (a) Will Government be pleased to state the 
rules under which the vendors are gh'en licenclils to sell articles on the rail-
way platforms? 

(6) Are the rules in this connection uniform on all the railways? 
(e) Are the vendors charged any licensing fecs? If 80, BOW much? 

lIr. A. A. L. P&rIODI: (a) and (e). The usual practioe is to allow only 
:authorised vendors to lieU articles on stlltion pllAtforma, lAnd they have 
~ .. pay 8. small ticense fee to the railwa.y autboritieli. The amount of 
.l,he fee is left to Agerits to decide. 

(b) I caDllot say if the practice I have just mentioned is unifonn on 
sll railways, but it is certainly followed on most. 

COIftRACTS roR. THE ~.  or AUTICI.JlJS oN RAILWAY PU'n'ORMS ON 'l'BI 
BOMBA.Y, HARODA AND CENTUAT, INrau. RA.ILWAY. 

1055. *1Ir. Kukhtll S1qh: Is it a fact that on the Bombay, Bar0da. and 
'Oentral India and East Indian Railways in some of the diviR.iona the 
contracts are given for the sale of articles on the railway platforms by 
charging a lioensing fee from the contractors? If 110, will Government be 
pleased to state the divisions wherein this practice prevai'ls and will the 
'Government be further pleased to state the amount charged from the 
contractors for ~  such eontracts? . . 
III.·.... A. (L. J'&rIODI: The answer. to the firet part of the 'tllestiob· U. 

in .du, 'a.8irJnative. The fees charged for stall.keepers. OIl the' .,~ 
, .'. ' 

• 
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Ba.roda and Central ~  Hailway vary from Rs. 60 to oRs. l:.!O pep' 
f..nnum, except in the 'Bombay District where the fees range from· 
Rs. 100 to 1,000. Itinerant vendors on station platforms pay Rs. 12 to-
eo. Similar information as regards the East Indian Railway is not 
available. 

RECltUITMEN'r OF COOLIES ON TInt DIFFERENT RAl1.WAYS. 

1056. * •. lIuthtar Smgh: (a) Will Government be pleased to state the 
procedure adopted for the rceruitment of coolies on the different railways? 
Is the procedure uniform on all the railways? 

(b) Has tJhe attention of Government been invited to the flUlt t,hnt ~ 

coolies on all the big staWollS snch as Delhi, Cl1.wnpore, Lucknow, MOTada-
bad, etc., have to pay to their jamadars and other officers exorbitsnt 
sums out of their earnings and {,hat consequently they charge much higher 
mtes from the pllosscngers than the sanctioned rates? 

JIr. A. A. L. Parsons: (a) The methods of recruiting coolies vary on 
different railwa.ys and at different stations 011 the same railway; there is 
no stereotyped procedure. 

'-.b) No. 

IaimE of TICKETS TO 'I'HIRr; CJ.AbS PASSENGEUS AT THE DELHI RAlJ.WAY 

STA'I'ION. 

1057. *lIr.llukhtar Singh: (a) Will Government be pleased to stat.e the 
rule for the oponing of the third cl§8s booking office at D,ilhi station? 

(b) Has the attention of Govenlment ~  to t,he .fad t,ha.t. the 
tickets are not issued to the third class passengers a.t the Delhi railwa.y 
station till half au hour beforo ~ departure time of the train? 
(0) Are Government aware that. at the Delhi station third (!Ia.ss pBS. 

Bengors a.re put 1,9 a grellt inconvenience in obtaining their ,tickets? 

JIr. A. A. L. Parsons: (a) It is open throughout the. 24 hours. 

(b) No. 
(0) No complaints have been received by Government t,o this etrect.' 

Mr. Gaya Prasad Singh: Are Government aware that in the course 
of my budgct speech last yoar I brought this matter to the notice of 
Government, but that since then no improvement has taken pluce ,in 
the matter of the opening of the third claRI! booking omee at Delhi rail· 
'way station? 
IIr. A. A. lL. ParsopS: I was unfortunately not hero to hcnr the 

Honoumhlo Member's budget speech last yeur. . 

JIr, Gaya Pruad Singh: Am 1 to take it that Government do noti 
read the budget speeches of Honourable Members on this side of the 
House? . ~ .  

lI!su. 011 TWK!lTS TO TJURO OI,ASS PASSENGERS AT HANTR STATtoN.ON 
THE EAST INDlAN RAn,WAY. 

1008. -Ill •. Jluklltar Slqh: (4) Will Government be' pleased fo ~ .  the 
~  ·i •• ued to the raaw..,. al1thOritift a.t Hapur station (East Indian 
Rlu1way) a.s regards the ir,suing of the tickets to third ela.ss passengers 'I 

• . 
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I (b) Doea the booking office for the third clan p&iisengere at. Hapur. 
~  remJn ope. for all the twenty.four .~ or ia 'it required to be 
open only a few minutes before t,he departure tiple of the trains? If ~  
booking office is not required to be open all the twenty.four hours will 
Government be pleased to state the average number of tickets issued daily 
at the Hapur station (East Indian RailwlfY)? • 

(c) Do Government propose to cODsider the advisability of making 
it a rule to keep open the booking office for third class passengers at Hapur 
railway station? 

JIr. A. A. L. PItI'IODI: (a) The Honourable Member is referred tc> 
pa.r&gl'aph 76(b) of the East Indian Railway Time Table and Guide in 
force from March 1927. 

, (b) The 'booking for all classes of passengers at Hapur station is 
('pen from 6 too 18 hours daily. The average number of tick4'Jte issued 
dally at Hapur station is not known. 

(Ie)' The question of what hours booking offices at particular stations 
should remain open must 'necessarily be left to the Agent. 

NVMBER OP STUDENTS AT TIm ROYAL MU.ITARY Cor.LEGE AT 
. DEHRA DUN, 

1059. -Mr. lIakhtar Singh: (a) Wjll Government be ple\aeQ,to state the 
number of students at the Royal Military College at Dehra Dun? 

~  How, many of these studeni.s a.re H.indus and how many of them 
are Mllhomedans? • 
. (c) What arra.ngement is made for teaching Urd.u ~  Hindi to the· 
students (.f. this College? 

(d) Are tho studlmts required to take up Hindi or Urdu all one of the 
subjeds for their etaminations? 

(,) How many, teachers a.re employed to teach Hindi to the fltudents· 
who w:ant to take up this vernacular fiR their subject for the examination? 
JIr. G. II. YOUUI: (a) The number on the 1st March 1927 was 78, 
(b) Hindus 21; Muhammadans 26. 

(c) Competent teachers of boi.h languages are employed. 

(d) In the College examinnbions Urdu is an obJigntory subjed o.nd 
Hindi is optional. 

(e) Two. 

,,\\1'EBK-ENIl CONCESSlllXTICKETS ON THE EAST bDIAN RAILWAY, 

1060. -Jlr. lIukhtar SlAgh: (a) Will Governmrnt be pleased to state the 
ruleR for the issuing of week· end conr.ession tickets on the East Indian 
Railway? 

(b),.Are these tickets issued on Sunday!'! as well? 
(c) Is it not II fa.ctthat. a ~  number of people do not enjoy this privi. 

lege 88 t'he tickets are not available on ~ .  • 
",eel) Do Government pl'OV08e to cODsidel' . the advisability of issuing 
week·end tickets on Sundays as well? 

• o 
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. lIr. A. A. L. ParlDDl: ~  and (b). The Honourable 14ember is reo 
lerredto pages XVId &.nil XVI. of the East lndia.n Bailway 'rime Table" 

~  Government have no information on the subject. 

(d) This is a matter within the competence of the Agent, East 
Indianc' Railway, and GovernmeJl5· do not propose to take the action 
suggested in the Honourable Member's question. 

PURCHASE or COAL FOB. ST.6.'l'JII RAII.W,A.YS. 

1061. *Ehan Bahadar Barfaru ~ JDum: ~  Is it a .fad that coal 
for Indian State Railways is purchased mostly from British firms? 

~ If the answer to part (a) is in the affirmative, will they be pleased 
• to sta.te the reasons for this preference? 

(0) If the answer to part (a) is in the negative, will they be pleased to 
'State the names of aU the firms from which coal has been purchased during 
the last three years? 

JIr. A.  A. L. Panou: (a) and (b). I would refer the Honourable 
Member to the ;reply which I gave to starred questi?n No. 409, onth. 
15th February 1927. • 

~  The details are now published in the Indian Trade Journal. 'l'hose 
for 1926·27 and 1927·1928 will be found in the issues of 11th February, 
1926, and 24th February, 1927, respectively. Special arrangements 
-were made for our supplies for 1925·1926. 

,COST OF ALTERATIONS TO THE AXlIIRICAN WAGONS PUROR!SBD 'IN 1918 
• POI. INDIAN RAIT,wAYS. 

1062. *][han B&hadar Barlaru HualD :ID1&D: (101) Is it a fact that 
Messrs. Burn and Co., Ltd., Howrah, were given an advance of a crore of 
rupees for carrying out certain alterations to the American wagons pur· 
<lho.sed by the Secretary of State in 1918 for Indian Railways? , 

(b) Have the Government obtained the information as promised in reply 
to a question on the 15th February, 1927, as to the original and the final 
-estimates of the cost of alterations to those wa.gons? , 
(c) If not, when do they expect to obtain particulars? 

lIIr. A.  A. L. PaftlODl: (a) No. 

(b) and ~. The Government 
t.he end of thIS month. 

hope to obtain the information by 

COST OF V A'R.IOl;S TYPES OF CARRIAGRR IN URE ON THE RAILWAYR. 

1003. *J[hllu Babadur Barfaral HWI8ain lO1ui: Will Government be 
pleased to state the cost of construction in 1925·26: 

~ of a completely furnished first class railway carriage, 

(h) of R fully furniFlhed second class ra.ilway carriage, . 

(c) of a fully p.quipped intermediate ChtflFl rll.ihvBy carra.ge, and' 

(ll) of R full;.-equipped third class railwlLY carriage, . . 
j,hnt ~  on each of the broad gange. railways a.nd the metre gaugfl hnel In 
India. ? 
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'llr. A. A. L. PanoDi: I am having  such infbrmation as is available 
in the R811way Board's office collected and wiU send it to the Honour-
able. Kember when it is ready. . 
V" 

EXQNDITt:B.B ON THE RECONSTRUOTION OJ RAILWAY STATIONS ON STATI 

RAILWAYS. • 

1064. *lC1aG Bahadur Sarfaru BUllaID Dan: (1(10) Will Government be 
pleased to state the nUJllber of main or important railway station· buildings 
on State Railways that have been or are being demolished for erecting new 
buildings in their place and the total amount of cost involved in such re-
'COnstructions? 
(b) Will they further be pleased to state the reasons for such ~ . 

tion in each case, with the dates IIoS ~ when such stations were oI'lgUlally 
built? 

1Ir. A.  A. L. PanoDa: (a) ond (b). The information is not readily· 
available and Government do not consider it advisable to put the State 
J!n.ilway Administrations to the labour and trouble of compiling it. 

GUAJl.ANTl!IlI: FUND, EAST INDUN RAILWAY. 

1005. *Ltl1lt.-Oolonel H ..... I. GldDey: Will Government be plcRsed to 
state whether the East Indian Railway prior to 1925 had a Fund called 
the Guarantee Fund? If so, will Government please state: 

(a) what are the objects of the Fund, 

(b) the amount of monies held by the Fund on Slst Deoember, 
1924, and 

(c) how su9h monies are disposed of? 

AMOUNTS UTILISP.D FOR RItIMBURSEMINTS 'OR LOSSES FR014 THE GUARANTEB 

FUND, EAST INDIAN . . ~ . 

1066. *Lteut.-Dolooel H. A. 3. QldDej: Is it the primary object of the 
~ Fund to reimburse the Railway against IOSBes suBered by ~ 

caused through misdemeanour. neglect or any other cause provided for in 
the rules of the Fund? If so. will Government please state: 

(a) wha.t sums of money have been utilised for purposel of such 
reimbursements during the year 1924? 

(b) what ~  the ~  ca.ses in which losses were suffered by the 
RaIlway and 1f suep cases were taken to Court and the culprits 
punished before reimbursements were made? 

(e) whether such culprits were members of the Guarantee Fund? 

Pn,OCEDHRE FOT.LmVF;1) llY THE EAST ~  R,\lT,WAY IN RF.IMBUItSING 
~ ,  FOR LOSSE'" GAUSEJl By THB STAFF. 

1067. *Lteut.-Oolonel H •. A. 3. GldDey: In a case where the Hailway 
1JlegcY! having suffered losses caused by its staff who are members of the 

~  Fmtd. will Government please state: .. 

(a) whether the railway punishes lIuch members by dEMiucbing half 
the amount of their Provident Fund subscriptions and trans-
ferring the same to the Fine Fund instead of applying thf! 

• 0 2 
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Funds of the Guarantee Fund to reimbune it againstt.l:ut 
alleled 108888? .  • . ' 

(b j whether such punishment is inflicted with a 'View to reco't'..ml. 
more than the amount of the alleged losses; 

(.o) what the total amount deduoted from the Provident Fund 
• monies of the six dismissed men in the cotton waste case 
was; and 

(d) what the exact value of the alleged losses in the cotton waste 
case was? 

PROCBDURE POL LOWED BY THE EAST INDIAN RA.l1.WAY IN REI)UJUR81NG 

ITBEt.P lOB LOSSES CAllSED BY THE S'I'AFP. 

1068, *Lteut.-ooloDel E. A. I. Gla.,: Is it a; fact ~  such deductipn 
from the members, Provident Fund amounts are transferred to the Fille 
F1,Uld? If so, under what legal authority is this done? 

SUBSORIPTIONS TO THE GUA.R.ANTEE FUND PROM THF; EMPLOYEU OF TH& 

EAST INDIAN RA.ILWAY. 

1069. *Ueut..-Oolonel B. A. I. Gidney: Will Government please state 
the exact month for which the SUbscriptions 110 the ~, , Fund were 
deducted from the East Indian Railway employees' ,&lanes for the y'ear 
1924, and whether the dividends payable to its members were paid to such 
~  who were dismissed during ,1924 after ha.ving deducted their 
subscriptIons for 1924? If not, Wby not? 

TltB GUARANTEE FUND, EAST INDIAN RAILWAY. 

1070. *Ueut.-ooloa.el •• A. I. GldIIq: (a) Since the East Indian Rail-
way hus become a. Sta.te Railway, does the Guarantee Fund still operate?" 
If Dot, will Government please state how the monies of the Fund have 
been disposed of and the exact amount accounted for? 

(b) If in existence, wha.t was 'the total amount standing to its oredit 
at Lhe end of 1925 fUld did the East Indian Railwa.y reimbul'Be itself from 
this Fund for the loss suffered by it in the matter of the alleged frand in 
t.1ie Lowlnoor iron case, when two high officials were dismissed? 

(0) Whlt was the total amount dedueted from the Proviaent Fund of 
these t we high officials and how does it compare with the actual 108S 
suffered by the Railway in this case? 

Mr. A.  A. L. Parsons: I propose, wit.h your permission, Sir, to answer 
questions Nos. lOti!) to 1070 ~ . 

rrhc information is being collcct,l<J, and will be supplied t,o the Hon· 
ourable Member in due course. 

Lieut.-Oolonel B. A. J. GldDey: Does ~ Honourable Member reo 
quirfl morE" t',han the stipulatpd ten days' notice to answer qUf'HtiollS? 
Xl. A A. L. Parsons: I rrquire in this case more than ten days to 

collect all the information for which t,he Honourable Member has asked; 
• 

Jlaulvi Muhammad Ya.kub: Is it tbe case tbat Government 'want 
core time toe give replies to questions when they consider that replies 
are not convenient?' . 



QUESTIONS AND ANSWERS. 2485 

JIr. .~ A.. L. Panou: I think it is very ",rely that the Government 
-of India consider that a reply is not convement. 
LlMlt.-Oolonel H. A. J. QldDey: May I aak the Hooourable Mem.-

ber if he will jnfonn me whether I ca.n get a. reply before this House dis-
'!'Jumbles? ' -

. " 

AMALGAMATION OF TilE PUBLIC "r ORKs BRANCH WITH 'THE DEPARTlllllft' 
OF INDusTRIa AlITD LABo:UR. 

1071. *JIr. II. 'l'uauf Imam: (a) Will Government be pleased to give 
tbn number of receipts aud issues for three months from June to August 
1926 of the work done in ea.ch section of the Public Works Branch of the 
Depa.rtment of Industries and Labour and also the number of men em-
ployed for their disposal? " 
(b) Is it a foot tha.t there are two cashiers for distributing the pay of 

about 25 men and 2 officers; if so, do Government propose to abolish on. 
of i,he posts? 
(0) Is it a fact that the Budget work of the Public Works Branch 

which was previously done by two men only is now being done by a Super-
jntendent and four Assistants? 

(d) Is it a fact that owing to the Reforms a great deal of work has been 
. diminished ? 

(6) Is it a fact that one Assistant Secretary is employed for the per-
. ~  of the Budget work, and if so, what work does be do when the 
Budget is over? 

(f) Is it· a fact that the payment of bills for publications and the distri-
'bution of stationery is being done by the Department of Industries aDd 
,Labour?' 

. (g) Will Government be pleased to state whether they intend to amal-
gamate the Public Works Branch with the Department of Industries and 
labour and abolish the post of the Assistant  Secretary, s. Superintendent· 
and 0. cashier and thus relieve the tax-pa.yer of the burden of the sum of 
:as. 1,800 permensem? 

The Honourable Sir Bhupendra !fath Kttra: (a) The Public Works 
"Branch of the Department o£ Industries and Labour comprises three re-
gular aeptioDs, viz., Works, Establishments, and Accounts and Genn, 
and tho number of receipts and issues in each of these sections during the 
period .June to August 1926 was as follows: _ 

Work.. . 
Estcbli.hments • 
Acl'onnt. and General 

Total 

Receipts. 
638 
000 
816 

1,804. 

'!'he numblr of men employed for their disposal was 80. 

lalnA. 
276 
489 
669 

(bY A cashier and assistant cashier are employed. They have many 
dut4ies besides that of disbursing pay, and Government do -not, for the 
;present. propose to abolish either post .. 
(0) No. • 
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(4) There have been certain reductions in work owing to tM introduc-
tion of the B.efonns, in consequence of which the Public Works Depart-
ment was reduoed to a hranch of the Industries arid Labour Department 
and the number of sections from 5 to B. 
(e) Uo. 
(f) Yes, but in the ca.se of bills for puhlications these are first passed 

by the Public Works Branoh. 
(g) The question ofo.rnalgamation is receiving oonsideration. 

EXTBNSION OF SBB.V1OB GRANTJIID TO MR. C, .R. WITHERS, FOREMAN 
ELECTRICAL D:EPARTlIENT, CARRIAGE ANI) WAGON, MOGHULPURA, . 

NOI.TH WI8'I'lIRN RAILWA'Y. 

1072. ·Lleut.-cJoIoDe1 B • .A. 1. GldDlf: (1) Will Government be pleased 
to 8 ~ the 55 years retiring age limit is applicable alike to con-
solidated and daily paid staff in the State Railwa.ys? 

(2) Are Government aware that at an official meeting held 011 18th· 
December, 1925, in the office of the Agent, North Western Railwa.y, It 
was deoided that no extension of service beyond the age of 55 years is to 
ba given to any staff other than menial or daily rated workshop staff? 

(8) Are Government aware that such Q decision on the part of the Agent 
is contrary to the Fundamental Rules which bear the seal of a.pproval of 
the Government of India? 

(4) Will Government please state whether, when extensions of service 
to meet the exigencies of the F.ailway are given to monthly paid staff as 
was done in the case of ~ . C. H. Withers, Foreman, Eleotrical Depart-
ment, Carriage and Wagon, Moghulpura., these employees forfeit all claims 
. to lea.ve and furlough which in Mr. Withers' case amounted to 15 months' 
furlough, 8 mQnths' Wdr bonus leave and six months' recognised leave 
prior to ratirement? If so, what is the period of compensatory extension 
of service? What was the period of extension granted to Mr. Withers? 

(5) Did the Electrical Engineer strongly recommend further exte-
sion of service in Mr. Withers' oase? 

(6) Are Government prepared to oonsider the question of 81vmg 
Mr. Withers a "compensation gratuity" as is oeing done on the Eaat 
Indian Railway? 

Mr. A. A. L. P&1'IOU: Government have no information with regard to 
the inctividual case of Mr. Withers which is mentioned bv the Honoura.ble 
~ , and do not propose to take any action with regard to it. Ai! a 
general rule, and apart from any s'pecific provisions contained in a Bervice 
contract, the Fundamental Rules, including rule '56 .,.,hwh dealls with 
superannuation, apply to monthly rated employees on the North Western 
Railway. Under rule 86 of those rules no leave can e:s;tend more than six 
months beyond the date On which a. Government servant must cotppul-
sorily retire, or, if he is granted an extension of service, more than six 
months bf%nd the date on which he ceases to discha.rge his ~ . In 
a.ny case, it is entireJywithln the oompetence of the Agent to determine-
whpther extensions' should be granted after the age of 515, or what leave 
should be granted to alJ dfficer whose sel'Vlice has been extended. 
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Lllu\ • .(JQloat! H. A. I. GidD.,.: Will the Honourable Member please 
infonn me whether he countenances any action en the part of the Agent 
whiohis oontrary to or against the Fundamental Ruies? 

JIr. A.  A. L. Panoal: I should not oountenanoe action taken by an 
Agent oontrary to the :Funda.mental Rules where they apply. • 

Lleut.-CJolonel H. A. I. GidDty: Does the Honourable Member admit 
that the Fundamental rules apply in this case? That is the specifio part 
of my question, the crux: of the whole matter. 

I 

Mr. A.  A. L. ParlODl: I have already informed the ~  Member 
that Government have no inWnn&:tion with regard to this individual oaae. 

Ltaut.-Oolonel H. A. J. Gidney: WHI Government kindly get informa-
tion on ,the case? 

Kr. A. A. L· Parsons: No, Sir. 

Lleut.-Oolonll H. A. I. Gidney: Why not, Sir? 

JIr. A. A. L. ParlOa: On the facts stated by the Honourable Member 
I eee no reason why Government should call for ~  for I S8f' 
no reason to believ,e that there has been any action on the part of the 
Agent of the North-Western Railway which requires interference on ')ur 
pa.rt. 

Lieut.-Oolonel H . .A. J. Gidney: I am awfully sorry, Sir, to ask another 
supplementary question, but the Honourable Member, I must say, has 
evaded my question. He has not given me an;y reply to it. When I ask 
a question, Sir, I expect a reply. 

Kr. E. Ahmed: In view of the fact that" the Government of India from 
time to time, Sir, from 1921, since I came to this Assembly, have been 
putting oft Members by not giving sulfficient answers to quest;ions relating 
to the Railway Department. do Government propose now, for the benefit 
of the country, to bring in the Agents here to reply to questions put by 
Honourable Members? (No reply was given.) 

Mr. E. Ahmed: Another question, Sir. In view of the fact also that 
the Government of India are unable to answer certain questions regarding 
Railways on the pretext, Or on the ground, tha.t the Agents are not here 
and they are not able to answer those questions themselves, do Govern-
ment proposo now to IIto.te under what authority or the provisions of law, 
or rules and Standing Orders of this Assembly, HClDourable 'Members Me 
debarred from getting the answers to which they are entitled? 

Lieut.-Oolonel H. A. J. Gidney: May I again also ask the Honourable 
Member to reply to my supplementary question? I am aWaiting a reply. 

1If. A.  A. ~ ParIOllS: To which supplementary question does the Hon-
ourable .Member require a. reply? 

• 
L1eut.-Oolonel H. A. I. Gidney:I eee there is no uee aelring .~  

quel'Mons; I am sorry, for I can soo the Honourable Member cannot reply 
to them. • 
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eMil 011 POSTAL RBoauITED TELBGlI.APBJITS. • 
. , . ~ . 
1073. ·Lleut.·OolClllel H. A. I. GidDey: (1) With reference to the Hon-

curable Member's answer to my question No. 508, dated 18th February, 
1927, is the Honourable Member .ware that the postal recruited telegra. 
phists'did not volunteer to tra.tlsfer themselves from the Postal to the 
"relegraph Department, but responded to Government's call when they, 
were considering the amalgamation of the Post and Telegraph Depart. 
ments? 

(2) Is it not a I fact that these loyal servants who have had, in many 
cases, more than 10 years' service in the Postal Department are com· 
pelled to wait for another 15 years to reach their efficiency bar in the 

• 'Telegraph Department, and to appear for their efficiency bat test at the 
,old age of well over 40 years? 

(8) Are Government prepared to reoonsider their decision and remeay; 
this grievance of these servants of the State? 

'l"he Honourable Sir Bhupendra .ath Kiva: (1) It is not a fa.ct that 
the postal  recruited telegraphists "did not volunteer" for transfer to the 
Telegraph Departllll!nt. In notifying the revJsed rules in 1918 for recruit· 
ment to the Local Servioe.. the Di.rector-General, Posts and Telegraphs, 
made it, known tha.t postal signallers were eligible for transfer to the Tele-
·graph Department on certain conditions which were clearly defined. It 
was laid down tha.t the selection of suitable postal hands was to be made 
from thol'll' who •• desired" a transfer to the Telegraph Department. There 
war; thus no .• (lull" for men and selection was made on1y when va.cancies 
occurred in the Local Scala of the Department. 

(2) Yes, but under the existing rules telegraphists in the General or 
I.Jocal Service reMh the efficiency bar at the end of fifteen years' service; 
while a Station Service telegraphist becomes due to pass the efficiency bar 
at the end of ten years' service and no relaxation of ru1es can be made 
jn favour of pORtal reCl u,ited telegraphists. 

(8) Governmp.nt have recently reconsidered the matter but found no 
justification for modifying the' previous ord0(>.I'8. 

Lieut.-Oolonel K. A. 3. Gidney: Will the Honoura.ble Member kindJy iB· 
fonn me whether at thllt time there wnFl-an urgent need for extra tel ... 
grll.phiRts or not and these men responded to that urgancy? 

'l"he BODourable Sir BhupeDdra .ath Itltra: .The answer js in ifue negs.-
tivf'. I rna" for the infonnation of the Honourable Member and of the 
House state that the docision of Government was based on the recom-
mendation of ft Committee of which my Honourable and gallant friend 
was a. member. 

INCI.rslON OF ECOSOXICF.I AND HISTORY AS QUALIFYING St:BJECTS rOR 

THE EX,UIINATION FOR THII SUPERIOR TRAFFIC A.ND COJrf1lERCIA.L 
BR.\NCBES or TBI STATE . . ~. 

1074. ·Lleut.·OoloDel B. A. 3. GldDey: Witli reference. to the SUperior 
'traffic and Commercial Branchos of tbe State Railwa.ys, will Government 
he pleased-to state whether besides a degree in Science, Economics and 
History ;wnI be acoepted al qualifying for this Examination? If Dot, 
why not? 
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ft. BoQPUrabl,,·8k caul. 1DDeI: The Honourable Member ts referred 
'to part (I) of the reply given to Mr. C. S. Hang' Iyer's question No. 170 
on the 1st March, 1927. 

Sir Harl SlDgh Gour: Question No. i075. 
Sir W&1ter WlUIon: On a point of order, Sir. Should not the Honour-

able Member rise when he puts a. question? 
JIr.' Preaideat: I would ask the Honourable Member to rise when he 

~ puts a question. 
Sir Hart SiDp Gour: I did, Sir ,-twice. 

StU'AII.ATE ESTABLISH'HINT FOR THE IJEGISLATIVE ASSllllBLt. 

1075. ·Sir Hart Singh Gour: (ill) Are Government a.ware of the incon-
venience to which ~  of the Legislative Assembly are put owing 
to the fact that the Assembly has no separate Department of its own? 
(b) Will Government be pleased to state when they propose to separate 

. the Department relating to the Assembly from that of the Legislative 
Department? 

JIr. L. Grah&m: (a) Government are not aware that any inconvenience 
has been felt. 
(b) The Honourable Member's attention js invited t6 the first pa.rt of 

the reply giv·en on the 16th instant to Sardar Guiab Singh's qucsticm on 
the subject. 

QUAT!JPIC'A'flONS FOR Pn,OTS, HARBOUR MAIITERS, ASSISTANT HARBOUR 
M.\STEllS, ETC. 

1076. -Mr. Jamnadal II ••• hta: (1) Will 'Government be pleaaed to 
state if a. certificate of competency as master is necessary for anyone who 
wishes to enter the Pilot Service at Bombay, Karachi, Calcutta, Rangoon, 
Madras and at other Indian ports where pilots are appointed? 

(2) Will Government be pleased to state ~  qualifications necessary; 
for the post.s of Ha.rbour Masters, Assistant Harbour Masters, Dock Masters, 
Assistant Dock Masters, nnd Berthing Masters appointed by the various 
Port Trusts in India? 

(8) Will Government be pleased to state the total number of each of 
the following officers at the ports in India giving separate figures for Indian 
and non· Indian officers? 

(a.) Shipping. Masters. 

(b) Port Officers. 

(0) Pilots. 

(d) Dock Masters. 
(6) Harbour Masters. 

(I) .'\.ssistant Dock Maeters. 

(9) Assistant Harbour Masters . 

. (h) Berthing Masters . 
• <') Will Government be pleased to state the steps that t4ey p.z:.opose to 

take for the training of engineer officers for steamel'l? • 

(5) Will Government be pleased to 8~  when ~  . })!Opose to' ~  
• action on the recommendation of the Indian MercaI\tile Manne OOJDDllttee 

• 
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In connection with the reservation of the coasting trade of Inila to Indian 
shipping? . 

.' The Honourable Sir Oharl .. lDDea: (1) A certificate of competenoy &S-
master is necessary for anyone who wishes to enter the pilot service at 
-Bombay, Karachi and Rangoon. It is not necessary o.t Co.lcutta., where 
officers are first appointed to the Bengal Pilot Service as leadsmen appren-
tices. There is no pilot service at Madras. At other ports the practice-
varies. 

(2) Different quo.lifications are required by different Port Trusts. Gen-
ero.lly speaking, the eSBentia:l qualification is sea. experience, and in the 
case of Harbour Masters and Assistant Harbour Masters a certificate of 
competency as master is ord;inarily required. 

(3) I am having a sta.tement compiled, a.nd will send it to the Honour-
able Member in due course. 

(4) The question is under. considera.tion. 

• (5) I would refer the Honourable Member to the debate in this House 
on t,he 19th March last year on Sir Sivaswamy Aiyer's Resolution on the 
recommendations of the Indian Mercantile Marine Oommittee.. 
Mr. lamn&daa X. Xehta: With regard to the answer to part 8 of my 

question, I think the Government gave a similar reply to Mr. B. Das two 
or three years ago, that a. statement was ~  prepared. I do not 
know whether that sta.tement ha.s since been prepared and Bent to Mr. 
Das. I do not want the statement. for my personal use, but I want it to . 
be placed on the table. 

ft. Honourable Sir Oh&d •• Inn.: The answer to the first part of 
tJie question is, I think Mr. B. DBS is the best person to whom this ques-
tion should be put. 

As regards the second part, we prefer not to lay these answers on the 
table becauso of the expense of printing, and I should prefer to send the-
statement to the Honourable Member if he desires it. 

Mr. Sarabhal lfemchand BaJI: With reference to the answer to part 6 
of this question, may I know, if the opinions which the Honourable the' 
Commerce Member expressed last year were the opinions of his Depart-
ment or of the Government of India.? 

The Honourable Sir Gharles Innes: The Honourable Member knows 
perfectly well that when the Commerce Member speaks in this House 
he speaks for the Government of India. 

ApPOINTMENT OJ!' QUUIFlIlJD SEOOND DIVJRIOX CANDIDATES TO THR Ftns'r 
DIVISION IN THE GOVERNME\;T"OP INOlA, SEORETARIAT. 

1077. ·Xr. oTamnaclas X. Xehta: Will Government state whether:-

(a) Is it a. fact tha.t there are a few pennanent employees lin the' 
second division of the Govemment of India. Sr;'retariat I38tab· 
lishment who have qualified for the first diVIsion by.paasing 

c tne first division test of the la.te Sta.fi Selection Board,' but 
hl10ve not yet been absorbed in that division in their OWtl 
Depa.rlments owing to absence of vacancies? 

• 
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(b) It ia.ia fact that there are Department. where tIbere is ~  • lingle 
man of the second division who halt qualified hunself by 
passing the first division test and t.here are others where 
there is a large number of such men? 

(e) It is a ,fact that, in spite of the existence of a luge numb. of 
such candidates in the Home Department, the Department of 
Education Health and Lands and several other Dep,artments, 
the Staff Selection Board recommended fresh second division 
passed J:ecruits for filling the ~  of the first divi· 
sion in some Departments? 

(d) It is a fact that, in the beginning of the last year, two men were 
recruited in the Finance Department through the late StaB 
Selection Boord for first division appointments but who were 
only qualified for the second division and not for the first 

~ ? 

ft, Honourable SIr AJuander lIu4dimu: (P) Yes. 
(b) I .~ aware of one such Department only. 
(e) The Honourable Member is referred to the reply given on the 1st 

March to Mr. Gaya Prasad Singh's question No. 679. 
, (d) The two men in question had secured marks up to the upper divi-
sionstandard. They ha.ve sinceboen declared to be eligible for the upper 
division Oll the recommendation cf the Public Senice Commission. 

RECBt:lTMENT BY THE FINANCE DIPAltT)lENT OF Two SECOND'DIVISION 
. QUAUFIltD MEN IN THE FIB,8T DIVISION. 

1078. *Kr . .Tamnadu II. lI,hta: (a) Will Government be pleased' 
to state the reasons why the two second division qualified men were re-
. cruited by the Fina.nce Department in the first division when other candi-
dates who have passed for the first division .were available in the other 
Departments of the Government of India Secretariats? Is it a fact that 
at the time of the recruitment' of . those two candidates the Finance Depart-
ment had a rule or a convention to the effect tLat those men who are per-
manent in the second division of other Departments but are qualified by 
the late Staff Selection Board for the upper division would not be recruited 
in the first division vacancies of that department? 
(b) Will Government be pleased to state the year when. that rule or 

convention was made and whether it was made with the knowledge and .• 
permission of the Honourable Member for Finance or of his Secretary? If 
the answer be in the negative, then who introduced it and in what year? 

(c) Will Government be pleased to state whether tow8Il'ds the end of 
the same year, i.e., 1926. the same rule or convention was done away with 
in favour of certain departmental candidates from the Home Department 
and other Departments, and. if so, what were the reasons for so'doing? 

(rl) Is it B fact t.ha.t sllch Depart.mental candida.tes who passed the first 
division test of the late Staff Selection Board as far back as 1920, are still 
unprovjded with such appointments? If so, do Government propose to 
consider these sntall number of cases fa.vourably, and do they propose to 
ask t,he Public Seniice COlT,lmission to devise means for their early' absorp-
tion in the first division before anv outsider is recruit.ed in the' ~  divi-
lion v8C&.noies of the ditlerent Departments of the Government of India 
Seoretariat? . • 
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'!he BODoal'able Sir BIII1 Blackett: (1.1) The men "'ere up to the 
Upper division standArd, and the Publio Service Commission have since 
. declared then{ as qualified fo1' that divis;ion without further' examination. 
They were taken in pursuance of the rule referred to by the Honourable 
M6JXlber. 

(b) The papers ha.ve not heen preserved; but the rule is an old one. 

(r) The rule had to be relaxed in the cases referred to as no suitable 
candidates possessing the qualifications required by it were available. 
(el) I would invite Ilttentdon to the answer given by the Honoura.ble 

Sir Alexander Muddiman on 14th March, 1927 to It simjJar question by 
Mr. Ranga Iyer. 

EMPT,OYMENT 0' THB TAX COLLECTOR IN THE OPFIOIl 0' THE EXECUTIVE 

OFFICER, BARODA CANTONMBNT, TO PREP'RE AN ASBESSXEXT LIST IN 
TERMS OF SECTION 72 or ACT II OF 1924. 

1079. ·1Ir. Jama"'" M. Mehta: (a) Is it a faot that the Cantonment 
Authorit.y at Ba·roda has had an assessment list prepared ;i.o terms of seo-
tion 72 of Act II of 1924 and that the assessment list as prepared in 1926, 
war; made by the Tax Collector in the office of the Executive Officer, 
Baroda Cantonment? . 

(b} If the answer to this question is in the affirmative, will Government 
be pleased to say whether \assessment and oolleotioo of taxes are not treated 
as two distinot funotions? 
(0) If the answer to the above is in the aftirmative, will Govemment 

be ple8!aed to state why the 'rax Collector was employed to prepare the 
assessment list? 

PRINCIl't,ER POlt V ALUA TION AND ASSESSMENT IN THE BAnOllA CANTONMENT. 

108l. $1Ir. Jamnadas X. Xehta: Will Government be pleased ttl say 
whether in terDls of soction 66 of Act II of 1924, the Local Government 
for Baroda Cantonment has prescribed Bny forms or rules for toe guidanoe 
of the assessor, laying down. the principles upon which the valuation' and 
assessment are to be bAsed, with a view to secure uniforDlity and correct· 
ness of valuation throughout? . 

ANNt'ATr RRNT OF Hom;Es IN BARODA CANTONllENT. 

1082. $1Ir. lamnadu •. Mehta: (a) Are Government aware tha.t a 
resolution passed by the Cantonment Committee in violation of a regulation 
laid down hy the Supreme Govemment in respect of the Baroda Canton· 
ment Taxation Regulations contained in Notification No. 664, dated 14th 
December, 1882, and published in the BombllY Government GIlMette, 
Part I, had to receive the sanction of the Government of India before if 
could be put into force? 

(b) If the answer to the above is in the affinnative, will Govemment be 
pleased to say whether sanction in respect of resolution ~ 10, passed 
by the Cantonment Board on 20th Febnlary, 1918, .. at Baroda-Camp. 
authorising the Cantonment authorities to fix the aODual renil" of houses 
at 10 per cent. of the valuation, was obtained? 
(c) If. the answer to 1he above i. in the negative, are Govemment 

'·prepRred to refuse rancti()tt to the above-mentioned resolution? • 



~  AND ANSWERS. 

Kr. G. II. YOWl,:, With your permission, Sirj, I propose to answer 
starred questioda Nos. 1079, 1081 and 1082 togetheft ' 
lam making inquiries and will let the Honourable Member knoW' the 

result as soon as possible. 
• 

FUNCTJONS OF THE ASSEliSMKYT COHKI'rl'EI!: ~  BY THE CA.NTON-

MENT AUTHOII.ITY UNDER SEC'1'lON 68 (S) OF ACT 11 of 1924. 

1080. ·Kr . .Tamna4u M., lIehta: Are Government prepared to say what 
the functions are of the Assessment Committee appointed by the Canton., 
ment a.uthority under section 68, sub-section (8), of Aet II of 1924? 

Mr. G. II. Youn,: 'l'be functions are la,id down in the sub-section ra.· 
ferred to by the Honoura.ble Member and in section 69. 

RETRBNCHHBNT OF EXPIINDI1'URJII IN BARuDA CANTONMENT. " 
. , . ~ 

1083. ·.r . .Tamn ....... Jlehta: (a) Are Government aware (i) ijaat 
the Baroda Cantonment at present has a population (civil) of about, 2,,465' 
and (ii) that the total net receipts of the Cantonment Fund ~  to 
Re. 16,650, and (iii) that the aggregate charges of general adminiltiation 
and collection of revenue come to Rs. 5,400, and absorb nearly:one-ihird 
of the net reoeipiis? 
(b) Are Government aware that the oharges on general administration 

and colleotion of revenue together of the Ambala Cantonment bear a ratio 
of 11 per cent. of the total receipts while that of Baroda is three times 
higher? 

(0) Are Government aware that the larger part of this expenditure is 
1D connection with the .1 , ~ of the office staff? 
(d) Do Government propolle to direct the Cantonment authority at 

Bn rod fl, to make retrenchment in the office staff and in office, expenditure 
as well? 

Mr. 0-. JI. Younl: (4), (b), (0) and (d). The Honourable 'Member is 
1'6ferred to the answer given by my predecessor on the 31st August, 1926, 
to Khan HahlidW' HU8sana.lJ.y's question No. i63. -

'I'he exp.enditure on general administration and collections of revenue in 
Ambala is between 13 per cent. and 14 per cent. of the total reoeipts and 
not 11 per cent. In Baroda it is about 28 per cent., and not. 8R per cent. 
Thf1 Amhala figures do not include the pay of the Executive Officer which 
is paid h;y Government and amOlmts to RH. 20,000 per /lnDUm and in any 
case the percent,age in a. very small cantonment like Baroda is bound to 
be higher thall in a large one. 

• EXEM"P'rION OF OR.UN I'ItoM OCTltOl D UI'\' IN BARODA CANT01H1EN'I.'. 

1084. ·1Ir • .Ta.mnadal JI. Mehta: Are Government aWare that till 
NOVEmber, 1925, grain of all sort!; was ex(>wp1"ed from octroi dut,v in the 
Baroda Cantonment, and that since t,hen grlUn has been included in the 
sc.hedule of articles liable to octroi duty Bnd t,hut this has become a great 
hardship to the p<><irer classes of the population? Do GovernmenL propose 
to tfl.ke stepA to exempt grain from the octroi duty, as was tbe case i4efore? 

Kr. G ••. Youq: Government are awaretbat octroi duf.v at the rate 
of ODe anna a maund has been imposed upon gra,ins of aJ] ~  entorin,' 

• 
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the Baroda. Ca.ntonment, with effect from the 16th November, 1925, under 
the Resident of Batoda's Notification, ·dated the 10th Deoember, 192ft 
The matter is within the disoretion of the Resident, to whom, however, 
a copy of my Hono:urable friend's question and of this reply, will be sent. 

r 

EMPLOYMENT OF QUALlJ'IBD STATE VBTBIlINARY SCHOLARS IS" TllJil 

INDIAN CIVIl, VETERINARY DBPARTMENT. 

]085. -Mr. Ba.rchaDdl'at VtshtDdu: (1) Will Government be pleased to 
·state if any scholars were seleoted in 1921, for visiting the United King-
·dom for aoquiring Veterinary Diplomas, making them eligible for appoint-
ment to the Imperial Branoh of the Indian Civil Veterinary Department? 
(2) If so, is it a faot that one of the terms on which they aooepted the 

soholarship was, that they would be Co T6quiT6d on qualifying for appoint-
ment to the Indian Civil Veterinary Department, to sign artioles of .agree-
ment setting forth the tenns and conditions of their appointment .. ? 

(8) Is it a faot, that in spite of this, the scholars who qualified them-
selves as required by Government were not given such artioles of agreement 
.for signature? 

(4) If so, why? 
(5) Is it a fact that Government have replied to the scholars, who have 

·returned long after qualifying themselves in the requ.isite test, that the 
Department having been transfe1'l'ed to the Local Governments, represent&-
tiou may be made to the latter direot? 
(6) Have the Central Government themselves issued the necessary 

instructions to Looal Governments to reoognise the olaims of the said 
soholars? If so, with what rellult? 

EMl'LOY)tENT OF ·QUAJ.lPIlllJ) STATf; ~ .  SClIOJ,AUS IN THE ' 

IN.DIAN CIVIL VE'fERINARY DEPARTMENT. 

1086 .• :Mr •. Barcbandr'&i VishindU: (4) Is it afaot that the limit of 
the appointment by the Local Governments is restricted to Re. 250, and 
that the starting pay of the sehole.rs in question under the scBle provided in 
t.he Regulations for the grant of State Scbolarships is Rs. 850? 

(b) If so, what steps have Government taken or intend taking for the 
employment of these scholars? 

EMPT,O'YlIEYT OF QUAMFIED STATE VETERINARY SCHOI.ARS IN THE 

INDlAN CIVIL VETERIlIlARY DEl'ARTMENT. 

1087. -llr. BarchaDdr&i VishlDdas: (1) Is it a fact thstone of the terms 
on which these scholars accepted the schola.rship was, that .. on their 
obf.ainix!.Q' the diploma of the Royal College of Veterinary ~ , and 
undergoing successfully the prescribed ~  . ~ , ~ will 
be given preferential claim to employment m the Indum ~1 Vetenllary 
Department "? 

(2) If so. is it a. fact that the 'Punjab and the Bebgal G,')yernments 
hR",e BP1Ioin1ied non-scholaTS in spite of the applications of t:h.,. FcholaTS 
above-mentioned pendin,\, before them. and in spite of one of the scholars 
havillg pa.ssed the B. Bc. Examination in ~ Bcience of the 
London University? • 



QUESTIONS AND ANSWERS. 

(S) If 80, will GovlI'DIIlent be pleased to .tate what prcwision Gov· 
-ernment intedd. to make for thos8scholars who relied on the explicit under-
-taking of the Government to employ them on their quaJifyiDg themaelves? 

Mr. I. W. Bhore: With your permission, Sir, I should like to reply to 
·questions Nos. 1085. 1086 and 1087 together. • 

The attention of the Honourable Member is invited to the answer 
given by me on 18th August. 1926, to his question No. 76 which ~ has 
'now repeated in almost identical terms. Government have nothmg to 
add to the replies then given. 

ApPOINTMENTS IN THE TU.PFIC BUSCH OF THE RAILWAY SBRVICl!I. 

1088. *Mr. Jlarcha.Dd.r&l ViahiDd .. : (1) Will Government ~  pleased to 
'state how many candidates who sat at the last railway examination held 
by the Public Service Commission were appointed in the Traffic ~  

of the ra.ifway service, who were npither graduates of Engineering lior of 
'Science? . 

(2) How many of the oandidates who were nei\her Engineering nor 
.Science graduates but who had 'practical training on British railways were· 
admitted to the ~  and .how many were successful? 

Mr • .A. A. L. I'&I'IODI: (1) Two of the six oandidates appointed are 
graduates neither of Science nor of Engineering. 

(2) Three candidates who were neither Scienoe nor Engineering 
graduates but had praotioal experience on British railways were admitted 
·to the examination. None were successful. 

CLASSIFIClTION OF ADMINISTRATIVE AND MINISTERIAl. OFPICERB OF THE 

POSTAl. DEPARTMENT. 

1~. *111'. D. V. Belv1: (a) Will Govemment be plea.sed to say if the 
·clusmcation of administrative and ministerial officers was revised for the 
Postal Dep·a.rtment in 1918? 

(b) If so, will Government please give reasons for putting the entire 
·non·gazetted officers under .. Ministerial" irrespective of the class of 
work on which ~  are employed? 

Cr.ASSIFICA'l'ION (111' ADMINISTRATIVE ANn MU;XSTEltIAI. OFFICERS 01<' TH1!! 

. POSTAl. DJo:l'ARTMENT. 

1090. *JIr. D. V. Be1vi: (a) Does article 86 of, the Civil Service Regula. 
tions require that classification of officers ,. Administrative ,. arid 
" Ministerial .. should be based on the nature of the work on which an 
officer is employed and is it not according to this rule that the subordinates 
in the ,Telegraph Branch are classified?' 

(b) ~  not telegraphists and telegraph masters who are non-gazetted 
officers classed afil' administrative officers? . 

• (0) Are Government prepared to reconsider the question of declaring 
all officers in selection grades of the Postal Depa.rtment as "Administrative 
-officers' , ? 
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~ .81  lUaupelldra Bath 1Iitr&: With your. pennisaion, 
Sir; I· will. deal with questions NOI. 1089a.nd 1090 togethet; and invite-
the Honourable Member's attention.to the reply given to-Ga.y to Mr. C. S. 
Rangs. lyer's starred question No. 1053 on the same subject. 
, 

SEPAlt\TE SUPF POR THE LEUISI.ATIVB ASSEMBLY. 

1091. ~ . B. S. KoonS_: Will Government be pleased to state if they 
have come to any decision regarding the desirability of separating the stat!. 
of the Legislative Assembly from that of the Legislative Department? 

Mr. L. Graham:  The Honoura.ble Member's attention is invited .t.o the 
first part of t}w reply given on the 16th instant to Sardar Gulab Singh '8 
question on tlte subjeet. 

'SUPl'L T, FREE OF CHARGE, 01" ASSESSMENT ORDERS IN REBnC r OF 

I::-rcOME-TAX TO ASSB88DS II( DBLHI. 

1092. ·Mr. I'ual Ibrahim Bahlmt1l11a; (a) Are Government &ware' 
that copies of assessment orders iorespect.Of income-tax &re not given 
to tbe 8esessees at Delhi, free of cha.rge, B8 provided for in p&ragraph 78 of 
the Income-tax Manual, 1925? 

(b) Do Government propose to ulake inquiries and take suita.ble 
steps to see that the Income-tax Dep&riment does no'l; commit &l1y more· 
breach? 
(c) Is it a fact that copying fees are charged in respec'l; of such assess-

ment copies? . 

(d) Will Government be pleased to state the amount of such copying 
fees realized every year since 1922? 

"!'he Jlonour&ble Sir Bastl Blackett: The Government have not the re-
quisite inf6rmation on this subject. They will make enquiries and com-
municate the result to the Honour;ahle Member. At the same time I 
~  point out that thougb copying fees should not be cbarged for copies 
of Ql!sessment ordnrs, and though such orders are exempt from ·court· fees' 
when required merely for the personal use of the aRscssee, they are not 
exemp.t fro]ll court fee. when required to be. filed iu; exhibits-for example 
in appeal. 

DElHJCTION 0J0' hTEREST ON MOlt'l'OAC11l PmnHHSTBI.F. llNDRR SECTION 1} (1) 
(if) OF TIlE INCOMB-TAX Ac-r, 1922. 

1098. ·lIr. ~  Ibrahlm Bahlmtul1a: (a) Are Government a.ware tbat 
the deduction of interest 9n mortnge pt,:missible under section 9 (1) (iv) 
of thf' Indian Income-tax Act, 1922, is not a.llowed to a.ssessees befol'a 
actual payment? 
(b) Is it a fact that the charge .of int.erest continues on the property 

irrespective of payment? . 

(0) Is it 110 faot that income-tax is levied on the annual .value ·of the 
property and not i'l;s income, and that there are decided e.Engli!!h. cases' to 
the ~. .  the actual rental value is the rental value minus interest?· 

(d) Do GOvemment propose to issue instructions that the ~.  
should be allowed on.production of the copy of mortgage ~ . 



~ 8lr .1iII alack .. : (G}.tti (4) ..... doulN;. has· bi&ea 
jaIt aatothe·C01'Iflet procedure in regard to ·this.matter. The quea--' 
W&8 therefore referred by one Commissioner of Income-t.ax to a .Hip 
'Court. The Government understand that a decision. W&8 recently pm-
;nounced. When a copy of it is received orden will be issued in accordance 
with it. • 

AtLOW.UlCB or Bu:i DZ1tTS ABI8lNG OUT' ;0, IRUpOVUABLB Au.ut.B8 01' 
RINT TO bCOIU-TA,X 8~8 8. 

1094.·1Ir. 'I'D&1 Ibra1dm 1r.ahlmtuJ1a: (a) Are Government ~  
-that bad debts arising out of irrecoverable arrears of rent is not allowed 
·to 8ssessees as a permissible deauction on the plea that the income-tail; 
levied on the annual value and not on the rental income of the property? 

(6) .Are Government aware that in England the ~  of rent is ~~  
todedudt the tax and pay to (lovernment and therefore the ownerli ~  
property have not to pay the income-tax on the rent which they coult! 
'not ~ 1  

'1'JLe BoM1I1'Ule _Ar Bull .lI*e": (/J) The Honourable Member 
'haa correctly st8ted the Indian law OIl this subject. 

(b) The law in Englancl differs in 'this &8 in other ~  fl'Om the law 
'in India. 

REDUC'l'ION OF FEES CHARGED UlfDIfiL' THI INCOME-TIA.X ACT, 1922. 

1095. -Ill'. 1'&111 Ibr&hlm BahJm:tulla.: (a) Is it a fact that no lesser 
,t;WD .than Rs, 100 as contemplated by section 66 (2) of the Indian Income-
tax Act, 1922, is prescribed as yet for making a reference to the High 
CourL? 

~  Are Government aware that ·the fee charged in England UDder 
's_on lf9' '(0) of the Income-tax Aot, 1918' (8 and 9 George I) Ch. 40): 
i.· oDlytweDty shillings? 

(0) Are ~  preparecl to MUG. flhe fee at laut to the .... 
level as in England? 

'"l"he 'JIcm01Jl'&b1e Sir BIIIIl Blackett: (a) The aIlSWa-is in the affirma-
tive. 

(b) The Honourable Member', statement' appears to be correct. 

(0) The answer is in .the ~ . 

A_JIII8ItIlHT TO INOOME-TAX OV AKOo1rrs PAID BY TREla CtSTOlIIRS', TO 
COMM1&8ION' AGn .. s 'OR CHARlTABI .. PCRPOSES. ' 

1096 ..• . ~ ~ 1 1  l&8IdDl'tulla: (ci)Are Government: aware that;, 
«iiimissioo agents charge ~  amount from their customers at a fixed 
rate for charity and which they debit to the customers and credit to the' 
aocount of that. particu1 .. ~ , but the Income-tax Department in-
'oludeli all the lJOeipts under' charity as their own income, IUid ignores the 
payments UDder that head?' , 

• 
(b) ,Are G.overnm.ent prepared to make inquiries and teD steps fio reo 

AlOire ,iibis ,pl'Ocecime.? 

D 
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r ., .. BCIIlO1ID1:Ile SIr Bull BIacDt\: The subject to ~ the HoIlour-
Jrb1e ,MQIIlber· ~  it already under the consideration of the Central 
~ .of Ba"enue. 

INSTITUTION all' PnoUeSloN .. u. ACCOUNTANT8 IN INDIA. . . 
1097. -Mr. Jlull Ibrahim Bahimtulla: (a) Are Government contem-

plating the advisability of forming some institution of professional 
aeeountant8 in India. on the lines of recogni8ed Societies of Accountant. 
in the United Kingdom, and, if sO, what steps have Government taken 10 ,.? . 
(b) Will Government lay on the table all the papers in this oonneo· 

• tion? 

· The Honoarabl, Sir Oml,. IDAe.: (a) and (b). As announced by Lord 
Reading at the annual meeting of the ASlociated Chambers of Commeroe 
held in Calcutta in December 1925, the Government of India are consider-
ing measures for the training and registration of auditors to ensure a higher 
standard of professional training and practice. The matter is still only 
in the preliminary stage and Government do not propose at present to lay 
any papers on the table. 

Mr. Pull Ibrab:bn BahJmtuUa.: May I know, Sir, how long Govern-
ment will take to come to a decision in the matter? 

Th' Honourable Sir Oharle. lnDu: I hope, .Sir, that my Huccessor m&y 
be able to introduce legisl&tion in the September Session. 

PAYMENT I)lf COVl'XSBATION TO THE IJESSBII8 0' CERTAIN HOUSES IN 
POONa. TAKEN POSSESSION or BY GOVER:-:VENT DURING THE WAlt. 

1098. -llr. I'ual IbrabJm BablID.hJla: (a) Will Government be pleued 
4Iq,.ta" whether they· ~  possession of 6 houses Nos. 6, 12, 1'1, ., 
Queen's Gardens. No. iA, Elphinstone Road, and No. JIS, Napier Road, 
Poona., . in 1917 and 1918 as & war me&aure under the Defenoe of India 
«(Jouolidated) BuIes, 1915, for 1I1e occupation of Military officers? 

(b) Were these houses then alreadJ in possession of certain lessees? 

(0) Is it a fact that in 1921, the arbitrator appointed under the rut .. 
at POOD&, rejected the claim of the lessees for compensation which amount-
ed to about Rs. 82,000, on the ground that the l,s8866' were not ow"',. 
under the Rules? 

(4) Is it not the fact thAt the arbitrator, when giving the above award, 
added that, should Government decide in future to pay oompensation to the 
Ie'Bee. he would carry out the inv.estigation further? 

· (6) Are Government aware that eminent lawyel'l like Sir Chimanlal 
Setalvad have given an opinion that Government are bound to pa, 
compens&tion to the lessees under the Civil Procedure Code? 
· (f) Is it not the fact that the' fram,ers ~ these ~ in 1915 had m 
mmdtbe payment of compensation to the lessee. a.u.d t4..erefore did not 
add the definition of the owner with a view to avoid eoi'barraaament to 
Government during the continuance of the War? 

(;) Will the Government be pleased to pJace these cb'aft rule" and other 
eonneeteci papers on the Cooneil tabJe? .  . .. 

• 
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(h) As the War is now over, do Government inteud to order the a.rbiln-
tor to investigate, with a view to pay oompensation to the Ie .... ? 

JIr. G. M. YOUDg: (a)-(h). I am making enqumel, and will inform .' 
$he Honourable Member in due course. • 

TRANSFER 011 RAII.WAY EMPI.OYEES PROM 1B}; UNITED PROVINCES TO 

HENO.Al •• 

1099. -llr. MuJdLtar SIqh: (a) Is it a fact that a number of employee., : 
have been transferred from Ghaziahad and other railway stations situated·',: 
in the United Provinces of Agra and Oudh to railway stations situated Ja .. 
~~  . 

(b) Is it a fact that the railway servants who have been transferred 
to long distances are mostly people who are drawing llWl than Rs. 100 
a month? 

(0) Are. Government aware that the railway servants who have thus 
been forced to go to long distances, have been put to great inconvenience 
and loss on account of their transfers and the administration has also 
suffered in efficiency inasmuch 8.S the hand, transferred from the United 
Provinces do not understand the Bengali language ? 

(d) Are the railway authorities prepared to reconsider the cases of ~  

such transfers Bnd retransfer these hands nearer to their homes? 

RULER RBGAltDING THB TlLANSPBR or RAILW.lY EVPJ.OYEE!l FROM ONE 
PROVINCE TO ANOTlIEU. 

1100. -llr. Kukhtar SlDp.: Is there any rule or Government order by 
which it may be necesaary for the railway authorities to take into consider-
ation the diffioulties and inconvenience of low paid employees in transfer-
ring them from one province to another? If the answer be in the. 
affirmative, will Government be pleased to place on the table a copy of 
luch order. If the answer be in the negative, are Government prepared 
to consider the advisability of issuing such a Government order and fram· 

~ such a rule? 

TUN8FBas OF RAILWAY EMPLOYEES FROM ONE RAILWAY SY8TElf TO 

ANOTHER. 

1101. -llr. Kukhtar Imp: Are railway se"ants getting less thu 
one hundred rupees transferred from one railway syatem to another? If 
the answer be in the aftirmative, will Government be pleased to place CD 
the table a copy of such rule? If in the negative, are Government pre-
pared to frame such a rule by which free transfers be possible from one 
system of GovernmeDt railway to another? 
Mr. A. A. L. ParIOII8: I propose with your pennission, Sir, to answer 

~ Nos. 1009-1101 together. 

Govemment hive no infoxm.ion. The transfer of std· within • rail-
way administration is a domestic matter and is earried out in ~  beet 
interests of the railway and with due regard to ~  the oircumstances of 
each ease. 'Government do not consider it· necessary to frame any such 
rules as are suggested by the Honourable Member. 

D 2 
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~~  Pila TlllRD CI.lSS PASSENGEIt!! AT GHAZIABAD JUNCTION • 
• 

1102, -Mr. MuJrlltar ~  (a) Are Govemment aware tha\ tbfSr6 is 
no passenger shed for third ela88 passengers at Ghaziabo.d Junction railwa.y 
ptation at the booking office and that the passengers have to wait in the 
sun ttnd rain for a very long time in order to get their tickets? 

(b) Are Government aware that a small shed on the old railway plat-
form is at a very long distance from the third class booking office? 

Ill. A. A. L. Parsons: (a) and (b). Government must leave it to Agent. 
:to. decide Itt what st,ation!l pl18senger sheds should be provided and where 
tht!y t;hould bc Bituuted at st,ations. A copy of the question has, however, 
belen sent to the Agent, North Western Railway. 

NUlI:BER OF ROMA.N CATHOI.[C CHAPI.AINII ATT.\CHED 1'0 TUX ARMY IN 

INDIA. 

J 103. ·1Il. II. But.lmUWUlf: Will Government be pleased to atate: 

(a.) the number of Roman CBtholie chaplains attached to t.he Army 
in India? 

(b) the number of soldiers, served by t.hose chaplains:' 

(c) the proportion they bear to the number of soldiers they serve 
compared with the proportion borne by Anglican and otJ;l.er 
chaplains to the ~  of soldiers the latter classes of 
chaplains serve? 

(d) the ra.tes of emoluments paid t.o Roman Catholic Anny chaplaina 
and whet.her they uro the same as those paid to Anglican and 
other classes or chapla.ins? 

(e) whether Indian Christ,ian sepo,YB nre served by any chaplnin8 ~ 

JIl. G. II. YOUJ:lI: (a) 75. 
(b) 7,899 accord,ing to 0. ceXlsus ~  m 192&. 

(0) One chaplain to 105 troops. The latest figures for other denomi* 
tiona date from 1921 and are: 

Churt'h of Jo:nglanll 1 to "5 troops. 

Churcb of' Scotland 1 to 623 

Wcsleyan Chnrdl 1 to 179 

In, consequence ~  the very high proportion of Roman Catholic chapla.j1;l8 
to Roman Catholic troops, the number of Roma.n Ca.tholic . ~ is 
being ~  to 61 with . ~  ~  ~  1st April 1927. This will give a. 
proportlOn of 1 to 129 whlCh IS still hIgh as compared with other denomi-
na.tions. 

(d) Roman Catholic chaplains are paid a.t an a.verage rate of Rs. 880 
per mCDRem including horse  allowance. These rates are the Sa.Ine as th.os& 
paid t,o Wesleyan chaplains, but less than the ra.tes. for chaplains of the 
Church of England and of the Church of Scotland. 

'(6) There are no military chaplains provided for 'IndiaXl Christie 
sapoys. • 

~.~ ... ---" ---. 
.  • RI. 600 ill the bit year of Iel't:ic:, to Ba. 1,060, pi,,: '£8"0 overMIi plloy, on lind ~ . 

19th ycar. • 
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Jlr. JI. Butlml8wamy: How is the spiritual welfare of Indian Chris-
12 ·}lOON. tian sepoys looked after? • 

lIr. 'G. JI. Young: Presumably, Sir, by dvilia.n chaplains. 

UNSTAltRED QUESTIONS AND ANSWERS. 

Ib;('OMMENDArIOS'S OF ~  ~  COMMISSION UEllARDIN(; 'rHt; INDIAN 
MIWICAL SERVICE.", 

191. Xr. :rual Ibrahim Bahimtulla: (a) Will Government ~  ~ 
to state when the final orders of the Secretary of State for Indlllo will :be 
passed on the recommendations of the Lee Commissio.n as regards ~, 
Indian Medical Serville? 

(b) Whu! III't' tIll' reaROIIS for ~ prolonged civlll,Y:) 

Xr. G. X. Young: (a) A (Jp"pntch Oil t1lt· ,;ub.il:'('l WIl,; I"t'('('i\"cd from 
the ~ .  of Stutll Illst \\'pel,- This dl'HPllteh iH Bot, 'Illite final. o.A 
~  point" of df'tuil huve been referrl'd to til(' CiOVPI'IIIlH'nt of India 
ior l'o·cxaUl inutiOlI. 

(b) The lJueRtiol1 involving III' it docs the whoIE' future lIwdielll lid· 
ministrat.ion of T ndia on the ('ivil lind provinc'inl Il.H well Ufo; t.he military 
dol', required exhuuRt,ive ~  in ('ommunicf1tion with LoeaJ 
Governments, (tnd RuhRcqlwntl;v wit.h , ~ Indill Ofliee. Thi" baR taken 
I;P tl grent deal of timf'. hut, tlw Government of India do not eonsider 
t hat. there ~ been delay. 

PJo;JtMANENT ..'\ I'I'OI xnl ESTs TO ~  INlII ... X :\iEDH· ... 1. SERYH':I!: \IADE III 

N OlllINAT10N IH 1'm; Hf:CRKT.HtY m' 8'.11'1" FROM 1 !)20 1'0 1026. 

H12. llIr. l'azaI Ibrahim Bahimtulla: (a) Will Government be pleased 
to state the number of permanent appointments to the Indian Medical 
Service made by nomination by the Secretnry of State from 1920 to 19261 

(b) How muny of them were Europeans snd bow many Indians 1 

(c) How mnn,v Indilln offi('('J'lo! ~ tcmporn,rv eorrnllisF:iollR were ill-
cluded in the above 1 . 

(d) How many Indian officers holding temporary connmRSlOns or over 
6 to 7 years' service have heen demobilised from 1920 to 1926? What are 
t.he reasons for snch demobilisat.ion, and ",hIlt iR the numher replaced by 
fresh temporary commissions 1 

Mr .•. II. Y011Dg: (a) 202. 

(b) 106 Europeanl'l and 96 Indians. 

C'e) 94. 

(d) 'The alls\"er 1.0 the first part. if: 85. The officerll wl're demobiliz-
lid at their own request on aceount or physical unfitness or 1Il1suitability 
for permanent commiRsions in the Indian Medical Serviee. I1uring the 
pmod )!)f\ IndianR were granted t,emporar,v ('ommisRionR in thl' Indian 
.~ .  Sertice. 
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INDIGENOUS DRUGs. 

198. Mr. 1'&111 Ibr&bJm B&bJmtalla: Will Government be plelled. 
to .tate wheth. they intend to extend the . ~ .. oI. iDyeatisation ana 
research in indigenous drugs by organising more ~  fol' the 
purpe? 

JIr. I. W •• bore: At present certain researches int.o indigenous 
drugs are being conducted !1nder the auspices of the Indian Research 
Fund Association in the School of Tropical Medicine and Hygiene, 
Caloutta, and the Haflkine Institute, Bombay. The Government of 
;:India do not propose at present to take any further a.ction. 
~  .. ". 

CURE )o'OR PI.MIt'X. 

~,  194. Mr. I'ual Ibrahim BabJmtuU&: (a) Will Government be pleued 
to state whether any researches have been made or are contemplated for 
investigating the possibility of a cure for plague. which has existed in India 
for over 80 years and is still prevalent in various provinces? 

.. (b) Will Government be pleased to sta.te whether their attention has 
been druwn to a series of articles by Khan Bahadur Dr. N. H. Chokay, 
C.I.E., of Bombay, which appeared in the Time. of India in 1928 on tlie 
above subject and whether any inquiries have been made in connection 
therewith? 

(c) Will Government be pleased to state whether the feasibility of a 
special combined general, sanitary, preventive and cUl'lltive agency ....... 
8pecial sanitary service-as suggested in the seventh article of the .elies 
above referred to, has been discussed by Government all also the creation of 
a Ministrv of Public Health. under the Central Bnd the Provincial Govern-
ments? . 

Mr. I. W. a:borl: (4) Yes .. Researches on aU &l!pects of the plague 
problem have been in progress at the RafJkine Institute, Bombay, 
which is the centre of plague research,' since 1005. The Indian Re-
'.earoh Fund Association has also of late paid Apecial Iltt.ention to this 
'dfaeue. 
(b) Yes. As the Honourable Member will observe from the &Dswer 

·to part (a) of the question, Government arp, full." ll1ivp to t,he necessity 
of research 011 plague. 

~  Under the Refonns, medical administration iF! Il transferred pro-
vincial subject. Creation of the kind of agenc." referred to bv the Hon-
ourable Member is, tberefore, the ~  of J..ocal Governmenill. 

THp. (htEAT ~ . .,~ RAU.WAY POWER STATION SOHIIlVRM. 

195. 111'. I'ull Ibrahim B.ahtmtull&: (1) Has the"'attentiOn of Go\'em-
ment been drawn to an article in the Indian National Herald of the 28rd 
December on t,he subjElct of the Great Indian Peninsula Ra.t1way Power 
Station Scheme Bnd subsequent correspondpnc8 dealing \'Vith the Rame? 

(2) Will Government be pleased to state the reasons for. wliiob a 
separate Power Station of the Great Indian Peninsula Bailway has been 

. ~ neaessary? ' 

(8) In. view of· the statements published in the Press concernin/lthit 
IIt'llemewlll Government be pleased to state the ultimate totalezpenditU8 

• 



UN8TA1UUID .QUB8TlONI AXD AN8WBBS. 

under several headl of the soheme sanctioned by or awaiting lancD of. 
Government and whether Government are sa.tisDed that this expenditum 
-.ill Dot be exceeded? • 

(4) Will Government be pleased to state the estimated cost per unit. 
Df power delivered at· the Rotaty Converter Bub. stations , from the ihea1; . 
Indian Peninsula Railway Power House under discussion and whetber or 
'Dot this cost per lmit is higher than that of the Tata Hydro-Electric J:lower 
evailable in BGmbay? 

(5) Will Government be pleased to state the load factor and the COlit 
of coal delivered at site, on which the coat per unit ia baaed? 

(6) Will Government be pleased to state the actual load factor DOW 
obtained at the Wadi Bunder and Kurla sub-stations of the Great Indiaa. 
Peninsula. Railway over their present electrified railway service? 

(7) Will Government be pleased to state the guaranteed coal cODsumpoo 
tion per kilowatt hour of t,he Parsons Turbines which have been ordaNa 
for the Great Indian Peninsula Railway Power House? 
(8) Is it a fact that the Consulting Engineers for this 8('.heme bave 

always favoured Parsons Turbines for nearly all Power Station Schemea 
with which they have been connected? 

(9) Will 'Government be pleased to state how many quotations wen 
recei:ved from other British .firms and their comparative prices and their 
guarabteed fuel consumption per kilowatt hour? 
(10) Will Government be pleased to state on what technical and finan-

cial grounds, the order for the Turbines was placed' with Messrs. C. A. 
Parsons and Co., and whether Government was CODsulted in the Dlfotter 
before the order was placed? , 

(11) Do 'Government intend to make further inquiry into this sob .. 
'by an independent committee of experts before committing the ~ .  

to an expenditure of such a huge sum of money and staying the ~  

tion of this Power House until the report is considered? 

Mr. A. A. L. P&rIODI: (1) No. 

, '(2) The Honourable Member is referred to the reply given to part (a) 
",Mr. N. C. . ~ question No. 148 on the same subject on the I.' 
of March 1.927. ' 

(8) The total expenditure 00 the 'Power honAe is estimated' at; 
Rs. 97;40,420, which is divided into the folloWing heads: 

(.) Steel buUdlDgl, ~~. boilert pipoW'ot'k, fuel handJln8' plant . 

,(t4)' Turbo· .. ltel"llatoftIlDd . ~ • 

'('tI) ,hitch pr, Int.emal abll1i8' RDd a('4'_rl811 
(,,,) Spare pRrt. 

(.) ~  .of 8ite, 'foulld.tioul brick aad OOllcrete ... ot'k, 
circulating watet' ..... yK, t't,'. .  .  .  .  .  . 

("') General Cimt'p'N ' 

• Total 

'Ra 

88,M-ZOO ' \ 

10,68,400 

9,18,000 " . 
2,OS,f110 " 

26,36.QOO 

D,HO,7liO 
-,--' 

.~,  

-',-
Government ~  ~ . . .0 luppOile that, this estimate.viU ~  ell:-
4!eecled. '  . 
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,~  ~  .".ted ,hat;the ooat ·willbe 'tl65 sua .per .t, .... -. 
• ,Do '694 Btmaperunit with a 00 per cent. inoreaae of load ~.
velopment expected ilP traffic. The Ta.ta. Hydro"E1eotric . ,Power . ~ 
lHtfiy ~~ _ .:rate of Rs. ~ per kilo,,:,att , ~  $IUlu,Dl. ,.of m.ximUUl de-

~
. ,pl" .~ ~  per umt cODJIumea,. whiolit aooordiDg· to tJ),e ~ .. ~ .• 

" , ~ Qf tlhe Consulting Electrical Engineers to the Government (jf 
.. ditt, works out to a rate of ·688 anna per unit. 

(5) The cost per unit is bssed on an annual.108d faotorof a.bout 
f,Q,rty-five per oent. with ooal at Rs. 12 and ann as 9 per tonl 

(6) A little over 50 per oaat. 
(7), (9) and (10). Orders for plant required for the power house at 

it.dyan were plaoed by the High Commissioner for India, LolidOll, 
after consultation with the Consulting Eleotrical Engineers to the ,G.t;v. 
~  of India. Government have no other information on theBe 
~,~. 

(8) Government have DO information to t,hif! effect . 

. (11) The reply is in the negative. 

DEFERR.ED RIlBATES. 

. 196. Ilr. I'ull Ibr&hIm Baldmtulla: (a) .Will Government be . ~  

to state what progress they have made m carrying ()ut the recommendatioa, 
of the Fiscal Commission regarding the Deferred Rebate System" .1 

'i 

(t) Do Government intend to introduee a Bill in oonaeotion with it 'I 

"I'he HODourable Sir Oh&rl .. InD .. : Govemment themselves do ~ 
popqse to introduce legislation on this ltubject. As the Honourab1e 
Member is no doubt aware, notice has been given of B Bill to declare 
deferred reba.tes illegal, and that Bill will give an opportunity for full 
dileliSBion on the 8~ . 

OVERLAND El(l'RESS BETWEEN BOHIUI A.ND thun,"'l'I.tl •. -

197. 111'. I'ual IbrIJltla Ba.IIbDtalla.: (0) Will GOVel'mneilt ·be pleased. 
t.o state what was the total oost of manuflaOta.Ire of ·the new Over ... · 
Express running between Bombay and Calcutta in connMti.cm .ith. ~. 
r,eekJy . mail steamers? 

(b) Is it one rake or two ra.kea whiall are manufactUNd'? 

(c) Who has borne the cost of this manufacture? 

(d) Hal the attention of the Government beendrawill to the letten 
P. & O. iJl8Cribed on this Expresfl'l Do these let1ien aipily that. the 00. 
hBS been borne by the P. & O. Steam Navigation OOu:apaDY ad tbat thia. 
rake or these rakeR is or are its property? 

(e) What has been thA average earning And' expenditul't!J on this Ber';'oe-
lince its inauguration 'I . 

JIr. A..  A.. L. Panou: (a) RFI. 7,40,000. 

('b) Two. • 

ro) The ·Ea.st Indian aDd Great I1idian Peninsula ltailwaYB. 



UNST""-'/llWATIIIIn .,,,,,aSWBlts. 

1(11' ·Yes. In' tllis OIIIIlDBCtioo tIM ·awbtmatioa·rX .. ~ :ll'O-.oUl'8hle .l4Jm-
"f'r is invited to the reply ,ginn ~  ,Wi lWrch. 1927 to. Mr. B. Das's 
starred question No. 668 . 

• )·Whe iaf<8lliition .is fIOt ·avaa.ble. 

• 
:&1!J"'PZl!f¥:a:'l'roN ()F TBB FJI.Na •• sAND Tupp'rC BRIoIt' AlISOCIA"IOI', 

BMlltAT, oN TIIB ADVI80ltY OOVMrrrJo'ES OF 1'BI OI.W:a!' INDIA!f i 

PnXNBULA AND BOXBAT, BARODA AND CINtRAl. ~ 
RAII.WAYS. . 

198. 1Ir. hI&l Ibnhta BabiID'aII&: (1) Will Government be 8 ~ 
to state if they iDe aware that the Madras and BouthemMahra'" .... i 
.8 ,1~ Indian Railwayehave given a representation OD the ~  ,Com-
~ 8 of those Railways to the Railway Passengers' Association, Madr.ut,·, 

fJ) Are' Government aware that the Passengers' and Traflio Rf;Jhft 
Association. Bombay. has applied to the Agents Of. the Great Indian Nnkl-
Mila _i the Bombay, B&I'Ii)da. arid Central Indta Bailways lor ,a dIDilar 
...,.,aentlation on ,tmeir Local .Advillory Committees? 

(8) Are Government aware: 

(a) that the Indian MerelulDtJa' Cilunber _ asked its .repret8nta-
tivea tin tee Ad!9iaiWy' Committees c1d botk taeRailw., .. to 
6lipport the claim of the Pa .. eogen"8.d Trdle Belie! A .... 
tion, Bombay; 

(6) that ~  leactiug papers of Bombay have advoeatJed the t$WIe &f' 
the Association in this direellion ; and 

(c) that Sir Henry ~ , the retired Agent of tbe ~ .. 
~  and Central ~ Baiway had promised to give.re-
presentation to the 8 ~  and TraBie Relief AssociatfOb., 
. :Bombay, if Mr. Jivraj G. Ne1)My, one of its Ironorary 3'oint 
S.eoreta.ries who then represented t'he Muniaipal OorporatioD, 
did not happen to be on his Committee? 

". (4) Is it 110 fact that in spite of the statements ~ item 8 , ~ , the 
·4igen .. 'elf the ~ . "Indian PeDlnsulil.&nd 'the ~.,., ~. and' 
~ ~ ~ UWI ~ yet 8 ~ . a right Of ~ UIl 

theIr AdVISOry CommIt.. to the Association? ., 
" 

{li) Do ~~ PIQpO!18 .to uk tlbe Agent. 01. ,botJb .\he. B&i1"V8. tf: a •• t ontbeJr Lao. Ai"u.n... CommitEea to a .... reaeatativ. of th· "aijpn? -01 --r. , 

. Ill .•. A. ..~  1. YeS. 

2. Yes. 

8. (a) and '(6). Go.el'll.lneQt have DO iilIwmatkm.; 

'6J) 'l'he liUldGrtaJdng .given wae that the matter would_ considered. J 

•.. ' (·&pdti. :,l, would reftv.-.. the ~ .  )lelllber to the ApJy ~ 
\0 ~  No. 81 on the 27tb".J'tuaup,y ,1tJ27. "', .  . 
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RUl!lifliro 0' "TRAUI! WITHOUT ALA •• CBAINlI 011' 'I'D GRIIAT bDla. 
• PBNINSULA RAn.wAY. •  ' I 

',. 
199. Mr. l'u&I IbrahJm Blhlmtul1&: (1) Will Government be pleased. 

,to state on what Railways alarm chams and brakesmen 8I'e not ~  

~ Has the attention of the Government been drawn to Mr. Jivraj G. 
NeD.88y'il letter addressed to tae Munioipal Corporation, Bombay. and to 
the reply as appearing i.n the Press .received by Mr. J. B .. Boman Behram. 
8 representa.tive of the Corporation on the Advisory Committee of the Grea' 
Indian Peninsula Railway 1 . 
(8) If the brakesmen were not provided for attendance on passengen 
.. stated in the reply, wm Govermnent be pleased to state what duuae 
itheY'wererequired to perform prior to their withdrawal? 
. (4) Is it a fact that the Great Indian Peninsula Railway did not put in 
,. 'for months together alann cha.ins on all their suburban steel rakes1 If·so. 
"Was 'Special' permission granted by the Railway Board authorizing them 
to 1'UI1 train. ~  alarm chains 1 
Mr. A.  A. L. P&I'IoIII: (l) Detailed information is not aval1able but 

the Honourable Member is referred to the general rule on the subject 
which will be found in Rule 64 of the General Rules for Indian Railwavs 
which are available for inspection at any railway station. .' 

(2) No, but Government have seen, 8 report of a discussion on the 
'1Rlhjeet at a. meeting of the Local Admory Committee of the Great 
Indian Peninsula Railway held at Bombay on the 11th November 1926. 
(8) Brakesmen were originally provided for tra.in working PUl'IpOSeB. 

-Their dutiesinoluded &ttending to packages, taking up line clear to the 
driver and generally assisting the head SUa.rd. . 
(4) The Railway Board did not authorise the running of these trains 

'Without alarm chains but as will be seen from the summary of. the afore-
'said Advisory Committee proceedings, which a.ppeared in the Preal, 
rieps' were ta.ken as opportunity offered to fit alarm' chains to the coach-
t"& which through an oversight had come from England ,without being 
equipped with them. 

NUanntR OF IMPKRlAl. OPrJCIII.8 !'IERVING IN BmU1A IN 1918 AND 19!8. 

200.11. D1Il Kaol: Will Government be pleo.sed to fumish·the 
.number, of Imperial officers sening in Bunn& in all tlie Deparlim81\te ill 
1918 and in 19261 ' 
'!'he BODourable Sir Alexander Kud.dlmu: I understand the Honour-

-able. Member is referring to ofticers belonging. tQ ~ Central Services 
ClasR 1.1 have had a Rtatement prepared from the civil lists of 1~ 
and 1926 showing the number of Buch officers, serving in Burma on the 
1st January of each of these two years, which I:,wilt send to theRon-
oure.ble Member. If he requires further information I should be glad 
if he would let me know. 

STATE MA'lfAM:M'KN'T 0' THE BUlt'MA RAn.WAYI', 

~1. , lthln .&1lIlI: Will G01Femment be pleased to state' ~  
there i, SPY intention ,to ~ , l)Ver tha ~  ;Railways to State maqage-
ment ~  the ~ cif the agreement, expir.,s? If, ~ aa8:wer ~ , tbp 
affirmatIve, when Will auch steps be' tAken' '  .  " "  " 



·., UN8TAIUUIDQUBITlO1lI8 AIID· .ul'8WD8. 

1Ir. .L Ai L. ~  The question is at P1'QeDt .. under the COIIIIi· 
deration of the Government. 

• 

A:arNUAL ADDITION.t.I. EXPEN'DITCB.. 'co BB INCU&RI1) roB. SBJtncu JJt 

HURMA AS " RESUJ.T ~ ,'H!· RECOll'MENDATIONS Olm • 
. LEE COK.USSION. a· 

202. 17. KhlD Kaung: wm GOVf'rnment he ploosed to give the ap. 
proximate figure8 of the additionq.l.expenditure annually to be incurred. for 
lervices in Burma as a result of t.he recommendations of the Lee Com· 
mission? 

fte Honourable SIr Bull Blacb": 1 would mvit.e attention to the 
-e,nawer Biven by me to questions Nos. 481 and 489 on the 25th JlUluary 
~ 88 to the additional expenditure involved in giving effect to the 

~  of the Lee Commission. The estima.ted ahve of 
Burma for 1924,·25 and 1925·26 was about Rs. 7-1 and Re. 9lakha res· 
pectively. Further infonnation is not available and cannot be 8"pplied 
without an lmdue expenditure of time and trouble. 

RBRIlRV,HIOX 01' Al'POINTMEN'fS FOB Ml\lrlBEUS OF THE Au-INDIA. 

SERVICES ON '1"0 Tn4NsP,altBU DEPARTMBNTS. 

208. 17. KhlD Maung: Will <rovernment be pleased to state thair policy 
whether in t.he Transferred Depa.rtments appointments hitherto held by the 
Imperial Services a.re still to be reserved for such officers? 
'the Honourable Sir Aleunder Kudd'mu: The Lee Commission 

when they made their recommenda.tions for the provincializatiOn of fu· 
ture recruitment· to the services operating in the transferred fields, sta.t·. 
'ad tha.t their cOnclusions were dependent on the &8SWDption that no 
change would be made in the position of the existing members of the 
An. India. Services opera.ting in the transferred field and that they would 
l't!tain all their right'l!. This is the policy which is being maintained by 
Government. 

TO'UT. AMOUNT OF REVBll11F! REAMSBI) .,ltOlrl BUB.fA IN 1 ~ . 

204. 17. Kh1D Maung: What is the tota.l amount of revenue realised 
from Burma by the Government of India in 1924·25? Please give partie 
-aulan under separate· beads. What is the total expenditure in 1924·25? 
Please give particulan under separate heads. ' 

'!'he Honourable Sir BUll Blackett: I would refer the Honourable 
Member to the FinBnce and Revenue Accounts of the Government of 
India for 1924-25. If the Honournble Member wisheR to ascertain the 
Ct.ntro.l Revenue and Expenditure which properly appertains to the pfOo-
vince of Burma, I may explain that these Bccounts follow the place of 
nooipt or payment rather, than the province to which the receipt or pay-
meut properl;y appert.ains and, it is practically impo8Riblf' to determine 
!from t.he published accounts in all cases whether· pa.rticulBr transactions 
~ .  to a })artioular province. This is ~  ~ of the transactions 
llt the Home 'treasury 8Jl.d also those relatmg to t.he commercial depart· 
ments like Railwa.ys aDd Postll Bnd TelegraphFl nnd al80 tJtP. Military 
Dep'artment. 
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lht'ORT .Deft .oN RICI! AWn PlIl'l'tol.lU1. 018 nt BtrR1fA. 
205. 'U. Kb1D lIauk: Are Government, aware ~  there is ~  

in. ~, ..  :not returning the rice export duty and petroleum cess to 
Burma? Do Government propose to reconsidet' the question? 

Be HODOurable Sir BuD BI&cbtt: Representations have been made 
by the Government of Burma. The Government do not propose to re-
oc)Daider the question. 

THE CHlSK8E ADVISORY B(lA.RO or BURJU. 

206. 'U. DiD JlaUDI: Will ~ . be pleaBed to state whether 
ibere are any Advisory Boards in any part of India, formed to assist 
Government in 1Ihe metter of the Foreigners' Aot? If the answer i. iD. the 
negative, are Government prepared to consider the desirability of aboUabiDg 
dle Chinese Advisory Board of Bunna., or else to cODstitute a more repre-
sentative Board preferably elected by the Chinese themselves? 

The JIoDourable Sir AleDllcler Jllldd1man: There is no provision in 
t·hE' Act for such Boards and the Government of India have no informa-
1 ion &8 to the action that may have been taken by Loca.l Govemments in 
the matter. The constitution of the Ohinese Advisory BOlU'd' of Burma 
is a matter that concerns the Burma. Government alone. 

HOLmATS IN THE hlnRIAL fh:CllIT"ARJA!'. 

207. Mr. O. S. BaDia I,.: (.a) Is it a'fact tha.t the Imperial Secreta.r,i.at 
emplo.vees enjoy far less holida.ys than aU the Pro.incial Secretariats? 

(b) Is it al80a fact thAt even the High Oourti and other courts In '1111' 
PioTinee8 et1joy mueh more ~ than ~ Imperial Secretariat? 

(e) -60 ~ intend to give the Imperial Secretaria.t clerb -* 
least 88 many holidays BS are enjoyed by the clerks of the Province wheN' 
the Imperial  Secretariat is located? 

'1"11.8 .000urable lit AlGlllder KuckU .. an: (f.) and (b). I ha.ve not got 
the figureR for BH the offices mentioned by the Honourable Member. But 
t ,am prepn.red to concede, him the position which he takes up. 

(c) Represent.ions have been recei. .. td fretn the ImperialSecrM.a.t 
Associat.ion and the Association df At4Iaebed ana. SllbilNina.te Office. ell 
the question of incre88iD/it the holidays which are given in tlif!' 1 ~ 

and they arp. under considerat.ion. 

'" ATiI RATES TN ~ 1  AND t'TttOlL'MlllDOXQUAR'fh.8 ttt N ... nat. 

008. JIr. O. B •• .,. !Je,: fjll) 'Wha.t ~ thp, r.bes ~  for ....... 
tapti in the A, ~. C 8I1d D type Indiab clerks qtla:fteta and that of utt. 
Ol'tlhodox qua.rten of the aame type? 

(b). On 1Vhat groubdl have the 1!ha.!K'8. in the case of ,tv tUid otlier b'P& 
of Indt.n clerks quarters in plU'tic\1lat. been mcrea.ed, 

, . 
(c) Is ~ a f.act that the tap. are Dot kept opened throughout h .' 

If BO, why II thIS Dot allowed? . 



• 
(d) Do Gove.rnJillent propose to reconsider the ~ ~ ~  

The BODOUrab1. Slr BhuptJUlla JIaUI, Jlitra: ~  Rates chargted for 
~  in unmetered orthodoJ; qua.rten are 84 follovrB: . 

RI. 8 per wnth. 

Type!! Band C " 2' " 

Type D .. 1.8" 

Ra.tes cha,glild for .~  in metered unorthodox quarters are Re. 1·9' 
:for a supply up to 4,000 gallons per month plus Re. 0-6-0 per 1,000 ganOJD 
fow· ~ su.pply in excess of 4,000 gallons. 

(b) The rates in unmetered orthodox quarters were increased becau8e 
'it was found tha.t water WII.8 being wlI.8ted and the consumption (in ortho· 
·dox quarters) largely exceeded the 1LDI.011nt charged for water fonneriy. 

(e) Yes. in order to prevent excessive consWnptiOn, but as an 'experi.-
,~  measure water has. been available for· the whole 24 l1.ours 
during the last 3 weeks. If it is found that cOD8umption becomes . ~ 
sive the restricted hours of supply will have to be reverted to. 

(d) Government do not see sufficient'reason to reconsider the matter. 

lbTBltlTlON OF HONEYCOMB, BR.ICK WORK FOn. B,.-'.THROOMS 01 tf D" TnB, 
INDIHi CI.EIJ.KS' QUARTBRS IN NEW DEldlI. 

209. Mr. O. S. BaD.a IYIl: (a) .With reference to the reply to que8tion 
'No. 167 given by the Honourable Member for Industries during the hod 
Simla Session, will he kindly be pleased to fumiah the ground. OIl wbiah ~  

decision for the retention of honeycomb brick work for bathrooms of "n' 
type Indian clerks' quarters in New Delhi'was based'? 

'b) Was the opinioo of the expert. ~ ~  at. this 
deoiaion .. to whethe .. t.heya.re·ajupioul d.uriJag·tbe cold wer,Uaer? 

(c) II' it a fact' that this is Q long felt IlDd man;y a. times represented, 
difficulty but that it has not been removed? 

. (d) Does the Honourable Member propose to reconsider his decision .sad 
have the honeycomb bricksrepla.ced by glazed windows? If not, wb;y Dot.t' , 

The Bonourable. Sir Bhupendra .ath IOtra: (a) The objection to the 
honeycombed windows was not considered reasonable exdept i:n those 
Catle8 where the doors were solid and in oonsequence the bath-J:QOms would 
'be in darkness if the honeycomb was oovered by a small purdah on. the 
'inside. In all cases, glazing has been provided in the doors of such bath· 
l1"OOms to remove this objection. 

(b) No. The tenant oan protect himself against a Budden draught 
when he is ~  by covering the honeycombed portion by a small purdah 
on .the inside. . '  ,  ; 

• 
• ,(t;) DAd Cd), As stated in ~  ia ~ 8  all N880Dable groimds 
forcompla.inb have been removed aDd Govemmant see nO suffioient reason 
to reconsider their decision. 



Milo [21sT MAB. 1927 • . 
Apl'OINTMIBT OIP ~ 8 IPt>R INDIAN CLEaItS' QUAJtTBlt8 IB 

Nn lhLHI. 

1~ Mr. O. S. BaDia Iyer: (11) Will Government please give reasons 
why tile rates of rents of the Raisina quarters are fluctuating every now 
and then? Is it due to the fact that proper estimates of the costs could 
not be found? If so, what is it due to? 

(b) Are Government aware that protection of life and property is no' 
dorded to the OccuPlLDts or these quarters and that consequently the occu-
pants have to engage chaukidars to look after their quarters at night which 

• means an extra burden on their pockets over and above the rent? 

(c) If not, are Government prepared to inquire and let this House know 
how many chaukidars in each Square or at other places (Indian clerks' 
quarters) are employed and how much it costs to the tenants? 

(d) Do Government propose to consider the question of appointiDf 
chaukidars at their own cost? 

The J!oDOID'IoblI Sir Bhuplndra .ath Kltra: (0.) The existing rents 
have recently been calculated on t,he basis of the Lee Commission pro-
posals. Prior to t,hill the method of assessment was as described in the 
reply given to part Ca) of question No. 525 asked by Laia Pya.re Lal OD 
80th January 1921'i, The fluctuation referred to is due to these causes. 

(b), The Honourable Member is referred to the answer given on the 
lst February 1927 by the Honourable the Home Member to· Mr. Gay. 
Pruad Singh's question No. 224. The increase referred to has since been 
lIanctioned. 
(0) ~  do not propose to hold an enquiry of this nature. 
(d) The answer lis in the negative. 

RKDUm'ION OP FARES ON THE E.dTBJtN BtNuAl. RAILWAY. 

9n. JII. BhabeDdra OhaDdra BoJ: (a) Will Govenunent be pleaaed 
to state whether the passenger fares on the East Indian Railway and 
Bengl!ll Nagpur Railway have been considerably reduced while the Eastern 
Bengal Railway maintains a higher rate? 

(b) Is it the intention of Government to reduce passenger farea 08 
the Easiem ~  Railway so 88 to bring them on a par with the Eaa' 
Indian Railway? 

JIr. A. A.. L. PIIIOU: (a) The reply is in the aftirmative. 

(b) The Honourable Member is referred to the answer given to • 
similar starred question No. 168. asked in the Legislative Assembly, by 
Kumar Ganganand Sinha on the 1st February 1927. 

Ol'JlNINGOJl' A NEW STATION III CONNICTION WITH THB PBOJlIr.Tan 

RAILW IT OUR ftB NI1\' B.t.I.I.y BJtIDG •• 

212. Mr. Amar Ifath DuU: (II) In connection with the projected Ball.', 
W8) over t1JB new. Bally ~  e,onneiCting the Eaa.t ~. and the 
Easterll Bengal ~ 8, will ~  ~  be pleased to, state wbether 
it \8 proposed to open a new railway . station on the. 8;&I!t bank of the rivet 
\0 take up passenger traftic from B8I'D&gOre and adJODllilg places' 



(b) If the answer to (a) is in theaftirmative, will:'6he propoaed new 
station be on the direct main line connecting the· two railways to enable 
passengers to entrain on throughtraine and also to travel to Sealdab 
~~  

:, (cl I,f'the ~  station, is.not to be ~~  on the main liBe·, will ~ .... :, 
ment sta·te their reasons' for such a deciSion? . 

Mr • .A • .A. L. P&r80D8: ~  The answer is in th..., negative. 

(b) and (c). Do not arise. 

~ RBTIRKKHNT .A:r THIil AGB or 55 oli CERTAIN POSTAL OlPICl.AJ,S or TRW 
( . PUNJAB AND NORTH WE8T FRONTIER CIRCLES. 

213, Pandit Th&kur DI8 Bhugava: In view of the nlfing of the Financ&' 
Dep&ltment of the Government of India contained in their letter No. 'F.-
25-C, S, R./25, dated 28th January 1925, to all heads of departments to 
the etlect that the date on which a ministerial Government servant must 
compulsorily retire is ordinarily the date on which he attains the age of 
60 years, which was pursued by the Director General, Posts and Tele-
graphs, in his letter No. C. P.-2, dated 26th July, 1926, to all hesda of 
postal circles to thll. efteet that ministerial Government servants shOuld he 
retBoincd in service up to the age of 60 years so long as they continued effi-
cient, will Government be pleased to state why Mr, Bhagat Ram, late Post-
~ , LudhilUlB, Mr. MUM Singh, la.te I. P.O., Jagraon Sub-Division, 
Mr. Ghulam Nabi. late S. P. M., Nathiagali and other ministerial Govern-
ment servants who were reported efficient and recommended for extension 
of service by their immediate officers were made to retire at .he age of 65 
years by the Postmaster General, Punjab and North-West Frontier Oircles, 
&.Dd why Feroz Din, a. clerk of the General PoSt Office, aged 68, haa beea 
granted extension of service for more than 7 yea.rs? 

". 

Sir Cluen Boy: Fundamental Rule 54 (b) gives the Postmaster-Gener!U 
full discretion to require a. minil1terial officer to retire at the age of 155 
yea.rs. There is nothing in the'orders quoted by the Honourable Member 
which can be interpreted as limiting this discretion. This being so, 
the: question asked' by the Honourable Member in regard to 
Mossra.Bbagat Ram, MUM Singh and Gh1Jlam N s.bi does not ariae, 
The .tp::tension of service to Mr. Feroz Din was sanctionea by me under 
the fAIt sentenoe of Fundamental Rule 54 (b). 

iau or AN. ABRIDGED INDEX TO THlI: PROOEBDING8 OJ!' THB LIGIIUTIVB 
ASSEMBLY l' OR THB YEARS 1921-26. 

214. Sir Darcy Lbldla,.: Are Government prepared to conlider the 
issue by the Legislative Department for the cODvenience of Members, of 
an .abridged subject index of the proceedings of the Legislative Assembly 
oOY8r ~  period of three yeara-, O!Ditting from the proposed abridged index 
re,ierepce .toquestions and any mIDor matters? 

Mr. la. OrabaDa: The Rono1,1rable ~ 8 8 ~ Will-be. given 
effect to.' GOvernment will undertake the prepa.rn.tion' ,·at a cODsobdated 
.tid a1)rid'ge'dindex for the years 1 1 ~ . . 
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.~ LUI) ON Tll'E TABLE. 

·!Jm1.AlT8· ·Dr. :s..G liiI8G .... SBAII'GBAl. 

JIr ••• B. BoweD (Foreign Secretary): ~, I lay on the table a 8 ~

'!IlM$ with reference to ~ reply given 0)1 the 15th February last to . ~ 
'question No. 424 by Diwan 'Ch-. Lan l'Mal'.diDs Iuaians in lIOq x... .. 
anll Shanghai. -

•  . _ (_iThe approximak namber of IndiaDa in Bong Xoq and Bbaa&bai respecti:"''' 
II 1,152, and 1,400. 

(6) The approximate value of Indian owned property ih Hons Kong i. 1,000,00II 
. doUara, and in 8 ~ 500,000 dollar.. . 
(0) No ~ pcopII"ty haa been interfw,ed with, nor have .a1 Indian liv .. bela· 

IOBt in either Houg 'Kong or Shanghai. . . 

BTA'rE'MENCJ.' REGARDING BENGAL DETENUB. 

'TIle DDoarabll ·sir .&Ie:ItId •. ,, __ . (Home ~  With your 
peanission, Sir, I desire to make a sta.texnent to the House, in regard to' 
'Bellgal detenuR. '  . 

The policy of Govenunent reg8lJding tboBe, who ha.v!:) been det .... 
under Regulation III or the Bengal Oriminal, Law Amendment Act in: ~ 

naetion with the Bengal revolutionary oonspira.oy has been and still it 
·that the detention of no mBD should 188t longer thea is ~  intlte 
inbere&1;s' of the publie safety. The Government are oonvinced that the. 
t8ft'Orist conapiracy i •• till ill aotive existence ,and that CODsequelltly it iii 
not possible to take step. ill the direction of the release of those about 
whom there is no reasonable doubt that they would utilise their liberty 
to resume their previous activities. They are, 'however, anxious to ptiftlue 
as ~  as possible the gradual release of'individuals whose "i:nictup, 
gives reason for' hoping ·that ·they will "Ddt abuse their TIberty. 

, The Benga.lOiUrtin1iJ Law Amendment Act provides for a oonaiderab.: 
degt:ee of elasticity in the trea.tment of thoae who are dMlt witb undel" i"" 
and ~  the Government to . ~  from jan to less atriat fomla of')' 
supervision persons whose put' record and present 'conduot wfmld not" 
justify their unconditional release. Individuals of this class may be direct. 
·ed to reside in a partiCUlar village or in their homes. The practical results 
. of transferring men in this maimer ~ village or home dontiC11e are carefully' 
watched and the Government are eruibled to obaerve whether the action 
·taken is justified by events sQli thus to determine ~. p08SibUity of further 
estension of suoh action. . . 

In order to show what has been done in the direction of discrimino.ting' 
treatment of the detenus I ~ mention that out of 171ppns dealt with' , 
under the Bengal Oriminal Law Amendment Act from toe beginning,' '75 ' 

, . ~. .  village ~  and 18 in hQIDo domic.i1e.wlill.-e 26 ~ 
"bean released. Tho number now remaining in jail is.·S4:. Of thO. 
"Io1T8sted under Regtilgtion ro, 'Slwere subsequently ·'!IUd.d, 'to, ~ 
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Bengal Criminal .Law Amendment. Act and aTe included in the figures 
given above. 16 at present remain in jail undel' the Regulation. 

In the last two and a half months the Government of Bengal have 
issued orders for the transfer of 19 detenus from jail to village or home 
domicile under the Act and have released 7. The Government of India 
have also had under review the cases of those who are still detained under 
Regula.tion III. They are' considering the case of one of these State 
prisoners  on medical grounds, In l'espect of 4 others they are satisfied 
that detention in jail is no ~  necl"ssary and they are therefore cancel-
ling the warrants under Regulation III so that action may be taken to 
bring them under the Bengal Criminal Law· Amendment Act with a view 
tQ their transfer to village domicile, It must be understood that the 
practical results of this action as exhibit'ed in the conduct of the men thus 
placed in village or home domicile requires the constant att,ention of GOY-
ernment. If it is ascertained that such men are reverting to terrorist 
conspiracy, Government will not hesitate to deal with them again under 
their powers. 

Pud.lt Kotttal .ehru (Cities of the United Provinces: Non-Muham. 
madan Urban): May I ask, Sir, if it is the considered decision of the 
Government not to release any more at present? 

The Honourable Sir AleuDder ~  My hope, Sir, is that if 
these gradual releases a.re successful, we may pursue this policy as rapidly 
as is compatible with the public safety. 

p,&Dd.lt Kotual .ehru:'Have any releases been made since the Resolu-
tion passed by the Assembly? 

, ·The Honourable Sir AllUll.der KuMtmu.: These four men will be re-
leased, 

Pudlt ~ Behn.: Unconditionally? 
• 
. " The Honourabli Sir Al8DDder J[uddiman: No, not unconditionally . 
. l'.lD4it Kot.I.1a1 lI'ehru: They are Regulation men? 

The Honourable Sir .A.1aander Jludd.lman: Yes, Sir. 

Pud.lt KotUallfehru: Not one of the Bengal Ordinance men? 

The Honourable Sir .Alaaneter Kudcllman: Yes. In the last two azul 
80 .half lIlonths 19 detenus have been released from jail and put in village 
o.r home· ·domicile and " have .been releued_: 
• ·SIr Had SiDIh Gaur (Central Provinces Hindi Divisions: Non-Muham-
madan): May I beg to inquire whether these releases are in consequence 
of the Resolution passed by this Assembly or ~  of it? 

The Honourabls Sir Alaander Jludd.lmaD: Sir, the Government in 
considering these questions considers publio opinion as expressed in tb.i.a 
lIouse and in other 'Places. 

:Mr: .1. Bu.aawaml Iyengar (Tanjore oum Trichinopoly:NoD-Muham-
madan Rural): May I know, SIr, whether any 8 ~ have b,cn speai .. 
fi.eally 'releaSed sinc4!l the date the HoWie passed the Buoiution on .~ 
re,lh8e of· priaoaera? 

• 
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'!'he lIonoarable Sir Alexand,er KuddJJ:uaa: I have t,old. the Honourable 
Member that there are 4. men who will be released and tbat is since the 
Resolution was passed. About these 7 men who have been rclcDse1,' t 
am not Aure what dates they were released on, but they have been relelllled 
in the last two and a half months; probably some were released before 
and Bo'me after the Resolution. 

Str Karl Singh Gour: Can the Honourable the. Home Member give the 
names of the prisoners released? . 

The Bonourable Sir Alexander Kuddlman: No, it is not in the publio 
interest that 1 should do so till the arrangements fot their conditionul reo 
lease have been carried out. 

Kr. A. Kangaawaml IJ81lgar: Have these four been released uncondi-
tionally or conditionally? 

'l'he Honourable ,Sir .Aleunder KuddIma.D: If the Honourable Member 
h'\d heard my statement he would have understood that they are released 
from jail and will be pu. into village domicile . 

. An Bonourible Kember: Is there any objection to givuig the names of 
those who have already been released? 

The Koneurable Sir AleuDder Xuddlman: I have not got the names, 
but 1 should think there will be no objection. 'I should have to consult the 
Bengal Government. 

. Kau1vi Muhammad ShafN (Tirhut Division: Muhammadan),: May I 
know, Sir, if the Member who has been elected to this House haa been 
released? 

'!'he Jlonoarable Sir ~ JluddlmaD: To the best of'my knowledge 
he is not among the 7. 

IIr. E. .Ahmed (Rajshahi Division: Muhammadan RUral): Bir, if my 
friend, Mr. Mitra, who was elected to this Assembly as a Member, saVl, 
"1 shall be a good citizen and come here Bnd beoomea good co-operator", 
.will there be any objection on the part of the Goverm:nent toallowiDg 
Mr. Mitra to come here and take the oath? 

'1'he ~ . SJr ~ . . ~  I IIbould suggest to my 
Honourable (nend to adVIse Mr. MItra. to go In the first instance to the 
Bengal Go.einmentby. whose ordeN he i. held. 

Mr. E. Ahmed: His ExcellE!ll.q.y,.l4Ord Lytton B8id. that hi. Govetmnent 
hBd no objection to Mr. Mitra' coming here and taking the oath. provided 
in future he un'dertakes to coluiucthimself rightly md 8weara that he will 
be· loyal to the King. and bears allegiance to his Successor and the Boyal 
House. Will the Government of India then interfere? 

THE. CURRENCY ~. 

,carr. Itrtlldellt: ~ HOtllle will now resnme conaideratiov. of Mr. Chetty'. 
ame.,dment to QIBuae,2 of the CUlT8Jlcy Bill. '  . 

, ".' 
. JO.''l'iPNkil8ln fEast GodavRri and WeBtGodalitari cum Kistna: ~  

Muhammadan Rural): Sir, I rjse to support the ameudmeDt moved.by' 
:t 
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my HODDura.ble, friend Mr. ShRnmukham Chetty.:, The Bill ~ , ~  
in plu.ce of section 11 of t.he Indian Coinage Act clause ~ of the Bill . ~  
be substituted. The amendment of my Honourable-fnend Mr. Chetty 1S 
that section 11 of the Act should be retained as such, and that in 
place of the figure .. 10" the figure .. 15 " should be su\:;stituted. (An 
Honoul'able Member: .. Ra. 13·5·4 "). 1 beg your pardon, Sir, Rs. 18·5·4 
should be substituted. 'I'he Honourable Sir Basil Blackett Clade an ~  
to omit clause 2 of the Bill, for the present treating the ratio there as 
equivnlcnt to Rs. 10. The amendment, Sir, is a very important one, more 
important than the amendments moved by my Honourable friends ~ . 
Kelkar and Mr. Vidya Sagar Pandya. Those amendments were for the, In-
trod uction of 0. gold mohur snd Q gold standard and gold currency. 1 he 
prescnt amendment of Government is for the removal of wha.t we have ~  
on the Statute now. We have got an inchoate and incomplete gold sta.ndard 
on the Statute 88 it stands to.day. The proposal made in the Government 
Bill is to removc this altogether, 80 tbat you will not find any trace of 
gal..! coin or even any mint or the legal character or the ratio. Before pl'Oo! 
ceeding further wit.h this, I wanted to ask the Honourable Member in 
charge of the Bill whether the offer he made on the lost occ8sion is still 
open, namely, to Qmit clause 2 of the Bill. In his absenee, Sir, I shall 
proceed with my argument with :regard to it. Olause 2' deals not merely 
with demonetisation of the gold BOvereign but it deRls with removing the 
power that now vests in the Governor General in Council to coin soverei"ns 
in the Royal Mint in England or in,the Bonibay branch of the Roval ~ 
Then it deals with the removal of the legal tender character of the 8ovel'('irrn. 
More tha.n 80 years ago, when the silver standard was abandoned, Q gold 
stand81'd WBS promised and that gold standard was embodied in section 11 
and clause (0) of sertion 21 of the Coinage Act. Section 11. a.s I bn.ve 
, stated. is a very small one in which the whole of the gold standard hasl:een 
embodied. It RYS: 

.. Gold coins, whether coined at His Majesty's Royal Mint in England or at sny 
Mint establillhed in pU1'1Iuance of a Proclamation of Bi, Majesty .. a manch of His 
Majesty's Royal Mint, lihall be a Jegal teDder in payment or on accOUDt, at. the rate of 
Be. 10. for one IOvereip." 

cd the pro'riso_ makes exception in two cases with regard to the legal 
oeha.I'Bcter of the sovereign, firstly those coins that had been ealledin under 
the Coinage Act of 18 ~ and those coins which had loat in weight; these 
two shall not be acoepted as legal tender. Clause (e) of section 21 of this 
!Act provides what sJ.t9uld be done in the case of these ooins whiah may 
have lost in weight or those which have been called in under the Act of 
1870. This is the gold standard. that the Government promised and em-
bodied in this Act at that time. It was not " complete gold standard in-
asmuch 8S no provision was made for giving Bovereims in achangefor 
notes or silver. Provision was made for receiving sovereigns. 

Sir. in the ahsenoe of the Honourable Member I ~ putting a' question 
whether the offer made by him. on the last occasion to omit clause 2 is 
still open. 

'n. •.. HoDourable 8ft BuIlliiactett ~  Member)':' That oIer was 
ma.de with .a view to shorten debate. We have had a whole dAV'S dehate 
since t,hen. As I p6'>inted out, and 8S was well pointed out by Sir PUrPhotilm. 
das ThnkurilQs, the ~  ~  an. illogical, ~ , and in vio!{of ~  
fact that my oifer WBS ndt ~ 8  'in curtaiIin!l debate I said I did abil 
propose to repeat. it, and r do not propose td're,peatit now.' .  . 

82 
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' •• T. PraJl'.lam: I have put the questiion with the same object ot 
curtailina the debate if possible to-day, because there,. ~  ,other· amend· 
~  would take up time. I was submitting to ~  ~
bers of this House that the gold ~ that ,,!8S . ~  at that ~, 
over 80 years ago, ~ embodied in this Act In I!S Incomplete f?rDl JDo 

~  11 of the Coinage Act and clause (6) of sectIon 21 of the saId ~ . 
In support of what I am stating now that a g?ld standsrd was promIsed 
at that time and it was declared to be the object of the Government to 
introduce a gold standard in place of the silver standard when .the Mints 
were closed to the free coinage of silver Rnd also to show that It was the' 
intention of the Govemment to continue this gold standard on the Statute-
book, however incomplete it was, I beg the e:ttention ?f .t,he ~  
Members of this House to what the ChamberlaIn CommissIon saId lD para-
graph 7. They said: 
", That. from the date of lubstitution of gold for silver ae the standard of value 

i!' '1893 to 1898 India derived enormont benefits and t.hat. gold standard .hould be 
maintained. to 

It is now proposed that this incomplete standard also should be removed" 
that there should not be any trace of a gold coin in India, there should. 
be no trace of its ourrency anywhere here; not only 'that, but alBO that the 
Mints which were open to mint gold coins whenever there was a necessity, 
whenever there was an emergency, those Mints also should close. It is, 
a very serious matter. In 1918, Sir .  .  .  . 

The BODourable Sir BuU Blackett: On a point of order, may I again 
point out that all that we are doing now is to leave the position free for 
discussion on the Gold SMndard and Reserve Bank Bill and suggt>st ~, 

we had this whole subject under discussion and thoroughly debated it at 
vC'ry cODsiderable length on the last occasion and that there is ~  reason" 
why we should repeat it now. 

JIr. T. Prakalam: Sir, I am taking particular care to see that not a word! 
which I stated or any vther Member stated with regard to the gold standard 
is being repeated now. I am trying and I am very anxious to contina 
myself to the four corners of the two sections, section 11 and clause (6) of 
se('tion 21 in order to show what a serious, step is proposed hy the amend .. · 
ment of the existing Act. It Is not merely demonetising the sovereign. 
but it is also closing the mints altogether, g-iving no chance whatever even 
,if there should be an emergency to mint goM coins in .this country. Now, 
Sir, I was submitting that after the war in 1918 when they rould' not AE'nd 
money from England t,o here, when they could not send ,:l'old from England. 
to here. even when silver could not come from there to India. what was it 
they did? A Gold ~  WRll prtnnnlgated and an ~ Bill was.. 
introduced here; the Gold Mohll" Amf'nding Act of 1918 was passed by this 
House. Gold Mohllrswere 'mintt"d in the RombBY BrRnch. Now', Sir. 
by the, amendment that is proposed by the Govemment, they want to close. 
the mints ...• 

The ~  Sir BuD Blackett: May' I point out ,tbBt tbitl hilA 
~ to do with the closing of the Mints, namely, the coining .of gold: 

mohurs. . • 

1If. PI .. ident : The qUef!titm of cleRll'Ig t.he Minta is a different question." 
It is· DOt. covered by the amendment DOW before the Hoqae. 
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I request your att8lltion, Sir, to aectioD. 11 of the 

.. Qold coine, whether coined at. Hie Kajeet.y'l Royal Mint in England, 01' at ~ 
Kint. establilhed in plU'su'nC8 of a Proclamat.ion of Bil Maje.ty a8 a branch of Kia 
MajestY'1 Royal Kint, shell be a legal tender in paymeat or OD 8COOuntat Ule nt.e 

4)f' rilpeea ten for one loyereilll. ,. 

In this clause, Sir, the coin is mentioned, the Mints where they would be 
.coined are mentioned and the legal tender character and the ratio all are 
mentioned. All these are embodied in one section because they thougho 
it was not necessary· to introduce separate sections to show what the new 
eo.iD.s were and how they came into existence so long as they were adopting 
the English sovereigns and half sovereigns as gold coins of India and they 
were minted in the mints defined in the Act and gold mohurs were not 
minted. What is proppaed now by the Government bv inserting clause 2 
-of the Bill, to which I would invite your attention? it runs thus: 

II In t.he Indian Coinage .Act., 1906, for eection 11 the following HOtion shall be 
.ubetituted ... 

In other words, remove the. whole section, with the proviso and substitute 
in its place what is stated here in clause 2. Itemove everything, there 
should be no Hoyal Mint, no branch, no minting, no· legal tender, and 
Dothing should be done. That is why I was submitting that the clOfling of 
the Mint meant the removal of the power vested in the Governor General 
in Council in virt':Je of this Act to mint sovereigns either in the Boyal Mint 
m England or in the branch at Bombay or elsewhere. 

fte Honourable Sir ButI Blackett: May I point out that tms is simply 
an amendment to substitute one figure for ano,her; it is not .the whole 
question which is under discussion. This is an amendment which does not 
touch the point the Honourable Member is referring to. 

Mr. "1'. Prakuam: I am sorry, unless I have not been able to follow 
.this attempt at legislation-the removal of one section from the Act and 
the substitution of another section in its place will destroy everything 
that is now in the section. If this is not open for discussion here I do Dot 
know what is. It is not a matter of merely demonetizing the sovereign and 
declaring that the sovereign shall cease to be a current ooin. The whole 
section is sought to be omitted. 

Mr. 1[ . .Ahmed (Rajshahi Div.ision: Muhammadan Rural): Give it up; 
you will not be able to carry. it. 

Mr. "1'. Prakuam: Thank you, you will allow me to mention one word 
lnl\Smuch as my friend humorously interrupted just now. I was reading 
in a paper that when the discussion on the gold standard and, gold '('urrency 
eRme up here IRst time, the House was empty, the weather wos Vf>ry bot 
and there were not sufficient Members here to attend to this, and vet the 
discllsRion was going on. Sir, I would r(>ouest the Honourahle Me'TIJ.e1"ll 
of· this House DOt to fef11 the hent in this HouR'e so much alld .not to go out 
of the House when thA dis('u8sion is pr<X'eeding on slIch an important mAtt.f"!', 
a mntt.er which is RO vitAl t,hat the result of it ,,,·ilI he l't'!'?I'f'\ttf'ld not OnIv hY' 
UR hut by 0111' c1elleendnnt,s in thefutllre. It msy he that the Honourable 
MemberS oppc')site who drnw salaries from the -Government ezchequer find' 
it 'very hot to 'sit in this, Bouae.'. • • • • 
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; ft.'Bouarable Itr BI8ll Blacke": May latlk if ~  ,is relevant? 

IIr. PresideDt: Will the Honourable Member come to the merits of tho 
question? ' 
• 
•• '1'. PrUepm,: Sir, this, is very closely connected with the merits .•• 

JIr. PresideDt: Order, order. The Honourable Member will now COme 
directly to the question before the House. 

iii. '1'. Prakalam: I therefore submit to the Honourable !lembera of 
this House that their presence is vf!ty esaential bere. • ',' ',' 

.,. PrelldlJlt: Order, order. 'The Honourable 'Member is again harping 
on the same thing. I asked him more than once to come to the merits of 
the amendment which is before the House. , , ' 

Kr. ''I'. :Prakal&1l1: May I know, Sir, whether . ~  one Member' is-
talking, it is not within his province to request the Honourab:e Members 
who may "be going away to pay attention to this? 

\ lIl'. .~8  The Honourable Member has already done so more than 
,~ ~ beis not entitled to ,repeat it over ap,d over ~. 

:ar. '1'. Prakllam: 'l'hank you, Sir. 
Kr. It . .Ahmed: He has lost the tbread of it. (Laughter,) 

Kr. '1'. Prakaaam: It is not a matter for laughter; it is 8 matter ~ 

serious conflideration. 'The Memhers 'opposite eRn very well afford to lal'Rh. 
but so far a,. I am concerned, and 80 far os otberMembt·rs' on this .. ide 
are concerned, it is a ~  of very great consequence for this counlrv-the-
lerpslation that is proposed here and the manner in which it is being got 
through here. 
The Honourable SIr Bull Blackett: May I again ask if this is relevo.nh-

to the amencinlent? 

Kr. K • .Ahmed: Try this on the platform outside. 

1Ir. T. ParaJraam: It is a matter of great seriousness to us. I have 
been submitting to the Honourable Members of this House what WIlB 
pr&posed by clRuse 2 of this Bill, When it says that section 11 oltha 
Uold Coinage Act should be removed it, means the taking away of ever,v-
th;ng that exist ~ the Statut,e now with reqard to this gold stB!1dnrd. 
Clautte (e) of sectIon 21, as the Act stands to-day, nets power In the 
Govei'nOr General in Council t,o make rules· or regulations about the re-
ooipt of gold, coins that may have 10M their , ~  or mav havE' h8f\n 
called in under the, Gold Coinage Aot of 1870. You will find on rereraD_ 
to the Engllah Coinage Act or to any other Coinage Act of other .coun· 
tries that provision ia made w.ithregard to all these' thinqa in .()l·iter to 
constitllte. a gold standard. All those things have been pre.edla" 
theae two sec.$ions,or rather one' full section and one clause of section 21. 
'I'h. ia the.staodard that we 'have Irtlt and that ia referred to bv the 
Ch,alftberlain,. ~ 8  who, ny that it .hould bIe"mainllained it any 
l't'lIt5tot .hit ~. .  least ~ that ".steut. ~ tiubmlt to :vnu 
~. . . ,,,~ ~  matter. Now wbU,'i. 'it fim..tis'.sonl'hfto·lte 
, iat.d._LiD ... ,of)leeotioIL,l1 ~ •• ' . ~ alaul:let of ~  'DfI-
mouetization of the sovereign: the .aovereip , ..man . oelie ~ b'" I., 
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bonder in future. That is clause 2 of the amending BilL . What ia the 
cft.ject in view in demonetizing the sov.ereign:» f.. w.. aubfnittJlJgr to you. 
on ,he last occasion, and I \rouldnot like to rell-jt at 1111, 16D8th bere. 
Demonetization of the sovere.gn is not the thing that should 'be dope, 
What should be done is demonetization of the :rupee, The ~ 18 

Mt!mber in· charge of the Bill was· very anxious to ,40 some ~ to . thia, 
('Country when 'be plaoed his own . sohema before the Roy.u Pommis.-
sion .. ,  . 

.  . 'I'll' BQD01U'able Sir BuD BlaclEett: I would like to ask whether this. 
is relevant on the question whether the sovereign should be 1 ~, 

, 'iii. "l'. Jtrelratam: I am sorry for these interruptions, Sir: He wu 
scgood as to introduce lD his own scheme demonetization of the silver' 
rupee. 'I'he silver rupee, according to the Honourable Member in, cbarg&. 
of the Bill, was the one stumbling ~  the way of. haVing an ideal 
6ystem· in India the removal cf which would have saved India from all 
the disasters that have overtaken her. But to-day he feels he is como' 
pelledto adopt therecommendat.on of the Roy!J.l CommiBliOll:·tbat it is 
Dot the silver coia that should be demonetized, but the gold qoin that. 
sbould be demonetized. .And. what is. the reasOD .given by the Rosal 
Commission for demonetizing the gold' coin and not demonetizing the sil-
ver coin? The reason givell by the Royal Commission is this:. "8 lot of 
gold is being hoarded in Ind:a Ilnd we want to remove that habit, to kill 
that habit and get back all the gold into use and reallv take it into cir-
culation. .. That is the reason that is given by the Royal Commission, 
For that reason they say, demonetise the sovereign. My submission to· 
tht Honourable Members of th s House to-day is that the object ~ 

the COMmission had in view could never be achieved by demonetiaing 
the 80vereign. On the other hand, if the Government should keep gold 
('oln as a current coin and demonetise the, silver Tupee, then the obj·eefi. 
could be easily achieved. The best method.-the method acknowledged 
to be best by experts all over the world-is to win the confidenoe of the 
public. The confidence of the publ c could be gained by any Goverll-
Ul6Dt if they said "Bring your silver rupees to us; we are ready to give 
YbU gold· coin. . Bring your currency notu, bring us the currency notes 
which .e have put into circulation and we ate ready to give· you gold 
coin." If these things are done, people will believe in the Government,. 
they will have pp suspicion whatever. They would say "whether the 
,;old is with us or with the Government it makes no difference beeause 
they give us a note when we wllnt and they are ready to cash it into 
gold the moment we present it. They give us silver rupees and they 
will cnsh them into gold wbenever we present them." 'This is the method 
, .~ b.v every. count!v in thee world to win tlte confidence of iihe people 
and· to make them cultivate the habit of doinguray with the hoaniiDg 
hl1bit. If,. on tM otber han'd . the Govemment is anxious to demoaetise 
that ~ 8.,~  the, Msult iii qUite 'the l'8ftftie. Here is a Govern-
ment; It is a stepmotherty Government, 8 Governmtllt that: ia ·noi; in-
trested eJ[clu8ively in the eeuntry that is ~ ~ ·governec1 by iii, it isd-

~ ~ in itB oWn: COJl'fltry prim.rlly·andonly: seeonciarily in tm. 
. ~  1 ~ ~ ~ ~ iii ~.  .'anXi0'88· that' U. -oIIPD. 
equnti-v\ ii)tereSta do .,_, ~ ,.  in . t.Dy ·lWay-;·· aDdI·tt takas{ «Dod ;CSl'8' tc. .'\ti., ~  '.'UtJ8er tbeeeh'·elPo\nlri .... "it i.· .. l!9',:Mturai 

i tI"".s.&I1'. GcWemm8i1t'.iihO\tla ~ . ~ ~ 8 1 ~ ... ..,., ... 
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{Mr.,T. Pnb-m.] , 
Goverilm:ant"s UllIie'yis· to remove this S11llPICIOB' and to rem.ove the 
habit' of hoarding altogether what the G09Brnmmt should have, dODe is 
to hav!, deoided to keep the SOlei coin as a current co.n. A gold note 
MOUld pe introduced and the OoV81'DIl1eat should tell the publio •• Look 
htlr8.doDot keep your gold like fools in your houses or under the ground. 
We are protecting your interests here.' You bring back your gold to us. 
We are ready to give you gold whenever you want it." That ~  ,~ , way 
iJl which the Government should have .gone about the business. Instead 
-of, $dopting that course, when this' Currency Commission CaDle b-ere and 
nade some recommendations in the way that recommendations were 
Usually made in the past 't:y such committees, ther went after them • 
• 'lhe Honourable Member in charge of the Bill has abandoned his own 
.-cheme. 

n. Bonoarabll SIr Bull Blackett: May I ask, Sir, if the HoDour-
abJe Member is in order in now discussing the general question? 

1Ir. PrtIldeat: The Honourable Member it seems is not willing to 
£ive way.' 

'rhI JIoDoarabl. Sir BUll Blacken: Sir, I desire to raise a point of 
order. Is this in order? 'fhe Honourable Member is again discussing 
'he general question of the introduction of a gold currency which is quite 
a different question to the demonetisation of the sovereign; and I would 
ask that he, might be requiRd to confine himself to the latter. 

Kr. l'real4ent: As regards the point of order raised by the Honourable 
Member, the Chair is of opinion that it is  so difficult to separate tho two; 
questions that the Chair is bound to give some indulgence to Honourable 
Ml:lmbers. However, I would ask the Honourable Member to confine 
himself B8 far as possible to the questJon before the House. 

Mr. T. Prakuam: Very well, Sir. In the Currency CODllllission's 
Report, on page 26, paragraph 26 says: 

II The obligation to sell gold coins for all purposes makee it impos.ible to ha .... 
any gold coin a. legal tender or to mint gold for the public un I ... and until the hold-
ing 01 gold in the relervea is big enough to make it pouible to accept the obligation. 
implied in the introduetion of a gold currency and it i. decided that the introductiOD 
of such a currency il delirable." 

Now, Sir, I propose to take this one clause written by the Commissioners 
in their Report and submit to Honourable Members of this House that 
(\It tbe basis laid down by themselves, it is in the interest of this country. 
tbat the gold coin' shOuld not be demonetised in the manner suggested by 
the Government now. They want to make the gold reserve a big one. 
The reserve can be made a ~ one by purchasing gold and by offering 
to the people BgB:n in Ii reasonable qURntitv, gold for !lule ~ return.' 
What is it tho,t it is offering by thia' Bill? It is 1,065, tola8 of bar gold. 
~  vou ~ 1.065 tolAIil to UR hem we will  purcba8e it." That is ,what 
the Government sava. The 1.065tolu have been reduced by ,the House to 
..of.oJ .. 80 far AS their ~ power ill concerned. So far 88,thpirseHing 
Jk'we-r ·fa oonoorned' jt baa' yet to come and: tbey say now ~ minim.U.'" i. 
'.OM fln1. iJ» bars. How many CRn sell 'in such quantities? The object of' 
thf.;·Onmmilai(')Jl' is tG,hav8 tbehollrd:ing of ,gold in the reaervebig enough 
t",1tnWle :1* ~  to have ... ,goLiQurrenoy ... They, ... y they would haVtl 



.a gold currency. they would have a ~  gold tt.....,: p1ltJ'ridecl 
they ,et . 8 ~  t.me to make their "serve o.£old, ~ ~  big. 
W t3 • ·l'eqcaest Honourable Members of this House not to 1 ~  .the 
sovereign but to keep -it a current ooin, to keep it' a legal tender, because 
plenty of gold .will be forthcoming into the Government reaervea. ifithey 
culy say "We will pass currenoy notes; we will give you silver or'gold 
COlD and make them oonvertible." If they only say that, their exiihe-
·.guer will be full of gold in no time. The. reveree procell is adopted by 
the Honourable Member· in cha,rge of the Bill on the basis of this recom .. 
mendation of the Commission. I would subm,t to Honourable Members 
.Of thie House not to ·take such a serious and fatal step . &8 voting agains' 
this amendment and in favour of demonetization in the manner lOJDe 
iriends thought. they could do on other amendments in' the past on the 
toSl'urBDCe given by the Honourable Member that all theBe would beapen 
for diBCUlsion again when the Reserve Bank Bill oomes up during the 
Simla Session. Excepil that assurance he gave' no answer to any of the 
questions raised in the discussion in bil tinaJ reply. I thel"E'fore submit too 
all of you not to repeat suoh a serioua error again by voting in favour otolauae· 
"2 which .demonetses the sovereign. which does away with the sovere-
lpn, which reduces it to 8 deadweight of dust. If mt friend sitting there 
had only known the process of legislation. and the method adopted by 
the Government to reduce this Rs. 15 to Rs. 10 in tbe. Statute-book. my 
fnend would not be shaking his head in the way in which he does now. 
ns. 15 was the value fixed for a lIovereign in the Statute-book. In order 
fo reduce the value of the Aovereign to Rs. 10 they were afraid to bring 
ill fln ~ Bill br 'ere tbis Assembly straiJfhtawav. They wanted, 
1;0 kill it indirectly Defore the matter was placed hefore ~ HOUlle. What 
1\'n9 done, Sir? 1n June .1920 from Simla An Ordinance called the Gold 
()rdinRnce was promulgated" in which they stated that the legal tender 
-(·hRrRcter of the gold sovereign should cease to be in operation three 
", eeks after the date of that IJotification. Within three weeks all those 
""ho had gold soverei!lD!I in their possession should produce them and 
pI psent them at their ctJrrencv offices and they wou'd get in return-what? 
"l·he.v would get in return currency notes at Rs. 15 per lIovere;gn-not 
~  silver ~  Rnd cllrrtmc:v nofAS during that period had J!'one 
down in vRlue. The Onvemment was then. paRsing through a most criti· 
cIIT stage of flnnnce. Thill iR the lIuhRtance of 8 tele!l1'am sent from the. 
~ .  nn the 8th Novemhp.r 1019: the Gold Ordinance which WAR pro-. 

~  from the top of the Simla hilllil WAS in June 1920. The tele-
~  says: 

.. The hicrhl"At rnt"'lr nf ;1I."t>nnt on enrrency notes rel'orted ~ 1918 were 
]t:I nfl'r "ent. in the Central Provinces, 15 per cent. in Bengal and 13i per cent. in 
nnrmn .. •• 

:nntRis Excpllencv adt1ed tha.t ~ 1919 the ~  reported rate of 
~  WRS 8 ,""r cpnt. The not.e· haA !lone down in value: it we.. nnt 

pORsihle t", (!et fnl1 vRlue for it; the ~  of the Govemmentwas at flhe 
1 owe !'It. WIUI thnt the n('cRR;on for the O'lvl"Mlment to choose, to kill the 

~ . ~ .,  that .waa· .valued at· fifteen rupees-to reduce it to 
ten rupees? _ 

Mr. Pres1dlnt:We are not considerillg the ~ of 1919. 
•• • . , .! • 

J[r. 'l'. PrIIbsam : No;" eertlrinlv Dot. Sir; but 1 am very anmou8 that 
tile politi on should be IItated clearly. .. . . '. :, :" 
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,~ .,  .. : I dare say you are. 

.~ .,. . ~  ko ~  , ~ ~~.  ~ ~. ~ . film Be.' i. 
to" Re. lO "was under those cirqumstances •  . .. 
." ~ .' 

1Ifr. PnIlden': That is hardly relevant on this amendment. 
"Mr. T. PraJraom : Well,Sir, I de not like-to enter into any controversy 

with you. My submission haa been .that it haa everything to do with re-
gard to this principle; but in· view of your ruling I shall not trouble the 
House noW' with it. I would therefore request HonourableM(·tnbers to 
treat this as & serioUi measure; more serious than any otheramcndmen. 
proposed by any of us on this side with regard to t,he introduction of a 
new gold standard. I would request Honourable Members humbly n'" 
to do away with this gold standard and gold cOin. 'When the HnnourAhle 
Member ofiered to omit this clause last time, much t1me wall Dot taken 
with regard to the debate; the Honourable Mr. Shanmukham ~ alone 
spoke and my Honourable friend, Mr. Kelkar spoke for about ten m:nutell 
and the HOUle W81 then adjourned. That is where we .-tootJ; to-day he 
says .. with a view tosRve time " he  made the offer and would not repf'Rt; 
it. If he intended to Bave time the other day he ought to decide to-dB, 
with regard to further amendment •. 

Sir Victor Sauoon (Bombay . Mill own ers ' Allsociat,lon: IndiRn Com-
merce): Even though, Sir, I mig1t not be ruled out of order, I flo not 
propose to d£'lve into t,he mists of antiqQitv and !!ive the Houso a h'story 
of the gold currency of India because that haB Il.!rf'a<i:v bE'E'n done by abbr 
men. I think it will be admitted, jf' not byever.vbodv, by nearly ('very-
body, in this House, that a gold currency in rircl11ntion with cf'mp', te 
convertibility is not within .the ~  of practir,,,! politicq at tl,is mnmrnt. 
That is. to say, it would be' unreasnnnble to IIo!lk the Govemmpnt to "ive' 
us gold mohul'R or sovereistna for silver nll"eCS "n-1 parer n'lte., rnd I 
think at the SRme timetbRtOthoullh we. ruilT'it that this is not pracfc ble 
to-day, most of us do hOlle that t,he time will come when ... ·e B\'all have 
the ~  to go to the G6vf'rnment ani ask for (!'old coin fnr our ail"e!' 
rullees or oor' paper, even thOl1OZh we mav nnt elfPrl'ise. thflt r:g-htl\ut It 
ntlmber of us un here would like to see with 88 liUle flelav as pnsllible .. 
fullv valued gold coin, ~ we csn see "nrt lIOfT'ct,h:n'! we ('an t.c""I"h. 
and fnr that coin to be onr, standard coin. I know that t,he Honourable 
the Finnnce Member will .t,ell \1s thAt this 1';11 ~ ,  .loe vnlue of tl,,. l'I'l'ee 
definitelv in terms of gold-in RTBins of gold; and therefore \'I'e have Ilot 
Ollr standard. But unfortunately the Onvflmment is , ~  ~ t,no 
harvest which was (lown in the past, when the Mmpe WftS linked to , 1 ~, 

I am fullY aware that t";'re WlaS no le"nl ohli"Rticm in the llARt, fnr the 
Government to I!'ive ~ for Mlnees: but t,here Willi A mO"1\1 nhl:""tinll 
to·do 80, Rnd A8 in thoRe dB.VS stili-lin!!, WAs svnonvmous with ,oM. I think 
the people of this (lo\intTJ had pve1'V right to' conltider the rullee ~  AS 
a token (loin 1 ~ onp.-Mteent'h rtf t'he 1I0V"rei"1l, il1ltt All the ,,"'Tiner 
represent8 ~ , of the . ~ , wit" 'he .d:"PI'flr\Pf! ~  t·lIe 
rupee would he more like t,he Americftn silver ~  or t.be ~ . ftve· . 
frRnc piece in ~ unlimited legal tender. 1 t.hiT11c tbel'(>fnre .t1tat ~  
feelinll' in this col1ntrv ·ilI. that,.it w."t.· a fullv .,,111fl,d· ~1  .... ,,· M ". 
Btflndard -inqtead of a note ,,"nt,ed on ~ , t""tt:'ote. "r:ljt"d <m "lIver 
baiDC .. : it ,,~ ,  ~ ,, 1 ~1 8  ttie 1~  C.::; 
,just .. in EDgI.even to-da.y anybody' ... ie'.'U.it·1WQOf· '. 



and get five ~  for a bank note; whether it is in fad a legal ohtga-
tian,OI' ,Dot I' ~  Dot; Jmo" •  ' .. '  " 

'!'be lIoaourable Ilr ,uU Blackitt: No, it is 'nC!t. ~  a ~  of 
practice tbey do not do SG. ' ' 

, " .Ir, ~ .IIMOOQ: Ai a matter of practloe? 

fte JI'alOD'l'abi. 'Sir BuU Bl&cbtt: No . 
.. ' . :. 

IIr Vlctor 8aIIao1l: A. a matter of practice I have done 80; I dii ~ 

fille sovereigns :for a five-pound note; a. I say it may DOt have been :Iegal 
eighteen months8go, but in practice I did get it. But I was ,tIoJd: that I 
WB8 not to export those sovereigns: I W8iB told if I merely wanted them for 
iMide England and if I was not going to export them, then I ~ 1 . 

them. So that is why I bave a great deal of sympathy with the Honour-
able Mr. Chettv's amendment because what is it in effect? It is in effect. 
a: desire that the 80vereign should be the visible symbol of the currencv 
of this country, pending the substitution of a Rold mohur. That I think 
is what Mr. Ohetty wants, and I have the fullest sympathy with that' 
desire. 
But unfortunately I do see some practicaldisadvB.titages to the amend-

ment. If you let the sovereign be legal tender at the efiC'ctive ratio, 
which is what Mr. Chetty' suggests, audif at the same time you give 
the citizen every right to get sterling for his silver rupees and for hi. 
paper, you will in an indirect way-it is true-but you will in fact be lay-· 
inS{ down that the silver rupee and the poper note is convertible into 
gold coin; and the reason why is this: it is bec!luse you can take your 
silnsr rupees and your paper and you can get stl'1'ling fDr it Rnd with that 
, ~ you can buy BOvereigns or get 0. bank to huy sovere:gns for yO\1, I 
think if anybody wants it the Ohartered Bank is perfectly reMY to bUT 
Bovereitn)B in ~  for ~ or bullion and bring them out here; Bnd 
if vou allow these BOvereigns to be legal tender you are in effect convert.ing 
silver rupee legal tender and paper leval tender into a gold coin legal 
tender; that is what you are doing in efteot. . . 

, Now, Sir. what will happen in practice? The Honourable the Finance 
Member has blazoned the fact throughout the country that the rupee is 
I'l'l!l-Ily only worth its silver content, that is to say, about 8d. and you 
cannot blame the peoJ')le of India if they take ~  of this amend-
ment, if it is paBsed, to tUl'li their silver rupees and their paper into a. 
fully valued gQld cain .  .  .  .  . 

Mr. A. B&D,UWaml I,.8Dlar (Tanjore Ot&M Trichinopoly: Non-MUham-
madan Rural): That is not the amendment. ' 

SIr VJctor, ~  That is tbe effect of the amendment ~ , IOQk 
atwbat will ~  If this amendment passes I wiIi show you what will 
haJipen in an indirect way. Bullion b,r:okers would get ~  for silver' 
rupees and for paper from ,the Government; ip.stead of buying bull ion they 
wiU buy 'gold ~ 'and then Will sell them for iULY Rs. 18 to the 
paople' here., ttie people, bere will give ~ in ,,1"M1im tiilver ruPeei ~  

paper! antI the buman mercham eould take those' silver rupees nnd paper, 
and'dO ilbe tranilaOtiolr alt"mr agaUi';' 10 lbat in ttl.· end tile' Hl!IDOUrable 
Ibe'FiDaDtie'Member"'wi!}r'&d: 8 ~  'a' jot Of lrifver rupee.. he 
.ia1libli· ... lot ~  ... be'fa'lti*g: ,.' ..... W,. .. wJbqt'.rfta 
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in England. He may ~ find it. neceas&1'y to borrow sterling to med 
his obligations, and to do this without in any way getuug away from the 
~1 1  of having to keep this rate h. 6d.if the external balance 
of the trade happens to be against India. 
Now, Sir, as I said before, I am afraid that because it has been. 

blazoned in this country that the rupee is only worth itt lilver eonfien' 
you will get a rush for sovereign if this amendment passes. It is perfect-
ly true that the Honourable the Finance Member will no doubt say what 
we have been saying for weeks put that the fact that tbe natural value 
()f the rupee is only its silver cOntent hu no more signifioance thAD the 
equAll:v incontrovertible fact that the American silver dollar is only worth 
its silver content. But people will say that this seema to .b.e a new alser-
tion, and that the Honourable Member haa been emph88l8lng the fonner 
view during the ratio dilCussion and therefore one could not blame them 
for proceeding cautiously and cODverting their ~ currency ~ ~  
ftlued currency. Tbat, Sir, is why I suggest to thiS ~8  that It ~1 
be dangerous to support this amendment, although I admit tbat ~ I. 
quite a natural and widespread desire to keep the sovereign ~ ~ . ~, 
if I may use the clumsy word, until we have got a gold com to take Its 
place. 
Now, Sir, I have been trying to think out if there is not some way to 

-get out of this difficulty, and it is with the (Ueatest diffidence that I make 
a suggestion which, I hope, will meet the difficult situation. I think my 
Indian friends will be satisfied if a gold coin was the definite standard. 
value of the country and if a definite date were fixed at which time that 
-coin would circulate even if only in p restricted manner. Now. if the Gov-
-emment were in its Gold Currency Bill to lay down that the standard eoin 
~  the country should not be a rupee but should be a gold mohur of a. 
-certain weight and fineness and if it should strike a number of samplE'S of 
this gold mohur so that the coin of the country should not be the nlnee 
but a ~  mohur, and if at the S8me time it would say if you give us gC1ld 
-We will give you not an ordinary note which you ~  to-day, but we will 
-give you a note which will say that that note is worth AO many (lolr.l 
mohurs; and if a period of ten years were to be fixed within which it 
·could be cBshed ~  in silver rupees or notes or in gold mohUTs at the 
option of the Government after which it could QJ'lly be cRshed in ~  

mohurs you would be getting somewhere to the point which we are all 
1 ~ to reach. You would be givin£\" Govemment 8 ~ spare. and 
at the SBme time the Government would know it.s liability. for the liAbility 
would he that it must supply gold mohurs if a'Bked for for t.ha numbal" of 
notes that were issued ten years before. I do not know if thiR attempt 
of mine to make a const·mctive sUQ'!!estion will result in " feas;h!e one, 
bnt r do think it is wen wortb careful ~ . and T 1'10 off"r it to 
both sides of the House in the bope th"t it will prove a practical solution 
of what is admittedly a very great difficulty. 

(Several Honourable Members moved that the question be put.) . 
Mr. V. E • .A.ravloDUlClha Ayaagar (Finance Departmpnt: • Nnmi1"lAt.f'd 

OfticiRl): Sir. I rise at tbis etaqe to u.nswer some of the points wbleh 
have beenmillJtd bv my ~  Mr. Chetty, points which bave  been ""PrJ 
carefully oolliidered bv' tbe Ourrency Cornmiasion. Be eomplainect . 81r,: 
tis •. -the Cctmmissioll have made amO'at bald ad dosmatlo atMementlD 



paragraph 65 of their Report, that the retention of the ~ tender oharaoter 
of the sovereign was impossil:ie with a gold pullion standard. He !Uso 
oo.mplained that  that Jltatement ,had not been properly explained. If my, 
friend will only tum to paragraph 58 of the Report and to the later 
paragraphs whiph deal with the constitution of' the reserves, he will find 
that the Commission have devoted oonsideratle time and comiderable 
space in the' Report to the discussion of, the essentiaJ principles which 
underlie' this recommendation for the demonetisation of the sovereign. I 
think, Sir, the difficulty with Mr. Chatty has been, like every other Mem-
ber, that his point of view has been 1'ather obscured by the ratiooontro· 
venly. He has t:ead the Report, he has read the evidenoe ihe haa read 
it once, he has read it twice; but he has forgotten everything except the 
oontroveny of the ratio. 

He was prepared t() oonoede, Sir, that the demonetiaation, of the 
sovereign may be necessary in connection with the gold bullion standard, 
but he saw no reason why in connection with the gold ~ , standard: 
or the standBl'd which would 1:e introdueed by this Currenoy Bill such, 
8. sbep WBS neoesslliry, . I will first deal with the second point. Under 
clause 5 of this Bill the public in India has the option of taking their 
legal tender currency to the Currency Authority and getting gold exchange 
at lB. 5id. per rupee. They can convert that gold exchange in London 
into gold so long as there is a. statutory obligation on the Bank of England 
to convert the gold exohange into gold and have it shipped to India; and 
when it comes here, the public will have got gold at la. 5id. per rupee. This 
is exactly, Sir, the rate at which under the gold bullion standard the Com-
mission have reoommended ihat the CurrenCY Authority in India and 
la.ter on the Reserve Bank, must give gold to the publio. This, Sir, should 
prove to Mr. Chetty that if the ~  of the sovereign is absolutely 
necessary in connection with the gold bullion standard, it is also necessary 
in connection with the gold exchange standard. 

To tum now, Sir, to the question how the demonetisa.tion of the 
sov6'l'eign is essential. Under clause 5 of this Bill, the Currency Authority, 
for the first time in the history of the Indian currenoy system have under-
taken a. statutory obligation to convert all legal tender currency without 
limit of amount into gold exchange. It is an obligation which they have 
not taken for a long time as it involves a very great responsibility. This, 
resp0nsibility is fulfilled by the Currency Authority keeping a c.ertain 
percentage of gold and gold ex<.'hange in the reserves. The maXImum. 
amount of this gold or gold exchange to be kept in the reserves is deter-
mined by the excess of India's foreign payments abroad over India.'s 
credits abroad; that is, the maximum for the gold and gold exchange 10 
reserve is the adv6ll'86 balance of trade for India.. But every ssle of gold 
or gold excha.nge involves a oontraction of an equivalent amount of internal 
legal tender currency, and there is a limit beyood which it is impossible 
for the Currency Authority to contract the ourrency. This is called the 
contractabi1ity of the ctmTency, and usually in all oountries which work 
on a gold exchange or a gold bullion ~ , the ~  of th? total 
amount of gold or gold exchange kept 1D the reserves 18 fixed by thIS ~~ 
tractability of the currency. The problem. in India is not so simple al ,. 
is in other oountries on account of the eXIstence of.' large &nlopnt of ~ 
tender ourrenoy in hoards. I do not use the word. .. hoards," in any.h 
senae;· I use it in the sense that a large &mounil of legal tender our.reD01·, 
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is not effeotively funotionil}g ss currency. The experiellCe of the laat ~  
years haa b. that. there has been a tendency for theie silver hoards to 
be replaced by gold l:ullion. Since the Commission :reported, our silver 
rupees in the Reserve .have mounted up from 85 to 105 crores. 4nd al 
1  • thiaprocess goea on, the difficulty in the existence of silver 
P,x'hoards in undertaking any scheme of monetary reform for India 

will gradually disllppoa.r. And what about gold hoards? Mr. Chetty him-
self . has. aa.id that there are about gOO crores of sovereigns in hoards. I 
do not know if he really uaed the word .. hOllrds ". but what he said Wll8 
that it was not in effeotive circulation. What will happen if these 200 
erores of  gold coin OOme into circulation at any time? 'l'hey willmnke 
it necessary to withd'rllW' a corresponding amount of token curreacy. if the 
legal tender chll.r80tcr of the sovereign is retained. The Currency 
Authority will be presented with n large amount of legal tender currency 
for (!onversion into gold and gold exchBnge; for which thev have not made 
provision. This is absolutely impossible for the Currency Authority to 
undertake at present. The ol:ject of the Commission's proposals there-
fore is to render innocuous thnt portion of the hoards which consiRt of 
gold coin, 80 that the Currency 'Authoritv may have control over the 
volume of monetary circulation in India and therel:y maintain the exehange 
value of tho -rupee stable. 
So much has been said in favour of the proposals of the Finance Depart-

meLt that I may be permitted to rl:1er to thelli. 'l'hut Department plo.ced 
certain proposals before the Currency Commission and wanted to introduce 
8 gold standud plus 0. gold currency in four well-defined stages. The fllS' 
was the introduction of a gold bullion standard. The second was the 
introduction of an optional gold currency. The third was the introduction 
of a statutory gold· currency system; and the fourth was the reduction of 
the legal tender character of the rupee. The Commission went into every 
detail of these recommeJ1dations and considered that in the present 
position of India, in her oW'll best interests, it was impossible for the ~ 
Currency Authority to undertake an obligation hyond what was contained 
. in the first stage of the Finance Department's proposals. The retention ot 
the legal tender character of the sovereign will, as I have shown, plaae 
on the Currenoy Authority an obligation which the Com:mission have 
definitely decided it is impossible for it to undertake at present. I there-
fore appeal to the Members, if you are not going to wreck the Currene,. 
Oommission's recommendation, please accept this portion of the ~ 
mendation. 

Mr. Chetty haa also inquired why England, which hal also introduoed 
a gold bullion stand81'd. did DOt think it worth while to demonetise the 
so-vereign. It is Dot that England was unaware of the diffioulty of working 
the ~  bufl.ian stAndard with the gold sovereign in circulation. But, Sir" 
thel'!-' ,are ~ ~  ,things that .om be done :by an appeal to intelligence and 
pBtnotism 10 England that ennnot be done here. (Several HQtl.ourtlbl. 
Mem,bers: .. Question. '') EverythiDst ,that comes &om the Finance 

~ . is ~  with a cODsidenible ~  of suspioion. I may be 
permitted to quote here sfew senterice .. from the speech of the ~  
of the ,Excheouer when lie intrOduced the gold standard·kl, April ·1925 
in the UnitN 'mingdom :' . , ' 
:';1 . 1 ~ ,to ~ ~  inf ~ ~ .  1 ~1  'Rtiind • ..,." IcfoeI not m.ata I that 'W'8 are .1\OfD,f .. ' 
iIiii.'· geld .~ i 1'tau.r fi. qditll:'UlJeceuarJtfot· the ~, .  ~.  ~, 
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and it is out of the question in present circumstances. It. would, be an Qnwarrantahle 
extravagance which our present flnanchl stringency by no means allowl us to indulge 
ill. Irideed, I mUlt appeal to atl dOBBes in the puBic iflterest to continue to 11110 
notes and to make no change in the hahits Bnd practic!!ll we have hecome used to 
for the l ... ~  10 year.. The practioe of the la8t ]0 yea.rs' h1.8 protected the Bank of 

~  and other hanks against any apprec:able demand for sovereign' or half 
IOvorelgns. " 

:practical steps have also been taken to demonetise the sovereign. Hon-
ourable Members are aware that ,pJ"eviousl.V thore was a statutory obliga.-
tion in En'lland that no Bank of Englond note could be issued for less 
than ~ . The object (If t.his was that so far as the da.ily needs of the 
':Country went, the sO\"erei'!1l must ~  for those requirement-s. The 
'int,roduction of the £1 and lOs. notes since 1915 and the proposal for 
their perpetuation later on, tf'lld to show thl\t. England has gone aWRY 
from gold coinage for ever. (An Honourable Member: .. The lovereign has 
not been demonetised in England.' ') 

My friend Sir Victor Sossoon referred to the practice in ~ . The 
question WBS put to the Governor of the Bank of England: 

. .. Under the eurrellCY legislation in force iii this country at the present moment tlJe 
Bank of Enl!'land note 'nlld the currency note are convertible nO" longer into IOvereignl 
,but into gold bullion!" 

He answered: "Yes". He was Bsked aga.in: 

.. ,Does the Bank of England in practice cash notu in IOvereigns?" 

He said: 

.. It. doel not in practil'e. I do not mean to la,. that occaBionaJIy an individual il 
DOt obliged. We do 80metime. oblige an individual," 

-specially when tHe individual happens to be 0. big man (La.ughter)-
.. bat aB a general practice the bank doe. not pay ita notu in coin." 
~, . 

It has .been stated in the course of the debate that just as England had 
to go through the gold currency stage before the gold bullion stage, India. 
should also PHB througb a. lIIimil&l' process. This question was put to 
Mr. Maynard Keynes-an authority very popular on the other side-and 
let me quote, from his evidence: 

.. It baa been Buggeated to UB thatjuat as German,. and Englaad had to 10 t1iroalrh 
that ,tap before they oame to the prell8l1t. atage" Burely India is entitled tolD aimilar!, 
through  the (!Old coinaie and circulation atage ?-1 think if India ~  to go through 
every .tar .be had better ,tart with cowries." 
, .. I only want your opinion on that point, becauBe it ia an ar,ltllment that has beeu' 
put to us in India !-You JD_ the idea' ia that India Is to ~  by makinlt all tbe 
mietake. that it is possible to make, and tp adopt in t.urn all the obsolete curreneiee. , • 

.. England baa 'now r.acbetl the ~  Mchanlte standard practically. It has been lug-
,..ted that India, not having gone through the gold ourrency stage, ought now to IrO 
through  the (!Old curranoy stage In order to familiarise her people with the gold 
coinage '-Nobody wuuld make the same propOlals a, regards cotton machinery QI" 

~  oarl, would they!" 

If India. really wRnts to have a gold coin, Sir, it cannot be tlie sovereign. 
In theftrst place the value 'of a ~ is Rs. 18-5-4. It is a. 
mOlt ineonveniet1t fraction and it can never einmlate .. ,The experience of 
the Govemment of India in connection with their Rs.2-8 notes.wflB most 
bitter, and ,they ultimately had to withdraw them fromcirculBtion, R,nd 
a. lot of the .. note forDl9 was bmnt. 'SeC'oncij" OoloilelWilliB, the lfint 
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Muter, in his evideijce before the Commission drew attention to . the .. 
fact that the present fineness of the s6vereign facilitates its being melted 
down for the purpose of ornaments. It does not circulate as currency· iD.. 
India. Of courae it circulates on the system of the fair daughters of 
lndit\. Lastly, Sir, the Government and the Currency Authority must 
have some control over the total volume of gold coin that is put into 
cj.roulation. The Right Honourable Montagu Norman, when asked as to. 
whcu be expected gold cQin to circulate again in England, replied: 

.. When our international pOlition becomes 10 strong and our exchange rules ~ 
high and so satisfactory tbat gold will come in greater amountl than we need into the 
·Bank reserves; then we sball be glad to Ole part of the redundant gold for circul .... 
tion." 

80 might it be in India. When the gold reaerves are more than sufficient, 
the Currency Authority may think it deairable to inject a portion of the 
redundant gold into hand to hand use. But the amount of gold so. put 
into circulation should. be at the discretion of the Currency Authority and 
will be limited in amount. The Currency Authority will have full control! 
over the volume of monetal'y, oirculation and through that the stability of 
the purchasing power of the rupee. 

The Currency Commission di4, not look at this point solely from the 
point of view of the convenience' of the Currency -Authority. They alac> 
. cC'nsidered whether, from the point of view of the Indian publio, there· 
would be any inconvenience in carrying out these proposals. Although. 
sovereigns are legal tender under the Act, they have not circulated for the 
past 10 years. But look at the figures of imports of sovereigns. If 'you 
take the period of 5 years ending 1913·14, you will see that India import. 
t·d annually about 11 crores worth of sovereigns -iJi that period. In 
-1925·26 she irn,ported an equal amount of sovereigns. That only· shows that 
India will get all the sovereigns she requires and there i. no need to fear' 
that this proposal to demonetis8 the sovereign will inconvenience the public. 

Finally I wish to draw particular attention to one plR'agraph of the 
Report. In paragraph 167 the Commission say: 

.. In conclusion, we desire to emphasise that our recommendations in the preceding 
.aections of this Rl!port ~  be regar!!e" as .a comprehensive whole and ~ modi. 
fications of any; of their_ ~ 1. putt involve ~  danger of destroying" their baIance 
and so preventing the efticlent and smooth working of the whole." . 

i appeal to the House, do not wreck this scheme. Give the ' Currency 
Commission a. pa.tient hearing. Give its recommendations a fair trial anct 
y,ou will Dot regret the action that you have taken. (Applause.) 

Xr • .A. Jl.aDglswami IyeDgar: Sir, if I intervene in this debate to.day 
to t.upport the amendment moved by my friend Mr. Chetty it is not 
because I want to revive the controversy of the ratio, but because I 
feel that the original section of the Bill would in my opinion remove the I" •• 
vcstiga of hope that may exist in the mind of the people that the Gov-
ernment is either serious or in earnest in its idea that it will give way to 
the people 's ~  iIi ,~  80 gold ~  in this country. . Sit, -1 
hne been heanll8 my friend Mr. A. Ayangar s very leatttled speech, bub 
With all rqspect I ~  it iB"absolutely ~  of the mark. 8 1 ~  ~ 
o'U1'abls Membsr': ,No, no. )  I feel, 8U', that whatever he has said as t6 
the. .merits of the gold bullion ltandaord, Of 88 he m01'8 frankly put it in some . , 
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"'parts of his 1:Iptlecli, the gold exchange standard, lYhiOb is really whe.t is 
D.,)W l·stllblished in this country, the merits of the Ifold exchange standard 
have nothing to do with the demonetisstion propOi¥lIs that have been made 
,40 the Govemqlent Bill. What is t·he pretext, Sir, with which the Govern-
..ment supports this proposal to demonetise the sovereign? So far aI? the 
demonetisation of the sovereign is concerned, I submit, Sir, that in the origi-
:nal proposals mado by thll Government of India for II. gold currency-a mat-
ter to which my friend Mr. Prakasa.nt also referred-they had no propoaal 
whatever that ~  should be demonetised in the first instance as a 
necessl1l"y transitory provision for the final establishment of the gold cur-
rency, nor in j:,he questionnWrf' which wus sent to all the people who were 
examined before the Currency Commission was the idea that gold coina 
should be demonetised in the first instance for the purpose of introducin.:; 
'8 reformed cUlTency, put forward. I think there was really no evidence, no 
Buhl'tliDtial Ilmount of evidence before the Commission, which went 4o,\l 

doul ~ it h t,his matter. I tRink, Sir. tha.t the real basis of the proposal 
that; iH ;ust now made is found in the fact t,hat the Government have really 
made up their mind that the standard of currency that should 
be established in this country is the gold bullion standard and possibly the 
gold exchange standard eventually, jf the gold bullion standard would 
"Dot work, and not· B currency based on a. gold coinage. Sir, the 
Honourable the Financl:' Member when he introduced the Reserve 
Bank Bill and made his general speeoh made to us various pro-
mises. He said that whatever view be taken 8S to the necessity or the 
tfxpediency of having 110 gold currency in this country, of having a gold 
~  that will really oirculate, the first essential step for that purpose 
would be a gold bullion standard.. He said that  that was the road via 
whieh we should advance to the possession of a. gold oUl'l'Elnoy. I want to 
put it to him, Sir, that, if we are to a.ccept the recommendations of the 
Commission. this would not happen, for what do the Commission say? 

.. The essence of the proposal whioh we proceed to develop" 

--'that is ~  gold bullion sta.n.dard-

•• is t.hat the ordinary medium of aireulation in India should remain u at PreHnt the 
currency note and the silver rupee, and that the stability of the currency in term. 
of gold should be aecured by makin, the ourrency directly convertible into gold for 
aU porposes, but that gold Ihould lIot circulate a8 money. It mult not circulate _, 
first, and it .~  Dot circulate ever." 

• Therefore, Sir. the whole point is this. If you now make it impossible 
°for gold to eirculate as money, it will become unneoessary to allow it to cir-
1lulate at all hereafter. Sir, the whole o},jeot of this section, I say, is not 
only to demonetise the gold sovereign but to make it impossible for the 
gold coin ever to circulate hereafter. That is the basis of this proposal. 
Whatever may be the way in which the Finance Member views this ques· 
tiO!1,-he might say .. Ah, let us consider this matter again when the per-
nianent Act is to be placed on the Statute-bool". Whatever he might sav-
I say, Sir, if ~ now demonetise the sovereign we will for ever place this 
«old coin question out of ~ l'ange qf practjoal politics in this country. If 
~  is his idea, Sir, 1 think that he should B8V 110 • • 
• , .. II:' , 

,.,.. Bcnaourable IJr BuIlBlaoket': That is not my ijlea. 
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. Jr!. A. ~ !JeDpI': I am glad to find'that it is not his id.e. .• 
. :..4'll the saine the effecl of the proposa.ls will be ~  what I have pot'-
~~ . (An Honourable Member: .. No. ") .. i 

" Now, Sir, what I am pointing out is that the system that 'he now .~ 

to inaugurate in this country is what he oeJls the gold bullion Btanclucl. 
The gold bullion standard according to him is to go through three stigel. 
~ now and 1001 it is going to be a really gold exchange .taDdud. 
"imd during this period therefore it is ohvioUR that the bullion '8tund8l'd, 
.... ha.tever its unit, will place bullion in this countr,}' in t,he pOAition of being 
used lUI 8 monetary article. My friend Mr. Ayangar dealt with the qUell-
ition of bullion being availabl{\ in sovereigns or ill other fonns. in bQ.l'lJ. 
whenevm-thiA country may want it for other than tnOlH'tnl',Y pUrpOAE'S. But, 
Sir, the object of the gold Lullion sta.ndard, IlS compared to t,he gold ex-
change standard, is not morely to make the gold II.n effective monetary 
'material for e1Cternul purposcs--which is what an (,1xchange standard stands 
for-but t,o make gold a ~ mat-erilll rn this country. Thnt is, the 
people in thilll country. should know that for (wery c\lJTency note they possess 
}11'tey elln alwaYH go to the Mint :lJla obtain gol(l: therefOTe ller cnntm' 
levary man who hRIII [(old can tuko it t.o tlw Mint and take cmrrency notes 
or rupees as the CaRe tnll,V be. That is the ideo.; if r .~  say so, that is 
the psychology of the whole of this ma.tter. It is not the case merely of 
-tl U'UlD wanting t,o mnke ~  orna.rrwnts who is IHlked to ~  to the Mint 
,~  buy gold. He can always go to the bazlI.ar and 'buy it. The actual 
'supply of ~  for non-monetary. purposes is made by the bazRar and the 
bBzllnr of com'se will buy through the currency office or through banks 88, 
the CBse may be; 80 that the argument that the gold bullion ~  is in-
~  to make gold s;vRi]/Lble for other than monetary PUrpOSl'S 18 no u.rgu-

'ment at all. Tb.e question. therefore. is whether when .you say you are estab-
lishing QgGld ,bullian fiWJdard in. this country you are declaring that b:t 
this country I'VIJTy mn'1 Mn obtain r.z;old for fA ourrenoy note and 'Dice 'Der'(J;. 
That. 1 say. is not IlnSWI,rf'd. by this Rill. I think it can only 1)(; appro-
priately answered QS T sn.id in t,he debate on the Rellerye .Hank BiIJ-I 
quoted I\n American Quthority-it call only be appropriat.ely ILnswered when 
the man in the street ill tihiA eountrv carnes to feE'!l ,tllllt a certlJ.in tUXloWlt 
,0£ gold is in actual circu\l\tion or ~ in 110 state in whinh he (H1tJ ulwaY8 
iPbtain it. As that &uthority y. qnotetit:.efore BAYS: ' 

.J : •. The pr_nL18 of a ftUh8tl.lntiai amount of gold in general ~  b ... a aplClll'cli'.r 
psychological effect and iR a very important flM!t:or in 'oombating Money heresill8. T;he' 
ordinary man think, , • 
• ,1 

. --and T think the mlln in India think!; pBrlicnlarly·-

, ~ , in 'very simpl. terms,.. .  . h.e )'vanta to have hi" ~  on 'a simple aJd' 
...... Uy 'Under.ta.ndable buiti. 'hut he HI quite capable of 'bnd.tllt.allding the true theorr 
of, paper 1JlODey: only if. ~  t)ll'lOty is em,ba8ised in his' daily p,..actice. The true 
t.heorY .of paper money ill, a. this authority" pointH out, Usaf, a piece of paP.,8l' money' 
iii a demand promluoi-y note, 8 pt'ontiae ~ pay 1'8801 ~  demand. If tbe 
ordinary man II". in his own practiCfl an opportunity. too tllllt this jl'inclple, to pr_t 
~ m.oney for re4emptAQD, an4 to have it red'!8IJIlld, to get golwhen 'he want.!! U, 
.... a too turn in ~  forpapl!J' when it ill more coovllllient to \llle the paper, he i. nqt 
; r'BiJr,. 1 ,~ ~ 'l!Y" ~~ money ~  •. " e 

Therefore. Sir. I ~ the ~. ~  .. ·that the ~  'whioJi they DOW,.· 
pose to take in regard to the demonetliatJon of the ~  will deiniteJy 
remove from the. psychq]ogy of the people the idea that the Government 
have any ~  of"'h""mg II: 'gOla, ~ ie·.fli. iOOUJI"':v... F:irIlJd" all. 

IJ ,. . .. .~  of.. 



"'QDIUlUOY mu.. .. 

the man who takes a note or a . silver rupee will a.t leaatDoy,:e,days, ~ if 
yoa fix t.he milio,at Rs. 18-5-4 to-day. have the idea. that sovereigns are 
also in actual oirc\l.iation,-tbat. if you take a sovereign to the Mint you will 

I get Bit. 13-5,4 or if you gc;> and pay a. sovereign ha will accept it as full legal 
tender in payment of hiM indebtednesli una vice vcrBa. H you remove that 

~ . if you tell him" HareR.fter this is to mean so much gold but 
you will get the value for it only in currency or in token rupees", you are, 
I S&y. removing the very  idea of gold from hill mind Bnd mAking him feel 
that your currenlilY is neither gold bullion standard nor gold coinagestan4ard 
and it is only gold exchange standard ma.nipulated by the Government ~ 
& _iew to keep the currency circulation in their pontrol a.nd with ~ view 
to maintain high t,xchanges in the way in which they ha.ve done by l'Ji81ng 
the ra.tH from 1.11. 4d. t.o lB. 6d. to-day and by asking us to legRlis6 that 
position. 

Sir. wa have been tiOld thtJ.t, thil; proccliR of the gold bulliotl standard 
is the gattl through which we must go to t.hp gold cxclutnge standard. I 
~  whether tha.t, is the stage in England. My friend Mr. V. K. Ayangar 
waxed eloqmmt over the fact that in England IlII 8. milt-tel" of fArt. it is a 
gold bullion standard that cxilltR. As Mr. Shanmllkhnm (lhet.t,y n.nd Mr. 
PrakMam repuat.edJ,V flMktlll. has the sovereign beoll ~  ? No. 
The point that my friend put iR t.hat. although thn ~  is not demo-
uetized. in practiee the people have dellloDl,tized it. My friend Sir Victor 
Bassoon told us the ot,her da.y that he was able to get s[)vPf(\igns when-
ever he wa:o.ted !them and my friend Mr. AY(LDgar said if the people do 
want sovereigns ~  art' given them. 1'lwrdore. the fll.(·t, thnt these 
BOvereigns Itl'C therfl and that these ~  II.r(' put down in knllS of sov-
ereigns 'Shows that t,hcre is It gold coin ()f II l:eriuitl dimension I1nd value 
which these not.esrepresent,. nnd ~  so long as that psychoJogioa,1 
fBot remains dt is wrong to NllY that, ill EnKland they tid-null.\, hn.ve the 
gold bullion standard. 1 sa.y therefor!' that in ~ country it is vt'r,V unsafe 
to sa.yyou must demonefiize the gold sovereign because it vdll be impos-
Mible' ·for the Government to convin('t' the public ~  ~ ~ .  you 
are introduoing ~1  reo:lly ~ gold bullion standard or t,hp.t it wlIl ~ 

lead to the establishment (If a·real gold ourrency. I will onl;v SU.V ODe 
thing. Sir. Tbe Govel'D.Dlent. ;at.a.te tha.t one of ~  main objects pf this-
BiU is to getthe·mo,ney from thehon.rds and to be able to control the 
currency cLTCulat,jon p,ither b.y themselves at prt'.aent or b:v the banking; 
authorities subsequently. and they say t,hat the best wily of doing t,his is 
to demonetir.e the sovereign. Much has been sNd of the habit of hoa.",ing 
in this tlountry. but I put it to t.he Finance 'Member wheth('l' it is not 
right from his OWIl point of Viiew to bring the ,:(old or other 1 ~ metals 
in this (',()untry into more ~  ciroulation. to sel' t,hat the sovereign 
shli.1l (lircllla.te.thap to SA.:V the .80vQreign shall not circnIAt,e.but. go bftck 
to boards? Yet ~ .  is . ~  'eft.ect of the propolml in -the" BiU Wjll dOi 
If the ~  is ibbring out all the gold Rovereignsthat hnVe gone out of 
circulation, the proper method is not to demonf!tize Decause' that will 
send them ho.ck to the hoards. ~ .  for the t,ime when it .will ito u,*,fuJ 
to hrjng them into cil't!1llation. After aU. it is well knoWn that the number 
o! sovereigns. in tlctual ~  ill not very great. but the real point 
of the ~ .  ~  'friend Mr. Cbatty is not tlmt it 
will bring & lot of BOve.reigqs· into circulatioll. As a; ma.tEll''' of fact. except 
Nit ~. 8  P"eIiI,' ~ 'many ... ~ 8 WoillCi be imported' iute 
thiR country under ·anyeoodftioml· t:Jt ex"tlftnRe whitm Wf\can 'fOl"88E'8. 'We 

r2 
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know as a matter of fact ~  sovereigns will not be allowed to be export-. 
ed out of t.hl' United Kingdom and it iR unlikely that conditions in ~ ~  
or South Africa will develop to such a degree that any large quantitu18. , 
will be available .  .  . 

Sir Victor SaI8OOI1: You cannot give notes and get sovereigns for expOrt, 
but a bRI1J( CUD make arrangements to buy sovereigns for export. 

X!.'. A. Rangaswami Iyengar: All I Hm Raying is t.hat .in England t.bat. 
will be prevented. 

The HODourableSir Basil Blackett: No, there is absolutely no prohibi-· 
tion against the export of 80vcreigns from Engla.nd. 

JIr. A. Ranguwami Iyenga.r: I know thero iH no prohibjtion, but I know 
that the t}oyernor of the Bank of England in his evidpnell hns said tha.t 
he has t,he very strongest objection to have sovereigns in any amount'taken 
away fmm 1~  nt the pr(lRent time, even for the realisa.tion of oW' 
own securities .. .  . 

TIle Honourable Sir Basil Blackett: Not from England, hut from the 
Bank of Bngland's reserves, which is quite It difiC'rent. thing. 

JIr. A. Rangaswami Iyenga.r: 'rhen I Clan only way that the stutement 
of the Finance Member Bnd of Mr. Ayungar that sovereigns are not in 
active circulntiou in Engla.nd ifl absolutely unfounded. If sovereigns . ~ 

not ;in adivc circulation and the Bnnk of England will not. part with 1,h11 
sovereigns which have come into their vault. where couJd ~ BOV-

ere.i!-;ns come from for exports, I cannot understond. The whole position 
seems to me to he this, if Government is really serious ond if his appeal 
to my Honourn.ble frieltds Mr. Pra.kasam, Mr. Kelkar nnd others in regard 
to this gold cQin ifl really sincere, I think the Government ought not to 
oppose t.hiR very very small matter which. ItS I Ra.y, kecpR the psyehologi-
cor aspect of the matter alive. The people will still know that Govern-
ment intend to givf\ us a gold coin, that sovereigns are in actual Circll}lI,-
tiolJ and that they are o}egal tender. If you make the people go from one 
diRK.ster to anot·her,1 namely. from a dislUlter in which thev have been com-
pelled to ·accept the h .. 6d. ratio another diRaster in· which they will 
know that no gold coin will ·ever come into circulation in this country, 
that is not the way in which you are going to cst,ablish a. sound. popu1a.r 
currency in t,his country. 

Sir Purlhotamdu Thakurdaa (Indian Merchlmts' Chamber: India.n 
Commerce): Sir, I promise to be very brief, and would not, have sp()ken 
but, for the speech made from the Government Bench oppoRite. The ex-
planation /i6ven by the Honourable Member from tho Finance Depart-
ment regarding the absolute necessity of demonetizing the sovereih"ll h88 
not taken. me by surprise. The q.uestion UI, why did the Royal Commis-
lion not put oJl that he haR just said in their Report ·explo.ining the neces-
sitv for thiRsctJon? As I do not wish, S:.r, i,n take more time than I can 
help I will suggest it to the Honourable Member for his considerAtion 
whether, when under the various stages that he traced, the sovereign doeR 
come out. there is any necessity for any cover in the Oovernment Tree.-
sun' for.the BovereiQ'D in c:roulation? The soverai,gn carries its own covpx; 
it is 3 fun VAlue Q'old ooin and if anybody tRkf'R that ooin to the Reserve 
Bank or the Imperial, Bank, 88 the ease may be, and. want8 ~ OR 
T..oDdon. the Government ve in the happiest of positions.'. •  . .. 



TB1I OUBBBNOY B[LJ,. 

Mr. V. E. Aravamudha Ayangar: I was not sa.ying sovereigns will be 
presented tG ~ Currency Authority; I wish they. ~ . It is other lega.l 
tend.er currency that will be presented for conversIOn roto gold. What 
will happen is tliat gold coins coming out into' circulation w;ill make an 
equivalent amount of legal tender currency redundant. 

Sir PurahotamdasThakutclu: I see, the point then is that the BOvereign 
win replaco the rupee or the note in circulation; I am more surprised at 
this than 1:efore. What is the capacity of the masses in India. to handle 
sovereigns? I QJU really surprised at that statement. Surely it is not 
denied that the sovereign if in hoards js in hQllrds of rich bankers in dis: 
tricts, not with the masses in large quantities, 

The HODourable, Sir BasU Blackett: Does t;he lIonourable Member for'-
get the 180 orores of currency notes? 

Sir Purmotamdas Thakurdas: 1 do very well rem'ernbet· them, but the" 
HOJlf>urable Memher must know where the lIoteR for rupees 180 crores are 
in eirculation. If he chooseR toO tell me where the 180 crore8 are, he would 
find the explanat.ion self·Qvideut. ']'0 say that the sovereign wall replace 
the nlpee and the five·rupee note in actuu.l circulation is It piece afin-
formation whieh I am very glad to have, and especially to hAve from e. 
representative of the Finance Department .. It will always be useful. J 
suggest, however, that for serious practical consideration there is nothing 
in the ground put forward t.hat wheu the sovereign comeR out of hoa.rd!! 
into. ~  it wHi bn.ffie the Currency Authority. 'I'he sovereign 
(lames lts own cover and the more Rovercigns (Jome into 'cireulation the 
Msier it will be.' for t.he currency aut,horitics. ' 

Sir, t,he point is, will the continuation of t,he ~  ~  a. legal tender 
coin wrook the scheme? A good deal of emphasis has been laid by the 
Honourable the Finance Member and his friend!! on the other side WlI.nJ-
irig this House not to wreck the seheml' .. I feel that, much more than 8 
mere IIossertion is required to tell the ~  how this can wreck the scheme. 
·Even ~  England to-df;l.y you can take II sovereign to the Bank of England 
and ask them to give you BaDk of England notp.8 ... 

The Honourable Sir BasU Blackett: Does the H.onourll.ble Me:mbl'r 
deny that the Currency CommisRion SIlY it will wr(l('.k the scheme? 

Sir PUJ:shotamdas Thakurdas: It mu.:v have done so. I differed fm.rrl 
it llnd T stand by my opinion. Becawle' my colleagues said Romething, it, 
does not mean T am not. entitled to my own opinion. I am still open to 
eonvictioll but the only thing is you make 11 shibboleth of ~ ~  of 
wrecking the scheme and I Ilrn afraid you are prejudicing the House. The 
re!l-l point is that with a lB. 6d. rate the soveraign is reduced to 8. very 
inoonvenient figure, Rs. 13-5·4. Imd the apprehension of the (}overnrnf'l'1..t 
is that, if the sovereign i8 allowed to he Iegal tender, the mn.sRes of India. 
may SOO11 perceive what has been donE.' to their Ro'Vereign. I wish, Sir. 
thB't the effects of this may not be as bad as apprehended. but Govern-
ment ha.ve themselves to t,ha.nk for it. In any casp it. is hardly a. 
reason for the step that Government now propose to take. An appeal has 
peenmudo, Sif. We wpr(' ~ ..... Dirl th(' HOJ1ourahl., Ml'mher ~  

"Myt,bing? (The R ono1tTable SlT EO.llIl lllackett: "No. ") I WIlS sayIng 
we have been told hy the lRonourable Member that in ~  on!' caD 
appeal toO the int,elligence . ~ ~ 8  of the people .. I ~  that . in 
India. the standa.rd of educat,lOD JR very low. T /lIRO admIt .. SIr. t,h,tt, owrng 
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to tM 'various ~ 8 bf' 1 ~  and ~  of thtl Government, 8 ~ 
JD,ent to Uie Govnmmont may at times be on the want! ;:butJ: Il1ibm.it th. 
patriotiam to our motherland hel"e ie as great and 88 Ibyal to.day aft it; it 
~ . . ~ , hOllr). 'PIta wliole difie",nce ill' tlhis thnt ~ p&triotiam 
18 bU.(Ied upon confiduII(w of the peopll' in their Governpll'.nt and. their 
culTeney syst.em; on the other hQ.Ild; here, in .addition to the injustice 
~  to .Indill sineI' 1800. t,ho currency ~ . that is t.o govern t,hf' f\lture 
18 ulao such t.hltt ('onfidcnce is being further rudch' shaken, Tlta.t 
is the differt.nce. The JX,ople of India. even uneducated though they may 
be. know ~ , and thl',\' ,know lwUer thHn Rny other twt of people in 
the world whRt is t,o their interest and whl\t. is lIot to ~  interest. T 
therefore fed that the pBra]]el which ill lJOugbt to be dl'MPD. is 1!el')'..nde 
of the mnrk, lind if eorr()('t.l,v :lpprf'C'illt.("Ci, RhouJd g'ivf' t.hl' GO'Vl'rnrnont· food 
for serious reflection.' 

On(' morl' word, Sir. Itud l' huve finiRlwd, . It iF; Nllid if vou demonu-
tise the Noverllign poopl(' will not. suffer. It hll8 ~  ~  t.hlll. t.lw Gov,-
amment will IIoCcept thl' Rov(Jl'()i{;tn at tht' VorioUR tr<-!R8UriCH and n.to the 
oummcy offices for a. fow months. If t,hl·re. is nnytohing like the la.rge nwnber 
of IIOvereigns which are sa.id to be still in India. Government cannot expeot 
to dtraIw 8,11 thestl IWvereigns to thei.r treH08uries in It few month!! although I 
am lll'c>pllrod t,o ndmit that thai, w()uld sa.tisf.Y thEml ext,raordino.rily. 
Hflvint! fritterl".ci away India'lI gold and !!'old resen"1.JS to the extent; 01 25 
millioDS during the ]I\st yea.r to support the rat.io of lao &d. they must like 
to draw n.1l the gold they caD from the ~ here. But, the'y cannot 
possibly drow gold Rovereigns in II. few mont,lls' tfme. Aft,er tha.t, period 
the Rovereigns aTe t.o be RCceptcd n.t, the t.rensurics I\nd currency offices not 
at their vnlue a.R II. coin bllt at their buUian value. Supposing a man h88 
200 sovereignR and he t,Q·kea them 110 yOM' oIa.ter t.o the Currenc.v Office. 
The CUI'l'eney Office ",till weigh the 8Ovf.1reigns AJld pay for the sov.ereipa 
by weight. Now all these sovereigns. RR we know, Sir, suffer by wbU-• 
known os bfling "swea.ted ". If you take 200 foIOv8reigns it, is quite poe-
Bible. it is ~  Iikel.v-I should he surprised if it, wel"f': otherwise-the 
Govenlmenf. Ruthorit.v will SlloY "T will !,It,\' .vou· t,be ~  of lOOi floveraigwl 
according to wejqht'·. That ill, hlt.lf a. ,:!overeign ha.s been ~ out Rnd 
that. would bt· thf' loss t·o t,bnt mun. ~ (IUestion therp-fort· ~ whet,her 
the sovereign whieh wus mnde fl, legltl t,end('r in Iudi" nil ~~  bank M 1898 
should now he nllowed ti() Ill' deUlonetill(ld. I submit, Sir, that in 'lIp.ite 
of whnt hfl," boon Rllid on tllt' otlwr side, no mil'll) bl\s )'P{,ll mild" out. for i,t.. 

,~ . "ber.: 1,(>t the Ij'l"stion he MW put. 

III. l'rulcleDt: The qut'Rtinn if: Hlflt, HIP qUPRt,ioa be now put . 

. " Thp. rrl0tinn ~ adopts:). 

Ml'. President: 1~  original qUNltion waR: 

" ThAt dallRf' 2 do "tand pArt of the Bill. h 

Ain('f' whil'h the foJlowinj.! Bmf'ndment, hM been moved : 

. ~  in till' IlIdi." ~. Act. 1906.:section 11, 'Inf the wpfd.. 'te .. ' t./ae,:-4a 
, t.hirl.llen-f!ve·four' he BUb.tituted." ,  ' 

'. ',' r, '.. •. •  ; 

:Tlu: ~ 1 T lla.vp t,(),l:n,d: iR thn.t, tbR.t.l\ni,endtl1ent he mllde., ;: i:,:;' 
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Mr. Fresideat: As a result of the decisions antiwid at so far by ^  
this* BiU» aU amendilictiits t© clause 2 of the Bill except amend

ment No. 24 on tlie pj^er dr6p out. I tiiewfore oidl Siir BasO
Blackett to move bis ameiadment No- 24.

The HoBOfur^bto Sir Bai^ BlackeU: Sir̂  I vtise to move i^e amend> 
m ent;

“  That in clause 2 (q) of the ^ill. in the propo»ed wew section 11 o f the Indian 
Cotiiagî Aet, 1906-̂

(1) for the word ‘ June’ the word ‘ September.^'be ftubatituted; and
(2) after tjhe words ‘ Government Treasury’ the words ‘ other than a Sub-

Treasury ' be inserted.*’

The provision regarding the receipt of sovereigns imd half-sovereigns at 
their bullion value at Government treasuries was inserted in order to 
give facilities to thft small holders of soverei^s. From inquiries made 
in Calcutta it appears that very considerable difficulties will be met with 
io making the arrangements at the treasuries for the sovereigns to be 
received at their bullion value, and more time is therefore required to 
make the preparations. We propose therefore'that the date on which 
such coins should begin to be receivable at treasuries should be the 30th 
September instead of the 30th of June. That will not affect the question; 
of their receipt at currency offices.

The second amendment is necessary because we find that the. word 
“ tBeasury”  is not defined in the Indian Coinage Act or the Indian Paper 
Currency Act or in the General Clauses Act; and unless the word ‘ ‘ trea
sury’* is defined it is possible that the obligation undertaken in this clause 
might extend to sub-treasuries also, which besides being unnecessary 
v/ould be extremely inconvenient. Our desire is to give full faoiUties 
for the receipt of sovereigns and half-sovereigns at their bullion value 
■f«Mn i^e earliest possible date and to the fullest possible extent. Our 
object in making these changes is simply to bring them within the com- 

of our capacity. They will be oi very little real import from the 
point of view of the convenience of those who wish to change sovereigns. 
T do not think that any further explanation is required from me, but I 
may perhaps make the general statement that the Government will do 
tteir utmost to extend all possible conveniences to the holders of sove
reigns who may desire to change them at the treasuries or at the currency 
offices. In point of fact they will usually get a little bit more i& the 
îjnarket, but if they do wish to bring them to the currency offioes and' 
treasuries we shall make it our duty to take them as freely as we possibly 
can. Sir, I  move.

The motion was adopted.
Mj. President: The question is:
“  That clause 2. as amended, do stand part o f the Bill.*'

The motion was adopted.
Clause 2, as amended, was added to the Bill.
Mr. Presideni: The question is:

•' T^at clause 3 do stand |>art of the Bill.”



ftmendments on the paper except êtfedpa. m tte iiam&
ot Mr. PrfiJtaifeam djfĉ . ^ eS  Mr Pieii^ aiô ^d"
flient?

Hr. T. Prakasam: I am not moving it,. Sir.
Mr. Ihresidelit: The question is:
** That clause 3 do stand part o f  the BiU.**

The motion was adopted.
Clause 3 was added to the Bill.
Hr. President: The questwa i»:
"  That clause 5 do  stand part o f the Bill.’ ^

Hr. R, K. Shanmnkham Ghetty: l^ere are a ntonbear of araendmeats 
to clause 5.

Hr. President: Does the Honourable Member wish to move his 
amendment ?

Hr. E. K. ShanmuKham Ohetty: Yes, Sir.
Hr. President: The House stands adjd^med till 3 o ’clock.
The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr., 
PSf'fesident in the Chair.

Hr. H. S. Seslia Ayyangar (Madras and Eamnad cum Tinnevelly: 
Non-Muhammadan Eural): Sir, I beg to move my amendment No. 6ft
in the list which reads as follows:

"  That for sub-clause of clause 5 o f the Bill the following be substituted :
‘ 5. (J) The Governor General in Qouncil shall sell gold to any person wba 

makes a demand in that behalf at the office o f the OmtroUer o f the
Currency, Calcutta, or of the D ^ uty  Controller o f the Cnrrency, Bombay,
and pays the purchase price in legal tender currency at the rate of twenty- 
three rupees fourteen annas and four pies per tola of fine gold :

Provided that the Governor General in Council ahi^ have the option to ofier^ 
instead o f gold, sterling for immediate delivery in London at an equivalent 
rat© :

Provided further that no person sh^li be entitled to demand an amount of gold 
or sterling o f less value than that o f forty tcdas of fine ^ Id

1 submit, Sir, in moving this amendment, that the corresponding obli
gation attaching to Government providing for the purchase of gold vnder 
clause 4 was moved by me on Saturday, the 12th, and . the House was 
pleased to accept 40 tolas to be the minimum amount of gold, which' 
could be purchased by the Government. Now there is a corresponding 
clause so far as the sale of gold by the Government is concerned, and 
that is provided for in the second proviso to the amendment which I 
tave just read out to the House. I dare say that in virtue of what took
pjaqe on Saturday last, the Honourablei the Finance Member will be
pleased to accept this amendment in respect of forty tolas of fine gold.-



[21sT MAR. 1927. 

'.i, M. S. ~ 4yy,a.qpI'.] 
it iI!I8';:'ihe HOIl1IaI'able tfl ...... Menber· aigni6.es, hiB, diuEU.I't. I dp 
,not know. Sir. what it is that really disables the Finance Member ~ 
,8t'cepting that position. ~  are two corresponding stage!', one pro. 
,ides an obligation attaching to the Govenm'len't for the purpose of sell-
ing gold, and ·another provides an obligation on Go'gel'nm.ent for the. pur-
:pose of purcbasing gold. The arguments that I submitted the other day 
'lUld which enabled the Houlle to vote for it aDd· to fix the minimum ~ 

4U tolas regard being had tu the povert.y of the country could certa.inly 
bE' with equal force applied to Government's sAole of gold. So that, I 
do not see any reason why the Finance M'ember does not accede to' my 
iluggestion; at any rate, I I.m eonfident that the House at ~  will ~ 

'reject my amendment, in UII' light of what hili' taken pInee "Iready ~ 

'that it will  view with fuvour this proviso to olRuIII:! .5. Then, Sir, 80 fBI' 
'. alauae 1 is concerned, the :fIou8e will probably ,remember that through-
out the body of the Currenc.v Commission's Report there is not 0. word 
said about gold exchange at, all. Whenever they provide for the inflow 
'&nd outflow of gold by mtue of their recommendations, they invariably 
f-peak in terms of gold and gold only, whereas the Finance Member h .... 
chosen to drop the word •• gold" n.ltogetber in his clause 5 and has Bub-
Rti(;ut,ed "gold eXClhBnge" instead. Now, in the Statement of Object. 
-.nd Reasons to thp Bill in para/n'8.ph 3 this iii what ill stated: 

.. The CAmtmillllion r8WmDllllld in paragraph 166 of their Report that, Dntll the 
1l:eaerve nonk of India takes OVf'll' the control of the Note IUDe, the Govemment of 
India ~  bt' under a Rtat.ut.ory oblircation to sell ~  or gold exchange at it. optiOll 
, at· the gold point!! of the 8Ct'.epted Rold parity of th, rupee." 

'So that it ill perfectly patent that what the Commission recommeJUi-
fld was to make & statutory obligation on the Government of India. to buy 
~  and seU gold or gold exchAnge. Then it is snid: 

'. "DUring ~  tranllitory period, the Government or India would be. ~ ia 
"builcHng up the ROld hofdinR in the Beaerv8111d would not t.herefore exvci .. jta 
option to give gold." 

'That is given us a reason why the word "gold" was dropped in, the 
,,'present BiH Mld '<gold exchflnge" was retained. In fact, at every turn 
we, are told that there are very great advlt.ntages to accrue from this 
· <](eaet"Ve BaBk, aad we are ais!) , tolcl that all thes!>. amendments would go 
to jeopa.n:iiae the fa.r oft ReservE: BlIIIJ.k Bill u.nd all that. Unfortunately 
Illso, Sir, in thiR ~ . the Finance Member thought it necessary 
· 'to drop the word "j gold" Rnd lIub1ltitute .~ gold exchange " only. Clauses 
'4 and 5 give effect to this recOMmendation I\S modified. As I submitted 
• t'J the House just DOW. nowhere. in the ~  of the Report de) the Cur-
rency (',ommissioners say R word about· gold exchange. Either in para-
graph 57 or in plU'agraph HiO, where they don.I with thiR IMUer, ther.e 
. iRDot a. word &bout ~  exchaIJ:ge, but they make ~  for' the' trtin· 
<.Iifory period Ilnd men.tion gold exchange; but even t,here they mention 
,-the words "gold or gold exchange", wberfllls thfJ 'Finance Member thought 
'it prudent to omit the wOt;'d "gola" nltogether. My amendment aim..,ly 
. pug"estll that .. gold ,~  ought to be' drollpen and ~  word "gold" 
'rnly oU(bt ~ he retli.itJ,ed, so that ~  mQkeRit, . ~  on Ooverltment 
tl? ~ ~  alhislLbiUh ,of VI\t,tiq¢ with ~~ ~  Itnq not ~  
1~  ~  ,~~. ~ .. day. tJ:\e . ~~  Member WI:I.fI ~ 
.t.o ~  'that ~, ~~~~ ~, "!tIi,':, "err, ,~ ~~ ,'to. 8lTange,: fop ;th. 
0', ..". " ." ' •••• to , I... " .. J • I, ..•.. 0': 



·continuous in1low and ouUlow of gold. If tit ft JIt),fty is it taM this 
reetrictioD ill· imposed upon the salerJf gold to Illy oate .ho might beu.Ji ... 
to purohue gold? Why the word "gold" alone should be omitted aDd 
"he words ,. gold exchange" introduced pa.sset; mJ comprehension. 1 
",'ould also bring to the ~ of the .RouNe t.hat the ~  of Eagleud 
does not keep any portion of its reHerves in tIll' bahkF; of /lny otbet coun-
try than in. its own blinks. It is possible that it might he able to eartl. 
.IIlterest if it kept its reserves in other countrieR; but even in "pite of 
that they do not keep any of their monies in other countries. So why 
is it then that Indin. should be placed a.t this disadvantagfl in this respect? 
Should India pay the penalty of providing for }<'orcign re!lcrvef; b.y keep-
ing her reserves in other countriell thaD ~ RngllUld'! No doubt, ""e are 
hound up with England,and if it ill said that we mURt. keep ollr I'Iccuti-
ties in Britain, that is perfectly IlDdeJ'RtandabJe. M:v "melldment makeR 
pl'Ovillion lOT either gold or FtOld !!ecuritiell being sold; und 1 certainl:v 
to/lke objection to holdiTlI"! any part of our reserve!! or to being allotted 
'",etmritiel'l other thll.n till' qeeuritiell of Britain, 1 mea.n ~ lIecurities of 
Belgium or Bny other countl'V.One rea.son Ruggested wnll that they 
.,anted to accommoda.te the finances of other ilountrieR. The balance 
of trade ill always in faiVour of IndiA. Perhaps once in ten or twelvt' 
JUrA it happenll thnt til ere is not this halance of trade kept up and thEl 
value of importll flXceOOR t.he "Rlue 01 (lXport-s. Now. to providt' for that 
rare happenill!{, it ill not pOllRihlp or ElxTlf'dient. t·o expect Indirt t.o pi act' 
·her reserves in ot.her countriell. If "hp ballln(l(l of t.rade nOm1RII:v hap-
penll to be always in favour of Indin, it. ill eminently necessary tha.t 
~  countrieR should bea.llowed t,o keep their reserves in Indin. instead 
af providing for our reseTVes being kept in other countries. That ruso, T 
labmit, is a great drawbMk in this Bill. all it ill. There is also thl" 
f>henomenon of flllking tne Indian . ~ 8  t.o lel:{illlate for her dill-
.. bility which pOflRihl:v 8(lcl'tles from the Indian Atandpoint,. There mUl'lt. 
be A free flow of gold. Whv do y6u not. provide for the free inflow of 
/ltnld into India? And to RRk the IndiAn J.egislature to ~ .  for thi" 
measure of disBbling India from gettinfot her legitimate gold for the com-
modftiell which Ahe Bends out, and alRo, whenever we want. f,(\ purehRsf.I 
'fold, to RRk 1.11'1 Itt the option of the Currency I!.u1.boritiell to aceept 
nt>t ~ . hllt gold ~ , nod nnt. oven gold . ~  in the flhllPE' 
"f ·Britillh . ~, hut the !lecuritiE'1I of ~  other ~ , is. I think, 
II ~ , diRQhilit:v whirlt will he imposed upon UR, Tn thill !,onnection. 
Ail', I (lannot bnt reRd the opinion of the ~ 8.  Rhroff'R Al'lsoeil\t.inn. 
It ill flrint.ed at pa/te /)() of the opinionR on the Currency Rill. Tht'!:v slty 
.1-HI : 

.. So far &8 gold fat expori. putpOll88 iR concerned, the option left to the Cunene,-
.t1Jthll1'ity to rive !{Old 01' lloJd elrehance in fONi(m countries which are on a ~  
.ilind..;a iJl hi«hl,. retrollNde and ill fralllrht with t.he most miaobi_. CODIleC1Uences 
1ft the ~  r88erVtlll of India. It. i. amazinr that a Royal Commi •• ion, oh"rged witb 
the duty of recommendinJ:( the. hest 8 ~  !or ~ •. country, should have proposed 
·tlle extMls;on (If t.he WTonll practice ef dlVertnig Inchan ·gold out of India. To-da, 
moat fIf the Indiari Rold 1 ~ IiI'8 in Enrlan.. Under the new .;stem now propoud 
~  countri •• besides ~ . likll Ji'rance, Amllrica, .Rullllia,. Japan and ot.hers may 
Jiave . located in tMil' central bank. !told reserve· hlllonA'ing to India in anticipation Qf 
a ~~~ ~ ~  tbat ~  ~  once in ten years ·for India to J'nali:e payments to 
ttJ •• e countl';.'· when· the hlilance of' tl'lIde i ...... 1'. to India. India i. • p!'Oducl_ 
flllUlltr". an. iRstMd' .of pa:tillf.:. (JQt IIIIIIld ,h. baa tAt· .PfCl8i. •• .,old from other coDatrf ... 
. n: ~  :tltlt. , ~. ~ . ~~ be tq ,~ :KOJd.. ~ .,  ot.her Cl()Un.t,d,R 
1rept ID India to enable India \0 teceJve pRyments In gold to which .fle f8 entitled·.· ·TTI" 
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feQOmmendation DOW made 'not only divert. IDdia's gold on a large ~  than before,-
but. it further tl:':POS88 our gold in foreign countries to the ·risk of being rendered. 
UBeless in timl'S of stress or war if tholJe countries decide to place an 8JI!.bargo. on. 
gold as they did during the last Great Wal·. It i. unfortuJl&te that with their eyes 
~ the Royal CoxnmisHioll should have proposild an ~  fraught with sacb 

seriOUS consequences with little nec8llity and with 1888 jUltification." 

And it is unfortunate still that tbe same recommendation bas been taken 
up by the Honourable the Finance Member. I invite the attention of 
the House, therefore, to the seriouiol inconveniences attQ(lbing to this 
c.lause 5 of the Bill and I invite them to vote for this amendment of 
mine. 
The Honourable Sir Baail }llackett: ~ , the inst quotation from the 

Bombay ~  Association shows that with thebcst will in the world, 
neither the Honourable l\1emcer nor t,he Bomba" Shroff's-Associa.tion have 
been able fully to understand what is the meaning of the' CUTl'ency Com-
mission's recommendation or of that part of it which is ineluded in this 
Bill. I have repeatedl'y stated that this Bill is intended Rolelrv IlR an in-
terim measure until such time as the .Gold StandMd and Reserve Bank 
Bill comes into operation. 'rhe Bill proposes to establish during tha.t 
intefunperiod It gold exchange standBl'dfor India. to lead on to 1I. gold 
bullion standard, und it hns Lwen my anxiety, and it was the anxiety of 
the Governmont, in framing this Rill to do nothing in this Bill to prejudice-
the discussion of the Oold Htllndard lI.nd Reserve Bank Bill. The ~ 

able Member who has just moved this amendment has really been raising 
point.s nIl of which will ariHe for (l thorough study Illld expl8JlQtion on the 
other Bill. 1 do not know whether it has a.ny effect, tut I shomel like 
once again to repeat the assurance that when we come to thll.t, Bill I shan 
do Ill;,' utmost to see thnt all these points are thoroughly investiga.ted. AU! 
that, we propOim to do hen' is that during f,he int.mim period we should take 
an absolute ohlig,ll.tiov to give foreign exchange in ret.urn for Indian legal 
-tender t\t the l'u.te corresponding to the fixed plU'ity. We have for that 
.purposc incorporu.ted almost exactly the recommendation of the Currency 
CommisFlion. Wv have, however, as the Honourable Memher pointed 
.out, omitted the option to the Currency Anthorityto give gold instead of 
.gold exchnnge if it so desires, for tho simple reaRon tha.t during the interim 
period the chief ~  of the Curreney Authority is bound to be to 
accumulate gold in the reRerves: IWQR quoted just now as saying that 
I desire to Heethe infloW' Itnd outflow ()f gold encouraged during the interim 
period. What I desire to see is' the inflow of gold into the reserve. I· do 
not know whether Honourable Membem hllve observed that we have been 
(lonvertillg recently n. proportion of t.he gold standa.rd reserve into gold as a 
first step in that procesl'!, and we are 8Jlxious to be ablfl to ta.ke gold in 
.India Ilnd receive it into the currency reserve in order that the time may 
arrive 8.8 ~  BR possible when· we have ample T'6serves of gold, 80 tha.t 
we may undertake the obligation not 8S 8Jl option but B8 an obligation 
t,O giv(" gold l:ul1ion in exchange for. Indian legal ~ Provision is made 
in the Gold Standard and ReRerve Bank Bill for that ohliga.tion to come 
·into force on thfl 1st J anuBry 1981, a.nd ob.vioully in the meanwhile it 
will not be desirable that we should be letting out' golc\ flow out of ouJ!'l 
·l'eserves if it is the amount of the gold in thosel"eaerves which will deter-
mine thtt earliest date at which we ean ~  the ,full oblij!'ation. 
Tbet'ef01'e to /rive the Currency, Authority an option during this interim 
. period .whicb it hali no ~ ~  ~  to us to berfothel" 



unnecessary; in addition it leads to complications t:ec&use there is a 
-difference betw-een tile price at which it is proposed.to imposlJI the obligation 
on the 'Currency Authority to give gold after the 18t January, 19B1, and the 
,price at whioh it is proposed it should give gold excho.nge in this Bill. 
'fhereforo, our preference was and is for omitting the words" gold or If, 
sunply because it leads to additiODtll complications and it adds nothing 
in view of the fact that there is no dbligation imposed on the Currenoy 
Authority but only an option whioh it does not intend to exercise. 

'1'he seoond _point which my Hono\U'abJe friend hus raised is that 
because we agreed to a limit of only 40 tolas for the amount of gold which 
might be offered to the Currency Authority when it was a purchaser, we 
-ought therefore now to put the Slime lower limit on the amount of gold 
'which the Curren<IY Authopty is to be obligated to give (mt when it is a 
seller. As I sta;ted at, t,he time, it was merely "' matter ot convenience 
'whether you put 40 or SOO or 1,065 us the.figure for the number of tola.s 
which WaR the minimum that the Government as the Currency Authority 
would buy. That is not so in the case of a minimum for sale. The 
'minimum proposed is 1,065tolas. I submit to this House that that mini-
mum, which is the slUDe 8.8 the English minimum, is in itself a desirabie 
minimum, hut that in any case it is most undesirable that at this stage 
we should reduce thflt minimum llnd thereby prejudice our own position 
when we deal with the gold bullion standard question on the next Bill. 
There is not the slighteRt gain in altering that figure 1,065 to 40 or any 
other figure; R.Ild if we leave it, aR 1,065 and not 800 or 40, it will be open 
to us to consider in the Committee on the other Bill in careful detail 
whether 1,065 or some Rmaller figure is .8, desirable one. But to put 
fl. lower :6gure in here definitely prejudices the discussion of the next Bill, 
'So far BS that point is ~ , I hope my Honourable friend will· not 
presR his amendment. 
His third point is that' he objects to our having ~  to buy secu-

rities other than sterling seourities for the cUlTency reserves. Now there 
again I think he has, no doubt unintentionally, somewha,t misunderstood 
and misrepresented the objects of allowing these securities to be purcha.sed. 
He speaks of it as being some kind of benefit to the counttly whose secu-
rities are purchased. That is not the purpose a.t all and it has no such 
effect. The object of allowing the purchase of seourities othEll!' than 
sterling seourities was to enable the CUl'1'ellcy Authority to l::e in a position. 
jfin any circumstances sterling fell below gold parity, i.e., if sterling fell 
. Rway from gold, to -place the reserves in investments in real gold securities 
in countries. where the gold standard had not been depa.rted from. It 
is purely for the sake of mainta.ining the completeness of the gold standard 
that the option to buy gOld securities other than British securities was 
recommended bv the Currency Commission and inserted in this Bill. The 
Honourable Member sa.ys that the :Bank of EDRlana aces not keep ita 
reserveR anywhE'Jll'fI except in British securities. That is 10, but I do not 
know whether he is Rware that practioaUy every other country in the ~ , 
with the exception of the United States, does keep B conaidemble proportion 
of its currency reserve in ~ securiti.es of oth8r. ~  ~8 ~ countries. 
,1 span does it; Jlennn.ny doea It; Aust!"Ia. and ~  do It. It III a regulnr 
procedure Rnd it iR II. procedure ~ .  IS ve'ry much ~ the ~~  of the 
'Ruthority which is nIl owed to . Invest tts reserves . ~  of ~ ~ 
·countrie's. It is fl, definite additional cost that is incurred by Great B.fttlWl 
-ana America, which are,Ba' tt were, the ce!liiral gold resene countries of 
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iDe. 'WOrld, which is nQt .~ or desirable or ~ ..  forotDer 
oonames who are not in that' poRtion. As regards tae other pain" that; 
anangements ought to be made for the currency reaerves of other countriaJ· 
being investud in India.n securities, I very much hope that tha.t. will happen 
ill ·oou.rse of time, when we have got our Reserve Bank Rnd gold standaN 
fully estu.blished. I hav.e DO doubt there will be CIIBes in which that will 
hl:ttppeu, but thero is no 1 1~  for us to legislate for it. Indeed it is .. 
thing we could not do. But it will be ~  open to other countries and 
1 sce no renRon why in cOlU'l.le of time something of that ROrt Rhould not 
ha.ppen. 

I now COUltl to the question of the extent to which the Govel'Qment 
.a.re prepared to go to meet the Honourable ,Meolber. As I say, thi& 
-clause is exuGtly in accordance with the :recommendations of the Currency 
Commission; but especially 11& it is an interim Bill, Government have no 
ot:jeetion to limiting the power of investmeint for the time being to 
sterling securities if that is the desire of the House as expressed by the-
Honourable Member. Lt will, not make &Dy' Vtlry great difference in 
practice during the temporary period nor will it in any way prejudice our 
discussion of the same poiDt when we COUle to the Gold Standard and' 
Rcserve Bank Bill. (}ovemment ure notprepl.U'ed to reduce the figure 
of 1,065 tolaR to Rome sma.ller figure in this Bill, i:ut .there again. as I 
have pointed out. that does not prejudice discuAsion of the sawe point on 
the nexL Bill. I hope the Houso will not press me alQO to include the 
option of gold or sterling. I have explained that the option is one which 
t.he CUl'rency Authority will not in fact exercise. But I am, like the Home 
Member. in lUI. umiable mood. If it will serve to sborten the debate, I 
have u. clauBo· here drafted which meets ali the pointsinoluding the option 
of gold or ~ . Perhaps I may be allowed to read it. 

"5. (I) "he Governor General In Council shall sell to a.ny perllOn who makes a 
demand in that bebalf at. tbe office of the Controller of the Currency, Calcut.ta, CI' 
uf the Deputy Controller of the CurNuc1. Bombay, and paya the purchase pdce in 
~  tender ~ , gold for deliv.ery at the BomllaY,!'Iint at tJte ratfo ofRs. 21·3·10 
per tola. of fineguld clr at the optlUn of the Contro)18l' or the Deputy Controller •• 
the case may iI. sterling for immediate delivery in LoDcS.n at all equivalent rate : 
. l'rovided that no person IIhall he entitled to demand an am()unt, of gold or Rterlinr 
of less value than that of 1,065 tolall of fine gold." 

There are nonsequential alterations in sub-clllous6s (2}a.u.d (8). I thiDk 
Hub ~ .  (4) of this ~  goes altogether. I should Ilke to know ~  
thllt. really is ~ amendment which wiJ,1 meet the views of the Mover of 
thi" amendment and those who support it. It . meets hiB point about 
investment being In ~  QD.ly. It gives him the option. of gold 01 

~ . 1  at . the option of the . 1. ~ . It doce .. not. give him 
'&11), reduction beloW l,065tolas. 1 ~  It ~  two of hw pOQlts theJ!il-
fore, but dOes Dot meat taat third 1PD1.!oUpoint .. ~ position· theretore 
is toot. if the Honourable Member is ~  to withdraw l;lis ~ . 

I shall be prepared to move this together with consequential amendments 
provided by ·the draftsman in ·the reat of clause 5. I may lIay before I 
'sit ·tJmm that if this is aooepted I think all the amendments on this 
,,,I&'u8e '·aredee.lt with. except one of Mr. ~ ~  in which 
'be" waiIIt. _impose auobliption QIIlt.be Currency ~  to ,eUgo)d ~  

.... va Ihmees .. · f1eat. "183.l. I ~ .. _will n.ot.1:El incUned .~ pre .. 

.... : 'DiIIe . ..u. i. ,~ wbat we .• pllQpoIeto tW .,ben. t,he .B.e"""8 



Bank comes into existence. I will, however,' not ~ 8 that. poim. ,now. 
But I would like to 88y that if the B;onourahle. Member is prepared to 
Jritbdl:awhis o.men.dIQel1t, I ab,a.U; with your Jeave, Sir, be prepared to 
move this as 11 aubstitute. 

1Ir.1f. S. Seaba AJJlmgar: It is quite refreahing*> see that the Fiau.ee 
14embAr ill in flon amiable mood to accept two out of ;three of my sugg¥-
~ , and I lim not sa.tisfied with his reasons for ,not reducing l,066tolu 
~ 40 toll1s. However, ~  00 his assurance, T beg leave to ~ 
this amendment. 

The amendmetlt WUB, by leave of the Assembly, withdrawn. 

fte Bonourable Sir Bun Blackett: Sir, I beg to move: 

.. That. for dauae 5 of t.he Bill the following be substituted : 

• 6. (1) The Governor General in Coundl shall sell, to any person who makes a 
demand in that. hehalf at the office of the 'Cbntroller of the Currency, Calcutta, or C1l 
the Deputy Controller of tho Ourrency, Bombay, aDd_ pays the purchase frice in legal 
tender currency, gold for deliverr at the ,Bombay Mint at the rate 0 Re. 21-3-10 
per tol. of fine gold or at the optIOn of the Controller or the Deputy Controller u t.b. 
CIWIe may he, sterling for immediate delivery ill London at an equivalent rate: 

Provided that no perllOn IIha11 be ent.itled to demand all amount of gold or .terliq 
of less value than that Qf 1,065 tolas of fine gold. 
. (I) lfor the purpoll8 of 4&termining the equivalelJ" 1-lAte applicable tu the sale of' 
*terJing undel' this ~ . twenty·one rupees three annas and ten pies shall be deemed 
to be equivalent to slwh sum in st,erling as is required to purobaae one 1Iola of fln .. 
gold in London At t.he rat·1! At which the Bank of England isoound by law t.p give 
starlinr in eJtchange for !tuld, after deduct.ion therefrom of an amount representing ib& 
Dorm", ('list per toia of transferriIlg gold bullion in hulk from Bomhay to London, 
including interest ullits \'/llue during transit. 

!") The Governor Gcneral ill Council ahan from time to time determine the 
eqUivalent rate in accurdo.nee with the provisions of Rub·sect.ion ('1 And sball notify the-
ri-te IlO determined in thfl Guetta of India'. '" 

* .•. 0. EelJtar (Bombay Central Division: Non-Muhammsdan Rural): 
.1. have got, twu mnendmentR on this clause. 

lit. Prea1dent: 'l'he Ilmendment is before· t.be HOUSEl. If the BonoUl'-
able Member tiOe!'l not approve of it, he mUflt oppose it. If it is carried, 
his own IImendment will fall. 

'l'he question I have to put is thtt.tthis, lIDlep,dment ~ roade. As many 
as nre of that opinion will say "Aye." (Hon01lTablc Member.: '''Aye. ") 

Mr. N. O. lte1kar: I want to speak, Sir. 
111'. President: The Honourable Member must protect his own interestM 

and riAe in time. ' 

lIIr .•. O. Kelkar: It is Dot. u question of moving my amendment.! 
.,ill cont.ent m;yself at this stage ..... 

Mr. Prealdent: The Honourable ~ w.UI be at liber1;y to move hill 
,amendment if be could persuade the HOUle to throw out, this amendment. ; 
Mr. 'If. O. Kelkar: If this is accepted .. ," .. 

, Mr, ~ .  Then his Bm!3Ddment gQeS. . 

.. :Kr", •• 0.· JCeJiar: Therefore I must 8~ this now and speak on it . 

. f3jr. ,tlie Mover ~  t.ltat other 41DlendrMot has asreed to withdraw his amend-

.~ , , . .  of the, new fol'JIl of the ela.use ottered bytJte Finance 
~ ~ B •• " in . 1 ~ the real point , ~ )111,8 II,ot ,been.solveti. 

lthink the"real point at is'sue here is 't,he option: and the question is, whh 
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is. t-o exercise that option? It has. all along been assumed that it is ~  
Government that is to exercise that option, whereas, as I understand It. 
in the interests of the internal stabilization of the rupee the option must 
. be given to the purchaser to exercise. It is for him to say, he wants this, 
. that or the other, and for the Government to grant it, if real stabiHzation of 
the rupee is to be secured, which is the object of this Bill. The whole 
trouble seems to arise out of the fact that, on this Bill, we are takiIUJ 
Government more Reriously tha.n they lU'e prepared to take themselves, ~  
thl&t is evidently why the Finance Member says it is a matter of optIon, 
but we are not prepared to exercise that option, as if there is nothing in 
the option. Then he says, it does not matter whether he sells gold, 40 tol ... 
or 300 or any other number of tola!;. It is not to be a practical proposition 
and it does not matter for a few months how much we sell. 'The Bill haa 
been presented with so many objectionable provisions that we must grapple 
with each of the provisions, aDd leave no room for any prejudice against 
what is coming in the other Bill. If every problem will he solved at the 
time of the other Bill, I do not really see why the present Bill should have 
been brought only a few months before that. All the three BUls 
"hould ha.ve been taken together a.nd should· have been sent to a Select 
Committee and the whole rnatter thrashed out. I do D.ot really see how 
only Qur amendments and arguments prejudice the final conclusions to be 
l'eached and not the provisions put forward by the Government. Opposing 
the amendment put forward by the Finance :Member, I will say this. I 
will put before the Rouse a kind of fonnal argument ~  this. My pro-
position is that the object of this Bill is immEdiately to stabilize the rupee 
in relation to gold. That proposition cannot be gainsaid. The Statement 
of Objects and Reasons says that the immediate object is the stabilization 
of the rupee in relation to gold. Now stabilization has two aspects, ita 
internal aspect and its external aspect. The external stabilization has been 
secured by fixing a sta.tutory ratio of exchange at h. 6d. A necessary 
c(lrollary of this, however, is that the Government should be prepared to 
:work the statutory ~  and this has been done by a statutory obligation 
unposed on Government 110 sell gold exchange at h. ad. or 8 point odd 
grains of gold for one rupee. But the real question now arises. What 
about the internal stabilization of the ~  in relation to gold? Internal 
stabilir.ation can only be realised by Oovemment being prepared both to buy 
and sell gold bullion at the statutory gold value of the rupee. The statutory 
value of the rupee in relation to gold involves a double idea of fltahilization, 
(1) of the rupee in relBtion to gold, and (2) of gold in relation to the rupee. 
n is a perfect equation, namely, one rupee is equal to 8 point so many 
grains of gold, and the two· sides of an equation must be interchangeable 
or convertible. We can say the rupee is linked to gold only when this 
equation is realised, not till then. There is no such realisation of the equa-
tion so long as the Government recognises only an obligation to buy' gold 
at the rate fixed. By buying gold as "matter of leg'al obligRt.ion Govern-
ment can be SBid only to have stabfiized gold in reIa,tion to the rupee' and 
not the rupee in relation to gold. To refuRe to sell gold for rupees ~ ~ 
ssme fixed rate would be f,o deny that the valne of t,he rupee for interna.l 
purposes is 8 point flO many grains. ~ gold. The real pr,blem before the 
Government was not to Rtabilize ~ , the renl point 'wall to stabilize thEl 
silver rupt!e .. In the Statement of Objects and Reasons Government said 
,tha.t they wanted. immediately to. stabIlize the rupee. Their action in 
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refusing to sell gold is therefore a direct contradictiOn of their purpose 0.8-
stated in the Statement of Objects and Reasons. If Government do not 
want to sell gold, they should have stated theft: object clearly. They 
should ~  said ., immediate stabilization of the rupee in relation to its 
exchangevaille ", whereas they have stated in clear . terms their object is 
to immediately stabilize the rupee itself. For the purpose of exchange this, 
~ be accomplished even without a reference to gold bullion. They should 
have stated .• immediate stabilization of the rupee in relation to its ex-
change value " and not stabilization in relation to gold, for as I conceive-
it, the purpose of exchange can be accomplished even without ~ 

to gold bullion, for example, by bills of exchange or securities or book ad-, 
justments. Gold bullion need not oome in here at all; the purpose of ex-
change can be served otherwise. Therefore, why should it not be stated 
that the object of' Government is to stabilize the rupee in relation to 
exchange? But if stabilization in relation to gold is stated that must also 
be made good. This Bill makes the standard not even a real gold bullion' 
standard BS it is supposed to be, but simply a gold exchange I!Itandard .... 
. 'lhe Ballourable Sir Bun Blackett: May I point out to the Honourable 

Member that what I said was that the object of this' Bill is to esta.blish 
a. gold exchange standard for an interim period pending the time the gold 
bullion standard is Drought into effect. 
, lIr ••• O.Kelkar: We have heard. the Bill described for even the present 
interim stage as a gold bullion standard. 

The Bonourable Sir Buil Blackett: Never. 
IIr. If. O. Kelkar: May I take it that that has never been put forward? 
The BODourable Sir Baal'l Blackett: Certainly not by me. I carefully 

stated the contrary. 

Mr. :N. O. Kelkar: What does the Statement of Objects and Reasons 
say? .. To stllobilize ,the, rupee in reillotion to gold ", not in relation to-
exchange. .  .  .  . 

The .oDourable Sir Bun Blackett: Certainly. 
Mr ••• O. Kelkar: This in my opinion is even worse than £he gold ex-

change standard; for there under the gold exchange system what do we 
find ?W e had exchange as well as the sovereign as a definite legal tender 
coin, and that means that whereas in the other arrangement. we had the 
cat snd the grin together, here we have only the grin and no ~  The 
reason given in the Report for the proposed elimination of a gold coin as 
legal tender is that the obligation was proposed to be imposed on Govern-
ment, even in the interim period, to sell gold for all purposes. The sovereign 
being now demonetized, Government must sell gold bars for nIl purposes 
absolutely, The one is vitally linked to t,he other. 'The Heport says its 
recommendations are interdependent and that point had already heen stated 
by my friend Mr. Ayyan€(ar. I use the same for my purpose also, This 
meanl'l the obligation to sell gOld bars for internal as well as external purposes 
necesSllrily followR from the elimination of the sovereign. The eliminat.ion, 
of the Rovereign nnd the selling of gold bars absQlutely even for internal 
purposeA--the two t,hingR I do contend are linkC'rt with one another; ond, 
therefore, if you have to eliminate the ~  as a legal tender coin, you 
must .make goer? your, word ~  the gtvmg .of gold for internl\} pllJ"poRet'l, 
. In now agreeing to seU gold as well as gold exchange Government would 
only be correcting the mistake they committea in restricting the elcope of 
the 'sale of  gold in the second Bill. The second Bill is worse than the-

a 
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first Bill but I oontend that the first. Bill also W\,8 wrong in that it left 
-the . ~  to GovemrnE'tPt. The option should have' been give'! to ~  
people. In now expressing willingness to sell at lea.st gold at biS .. OptlOD 
t.he Finance Member is not making a concession to our perversity or 
,<>bstinacy, but removing an absurdity from his conduct. You cannot 
stabilize and maintain the rupee at., a certain gold value unless, I contend. 
you are, prepared to deal with the rupee and gold both ways, inward and 
out.. 
JIr. PruldlDt: The qustion is : 
.. That 10r clause 5 oi the Bill the following be substituted : 
• 5. (1) The Governor General in CouDcil .hall aen, to any p8l'8On who makes a 

'demand in that hehalf at the office of the Controller of the Currency, Calcutta, or 
of t.he Deputy Oontroller of the Currency, Bombay, and pays the purch&lle price in 
legal tender curreneY', gold for delivery at the Bombay Mint at the rate of Ra.21-3·10 
per tola of fine gold or at the option of the Controller or the Deput.y Controller .. 
the case may be, sterling for immediate delivery in Londoa at an equivalent rate: 
Provided that no perllOn shall be entitled to demand an amount of gold or starlin, 

.of less value than that of 1,065 tolaB of fine gold., 
ft) For the purpose ot determining the equivalent rate applicable to the aaIe of 

sterling under this laotion, twenty-one rup_, three annal and ten pi_ lhaD be deem" 
te, be equivalent to such lum in sterling al is required to purohase one tola of fiDe 
gold in London at the rate at which the Bank of England i. bound by law to give 
st.erling in exchange for gold, after dedulltion therefrom of an amount reprp.I8nting 
the normal cost per tola of tranalerring gold bullion in bulk from Bombay to LaodOn, 
including interest on ita value during tranlit. 

(3) The Governor General in QJuncil shaD, from time te time, determine the 
equivalent rate in Rllcordance with the provisions of sub·section (') and shall ~  
the rate BO determined in the Gazette of India'." 

The mot.ion was adopted. 

Mr. PresideDt: .The question is: 
" That dau!Ie 5, &II amended, do Itand part of the Bill." 

lit. :8.. K. BhamDukham ahe", (Salem ana Coimliatore cum North 
Arcot.: Non-Muhammadan Rural): Sir, I move: 

.. That after the proviBO to lub-clauae (1) of claule 5 the followins further provilo 
i,l! inl!erted: 

• Provided further that from the lBt day of January, '1931, or luch earlier date 
as the Governor General in Oouncil may notify in tbe Gazette of India 
in this behalf, the authority for the time being 8fttrUllted 'with the right 
of note issne .hall be bound to sell to any perBOn. who mak. a demand 
in that behalf or pays in legal tender currency the purchase price .. 
det.ermilled by thiR sub·section, gold hulliQII for delivery at the opt.ion of 
the purchRler, either in Bombay or in London .... 

Sir, in t.his amendment I seek to embody one of £be recommendations of 
t.he Royal CommiRllion it8elf. I smnot trying to introduce sny new prin. 
ciple or nny innovation, and I hope that the Honoura.ble the Finance Mom-
ber'lI amiabilit.y will continue Rnd enable him to aocept thi8 nmendment 
B180. Aecorc1ing t.o c1.tUse 5 the option is given to the Currency Authoritv 
t,Q sell eit,her gold or IIterling exchBnge, but I want to have it enac,ted that 
from the 1st,-Junuary 1931 or such earlier date AS may be det.ennined in 
this behalf by t.he Govemor General in Council the option toO asIt for gold 
or ~  should be left t·o .~  purchaser. My Honourable friend th$ 
Finunee Member will say that this is a matter which ought tIb be {'onsidered 
when t.he Refolerve Bank BIll is tnken into consideration. In fact I have 
tukf'n my a\mmdment' from ()DC of the clause8 to tile Reserve' Bank Bill 



itself; but my difficulty is this. It may be that when. the Reserve .Ban.k 
Bill comes from ths Select Committee it may .emerge m  a form which JS 
.notacceptable to the ~  Member or in a, fonn which is not ~  
to this side of th.e House. . In either case there is the danger of tbe. a,eserve 
Bank Bill not being carried through in this House, and if that contingency 
were to happen our currency system will be left practically ~  it ~ been 
.all these years. Especially after the dictuUl of the ~  the FlDancs 
Member that the rupee h!1t8 no more value tllllD-its silver contents, one 
'cannot rest content. with leaving our currency system where it, is at the 
moment. J want to make sure that at least from the 1st January, 1931, 
-our ourrency will be really and effectively linked to gold and not be merely 
linked to sterling. The Currency Commission itself in paragraph 165 have 
given a time table and the,Y have prescribed the various dates within which 
their recommendations must take effect. This obligat.ion on the Currency 
Authority to sell gold is an obligation which t.hey would like to see ~ 
posed not later than the 1st January 1931. Sir, it would· not be a very 
·difficult matter for the Currency Authority in India to take stepa ~  
the 1st January lmu, to strengthen their gold reserves to enable them to 
fulfil this obligation. On the .. 80th April,.l926. the .gold reserves' of the 
. Government of·llldia were· about· 81' crureR· of rupeell :in Rterling .. securities 
and about 80 crores gold coin and bullion in the, Paper Cuxrcncy Reserve 
in India. If the Currency Authority' will take,. the necessllry .steps to con-
vert itA sterling securities into gold BS and when they mature, it would, 
I.submit, give them sufficient time to hAve. enough of gold reserves to enable 
·them t,o meet· tbis obligation, III fact the Currency Commission themselves 
contemplate that such a step should bEl! taken by the Currenoy Authority in 
India. They remark in paragraph 166 that the Currency Authority should 
tRke whRtever'Rteps Me required to convert in the safest Rnd most gTadue.l 
manner 1\ portion of the Rterling balRncesinto gold bullion. If tEe Govern. 
'ment of India would take steps to convert their sterling Recurities int.o Rolq 
bullion: I submit they would not find lilly difficulty fit all toO fulfil thi", 
obhR'Ation from the 1st .. JanuRry; 1981. I hope that the Honourable Member 
will Itccept thiR Amendment; . 

The ][onourable 81r Bull BlackeU: Sir, all along t,he House hW'l heen 
in a l't'sl difficulty owing 'to the fact that we ha.ve been dealing with two 
R8T1sratc Bills. Tb.e 'Proposal which the . Honl'MlTBbJe Mf'mber Mr. 
BhAnmukham Chet.ty now makes is' &II 'he saya 1\ propositI recommf'nded 
hv thf' 1 ~  Commission aild accepted by t.he Government of India 
"bnt it if'! included in. another Bill, He want,,; to ~  it into this Bill 
Rnd he quot,es'in support of his motion the dictum-which the Government 
of Jndi" fullv accept-of tbe Currency Commission that a.]J their recom-
mendations hang together and must, be taken togethf'r. Now t,hat. is just 
eXQct,l:v m:v objection to a.ccepting t,his clause here. I recognise t.he trutb 
·of whnt Mr. Bhanmukbam Chettv so·n that there mlH'It be a measure of 
~ ~  between the va.rious "pRrties in this House if we a.re to ge.t the 
A:cild St'Bndard Rnd Reserve Bank Rill on to fhp Statute-book; a.nd I should 
lik .. to MRure him Rnd the House here and now that J shall lIRC mv utmost 
erideavourt:l and go os fQr !is T possibl,\' eRn to meet legitimate demands in 

~  that 'Rill and to Rlltisf,· as many people ns possible. I 11m mn"t 
exitiug' , . .~  little 'Rill Rhould . not ~ "ridiculuB mUll" which 
eom('!1\ ('IU,t of tHe CurrenC'v Commission's .~ T llope for I!omef"hing very 
much moJ't> hut we sha]]need the full amount ~  arrd ~  and 
t.ake if we ate toarri .... Ilt " Bat.isfAetor:v conclusion. But Mr. ChE'tty Bays, 

ei 
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" Why 'not undertake an obligation now to bring the gold bullion standard.' 
int::> force on the 1st January, 1981 ," My answer is-and I say this with· 
all seriousness to the House-that I do not think that I could be a party 
to recommending to the Government of India or. to the people of India that 
they should undertake all the obligations of the gold bullion standard so 
long a.s the Government remains the Currency Authority. I say that 
because it is exactly what I think. Perhaps I should say it is not because 
the Government is necessarily incompetent for the purpose of controlling 
the currency. But I believe that it is quite impossible for a ~ 

a.s Currency Authority to take all the right steps at the right time without 
exposing itself to constant attacks which may or may not be justified but 
which certainly prejudice the interests of the currency system of the ~ 

I do not want to raise trouble by giving illustrations, but I have ~ 

accused several times in this House during these discussions of frittering 
away the gold· resources of India to the tune of Rs. 25 crores in the last 
year. The impression is left on ma.ny people-honestly left I am sure· 
and I believe some of those who uae the accusation honestly think-that 
the Governmentha.s chucked away Rs. 25 crores of the 'resources of the-
Government of India withQUt any result into the sea. Now, wha.t has 
really happened is that during the two years tha.t preceded la.st year those 
25 crores were gradually built up by the issue of currency against purchases 
of sterling made for the purpose of preventing exchange from rising above 
lB. 6d.-keeping exche.nge down. The resources that the GO'Viernment 
used to prevent exchange from ~ below lB. 6d. were practically aU 
ot. them created during the process Of pre\'enting excha.nge from rising 
above lB. 6d. (An. Hon.ourt.lWe Member: .. Is that any justification ''') 
That is the real fact as regards those resources. There is no question of' 
their being chucked away; they ha.ve been used exactly in the way in· 
which the Currency Commission ,manimously recommended that the 
reserves of the Government of India should be used. But that charge is 
made here and, a.s 1 say, it is believed honestly by Bome of those who make 
it; and I Bay that that shows there are very strong objections to the Gov· 
emment being the Currency Authority in control of currenoy. Wha.tever 
the Honourable Members mav think about the illustration, I believe that 
they are perfeotly in e.greemint With me on the point illustrated, that the' 
Government should not be the Currency Authority. 

Now. I maintain that it would be a real risk, which ought not to be 
faced. for the Government as Currency Authority to undertake the .full 
obligations of the gold bullion standard. If therefore this date were in· 
serted in this Bill. the Government would after the 1st January, 1981, in 
the event of the Reserve Bank not coming into being-which God forbid-
in the event of Bome break·down over that, the Government would be 
saddled with very serious responsibilities in maintaining the gold bullion 
Btandard without the proper machinery for exercising. them, without that 
unification of control of currency and credit which iB the essence olthe 
Currency Commission's recommendations for a gold ,bullion st&ndard a.nd 
a. reserve bank; so that with all the good.will in the world and in spite of 
the continuance of a.m.iability in the Finance Member, I retret that I am 
not able to.accede to Mr. Chetty's request. I would suggest to him tha.t 
instead ofpreasing it he should set to work in relation. to the Reserve 
Bank Bill and make certain that India receives the fruit of the labours 
that have been put in by the Currency Commission and by this House in 
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studying its recommendations and hasten ~  get the. Gold. Standard and 
Reserve Bank Bill on to the Statute-book In a form. m . ~  we ean all, 
,on all sides of the House, congratulate oU1'8elvel on ~ . 

][r. Prelt4mt: The question is: 

'" That after the proviso to eub-clause (1) of clause 5 the followiDg further proviso 
"tle inserted: 

'Provided further that from the 1st day of Janu&q': 1931, or such earlier da!--
as the Govol'nor General in Council may not.try in tbe Guette of Indllo 
in this behalf. the authority for the time being enmuted with the ~ 
of noteiBllUe sball be bound to .. 11 to any peaon who makes a demand III 
that behalf or pays in legal tender currency the purcbase priClt! u deter-
mined by this sub-lIection, gold bullioD for delivery at the option of the 
purchaser, either in Bombay or in London'... ' 

The motion was negatived. 

:Mr. Prul4eDt: The question is: 

... That clau18 5, IS amended, do stand part ,01 the Bill." 

The motion w88 adopted. 
Olause 5, as amended, was .added to the Bill. 
lIIr. Prelident: The question is: 

" That 0lau8e 1 do 6tand part of tpe BiD." 

The motion was adopted. 

Xr. Prealdent: The que"tlon is: 

II That these be the Title aDd ,Preamble oftbe Bill." 

The Honourable Sir Baau Blackett: Sir, there are ~  

amendments resulting from. the changelwe have made in clause 5. Inthe 
~  of the Bill for the last words ,. sale' of gold exchange ,. the .words 
~. sale of gold or sterling" haTe to be substituted ; and a similar substitu-
tion has to be made in the Preamble.' Sir, I move that the words" gold 
or sterling ,. be substituted for 'the ~  ". gold exohange " in the Title 
.and thePrea.mble. 

The motion was adopted., 
Mr. President: The question is: 

II That. these: ~ the Title 8IIdPreamble of the Bill." 

'rhe motion was ~. 

The Title ,and Preamble; as amended, were added to the Bill. 

'The Honourable Sir Bun Blackett.: Sir, I rise to move that this Bill 
be passed. . " 

J do not propose to take advantage of thill opportunity for making ~  
'long speech. I believe that I shall have the opportunity if necessary 'of 
replying on the debate on the third reading, if suoh debate takes place; and 
I do not want to start subj-ects for discussion on the third reading UDneoes-
'Baril,Y. I should like to say only ons thing. The object of this Bill is, 
,first of all, to fix the ratio; secondly to secure that  that ratio is fixed by 
'Statute so that an obligation is imposed. on the Ourrency Authority to pre-
'Vent exchang., from, rising above or falling below the gold points; and the 
·third-quite incidental really-was the demonetisa.tion of th, sovereign 
simply because it was neoessary to do that; in anticipation of the gold 
'bullion standatd. Tbe object of the Government in introducing this Bill 
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was really simply to get. lhevexed I}ueetion of the _0 out of the wayjD, 
advance in order that we might have an opportunity of working together-
on a subject wbere there was no such unfortunate diBerence of opinion as 
there waS over the ra.tio, when we COllie to the gold bullitm sta.ndard and 
~  reserve ban.k questions. We want all the good-will we can over stud'y-
mg th08cquestions. Nothing in this Bill is intended to prejudice the full 
aiDd free . and frank disoussion of those subjects when we come to that 
Bill; and the only . ~ that really is 'qefinitely Bettled by this Bill is the· 
rine point on which,as I say, We have had eO somewhat acrimonious 
controversy. And before I sit down, I should like to say ODe thing more. 

I ha.ve spoken of my amia.bility to-day. I am oonscious that 
4. P.Il. I was Dot amiable aD one or two occasions during this discussion, 

and I Flhotild like to apologise if I have 'been heated inany'part of this dis-
cussion. T do not. want to sa.y that.I was j\lstifi.edby .some of the things 
that. ha.ve been said about me. Almost every crime has been attributed to 
me, not even excluding murder. But some of the things that have been 
said about me hs'Ve at a.ny ra.te, if tlwyhave not juumed, expla.i.ned the 
reasonFl for occasional temper on my part;.. None the less I desire to say 
that, I am very sorry if I ha.ve in a.ny way offended anyone in doing so. 

JIr. PresideDt: Motion moved: 
.. That the Bill 88 amended be p8ssed." 

Sir Victor Sauoon (Bombay .¥illow.ners Association:. Indian 
CommE."rce) : Sir, I take it that, if this Bill be passed, the gold 
value of the rupee will oE."'defi'Ditely decided for all time; a.nd that there 
is no intention of considering tbis •. ,dl!UlPOlWY J!Qeaaute,wbich will be 
revised if la.ter on it ",ere 8 ~  that, there had, been an error of judg-
ment. I sav this." because tbat is the , ~ qf mind of at lee.st one mem-
ber. of; the HQUse. who vQted ~. the higher ~ , and therefore I should 
like to make it ,qUite clear to the House, unless it is definitely stated to 
the cmitrQ.fY, that ;whatever the ~ trend. j)f 'lWorld 's prices may be, this 
Bill is intended finally to dedde the gold value of the rupee. Such being 
the CI.I.se, what will be the practical consequences of the action of this 
House should it decide to pass this Bill? If world's gold prices rise, I 
should sa.y there will be little or no effect. If gold prices rema.in 8S they 
are to-da.", an adjustment downwards of ~, salaries a.nd prices of the 
commodities whieh have not. :vet ad,justed themselves will take place until 
tIw CORt of living is ~  10 per cent. less than it was two :vea.rs ago. 
ThirdJ.\" if world's go1dpriccs go down:, in addition to the adjustment. to 
whieh I have just. referred,n furt.her adjustment will have to take place 
whieh will bE' the adjustment wha.t will have to be suffered by the rest of 
t,he world. Now, Sir, we. have it on the authority of the Fina.nce Member 
that the intention of tbe Federa.l Reserve Bank is to keep prices stable at 
about 1)0 pf'r cent. above t,be pre-wa.r leveL I Accept the sta.t,ement, but 
T wOllld like to examine t.lJe value .that should be atta.ohed to it. Does the 
Federa.l Rese1"Vp. lhnl( propose to bind itsel! to keep world's price!! up to 
their present h'vel? T do not think. so. The Federa.l Reserve Bank has a. 
surplus of gold whi.cp is, roughl;v , ~ , -the equivalent of two yee.re 
normal increase of the world's dema.nd for gold, and this .. of course, iJ 
n. fact6r which, coupled with ~ possibility of economies in the.reati.of tJie. 
world in . the.usc of, gold, does give the ~  Resorve Bank a..,great deal 
Of power to keep pri<.'esstable ~8. . ~ ,  And that is the 
ttbUble.Bo mariyof these dicta are so often only hypotheses. The 



m. OOBRBNOY BILL. 250:' 

,8IIIswnption made is that there should be ':10 great alteration. in the w?rld's 
nOl'mal needs for gold. But this assumption does Dot take mto CODSlderllr 
tion the possibility of China asking for gold. Normally China's exports of 
produce exceed her imports of commodities, and the ~  is made .up 
by shipments of silver. Now, I am not one of those 'who think that China 
is likely-certainly not in the ~  ~ change ~ ~  of 
currency from a silver to gold basiS, but I think that there 18 a dlstmct 
possibility of China saying, "for this difference between our exports and 
our imports, we would like to take a part in gold and not all in silver. 
The worl'd is indebted to us for this difference" and we are entitled to take 
it in whatever form we like, and we propose to take some of it in gold ~ 
And, Sir, if this should take place to any great extent, it wDuld upset all 
the plans of' ,the Federal Reserve Bank, and I seriously doubt whether we 
would find the United States prepa.red to dissipate her gold reserves merely 
because the Legislature of this country had passed this Bill on t,he 88BWOp-
tion that America would maintain gold prices st;able. Sir, two years ago 
the Finance Member objected to trying India. to the chariot wheels of the 
Federal Reserve Bank . 

• 
fte Honourable Sir BuD Blacke" : Three years ago. 

Sir Victor SIIIOOD: Three years ago he said that, but to-day he advo-
cates it with equanimity. If he had done it three years ago, then even if 
the Federal Reserve Bank had not been able to keep prices stable, India. 
would only have had to suffer the same process of 'adjustment 8S the rest 
of the world. To-day this land of famine, cholera and plague will have to 
suffer, roughly speaJring, 10 per cent. more than America which is the 
land of health, wealth and plenty. Now, Sir, it is for this House to can· 
sider whether the irrevocable step should be' taken to.day. of fixing the 
value of the rupee. The Finance Member has accused this House of 
shirking its responsibility. I for one have. no desire to shjrk' any ~ . 

hility that I may have. If J am asked what the practical effect, apart 
from the technical meaning, of throwing out this Bill is, I should say this. 
This House has shown its approval of the lB. 6d. rate by its vote. It 
therefore authorises the Government to keep it at that point by executive 
action until either they eRn clearly see the trend of world commodity price!! 
or until the cost of living' he.s dropped about 10 per cent. compared with 
the oost pf living in the rest of thf\ world takinll the 1924 Index figures as 
B be.sis. What I am suggesting. therefore, to the House is that it should 
verY seriously consider whether the Government should be a.llowed to 
bum its boats now. By throwing out this Bill, the House will leave the 
Government with R· loophole through which it can retire if the prognORtirll-
tionf.l of the Finnnce Member are fa.lsified. If our fenrs prove groundless, 
what is lost? It appears to me that aU that is lost is that the est,a;blish. 
mant of a Federal Reserve Bank and the legal ef.ltablishment of t,he gold 
standard. are postponed. . But is that altogether an unmixed evil? Sir, -we 
have just heard. the Finance Member pointing out the disadvantages of t.he 
Government managin.g the currency of the country. His very objections 
to' that raised fears in me. It appeared to me that we should not be in· 
a position to criticise any action that might be taken. To.day if we dill· 
approve of the action of the Government in its management of t,he cur· 
rency policy of this country, we certainly have an opportunity of expressing 
our ~ . Until all the details of the Reserve Bank and how that 
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Reserve Bank or how its Governors are to be controlled, are published, 
'we do not know what remedy we shall bave if we disapprove of any action 
of the Governors of that Reserve Bank, and so I am not at &11 certa.in 
'whether it would be a bad thing if we had a little time to go into the 
details of what the powers of the Governors of the Reserve Bank were to 
be, and how those powers were to be controlled. That is all I have to 
13ay. I would merely ask this House to remember that it is at the parting 
of the ways. If it considers that the advantages of a Reserve Bank, if it 
considers that the establishment of a gold standard in the' near future are 
'80 great as to justify the risk of world's prices dropping, then this House, 
I suggest, will P88S the Bill. But if the House feBl'B tha.t the eftects of 
a big drop in gold prices, which would natura.lly be very serious to the 
trading, commercial imd agricultural interests of this country-if it fears 
there is a chance of that taking place, then I would suggest that it might 
perhaps be advisable to reject this Bill and thus give the Government an 
opportunity of sooing more clearly what the trend of world prices will 
be. (Applause.) 

Dr. A. Suhrawll.rdY (Burdwan an4 Presidency Divisions: lIuham-
ma.dan Rural): Sir, I must thank you first of &11. for the kindness and 
courtesy of giving me !tn early opportunity of speaking this afternoon. I 
have been so long a silent listener to the debates in the House. I had 
. no desire to lose my reputation for silence, and if I rise to.day to speak I 
do so becnu!I(' it is beginning to dawn upon me that I am not in the com-
plUly of phil();:ophf'rs but of politicians who attach more importance to the 
brass of speech than' to the gold of silence. An Honourable Member I 
understand is annoyed at my reticence and seems disappointed tha.t I 
have not caused an earthquake or a. shower of brickbats in the House by my 
eloquence, and that my advent in the Assembly has not been greeted with 
peals of thunder and ftashes of lightning. I wonder if it is the same 
wonderful gentleman whose penetrating vision and joumruistic imaginao 
tion saw my downcast looks when I was miles away from here. Anyway 
I must not deny him the pleasure of hearing the sound of my voice and 
·having some fun at my expense. 80 much by way.of apology for infticting 
a speech on 8. tired HOllse. I know I cannot make any contribution of 
value to the debate but I must now proceed to give my reasons brieey 
for supporting this Bi11 through its various stages. My reasons are ver.v 
simple. I.voted against the amendment in favour of the lB. 4d.ratio and 
I subsequently thought, tha.t I was consistent and logical in . ~ the 
provisions of t,he lB. 6d. ll'R.tio. As regards the other amendments, I tried 
to follow and to undel'Rtand thE-ir ~ , but they &11 appear to me 
to he merely flanking movements or rearguard actione to retrieve the loal 
of the Battle of the Ratios. I have listenpd with nttention to the various 
arguments advanced in this House for and ~ .  the provisions of the 
Bill. I ha.ve listened to the arguments of the expert and the layman, 
to the arguments oftha economists and the mOl'lllists, I ha.ve Iist,ened'to 
the arguments of the lawyer and the schoolmaster. I have listened witli 
patience and attention to tho fervent appeal to our sense of dutv, and I 
have also listened in silence to arrogant 88sertions and ~  insinuationlC 
IMi substitutes for arguments. So' 'far 811 the arguments advanced in the 
House are ~  I tried to the hest of my "bility towieigh their eft'ect&: 
Outside, the Chamber also I have been subjected to bomblm:lments . by 
leaflets and pamphlets issued by pE!l'lldns holding opposite vie\Vs on this 
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highly technical subject, and I would gladly have sought ¥lvation a.nd 
'peace by sUlTendering my judgment to a Pope o,PontiJ! pd8ing as a.n in· 
fallible authority on this subject. But unfortunately Mr. Jinnah's in· 
opportune discovery of a passage in "Taylor on Evidence" unsettled my 
mind. I was even prepared at one stage of the debate to read out a speech 
in favour of lB. 6d. written by Mr. Shyam Narain Singh Or a speech in 
'favour of lB. 4d. written by my friend Mr. Jamnadas Mehta. (Laughter.) 
But my Honourable friend, Mr. Jinnah's discovery, as I said, disturbed 
my mind. If the opinion of experts could not be generally relied upon, 
it became somewhat difficult for me to reject the opinion of the majority 
of experts Ilnd to accept the opinion of the minority. 1£ the opinion of 
the Currency Commission is. not accepted, it will be difficult to accept the 
opinion of the Currency League. And as Mr. J amnadas Mehta the other 
day, in the. grand manner of a great Autocrat, revealed to us the secret 
· that he himself was the CUlTency League, he must suffer in reputation. 
· So also must our friend, Sir Purshota.mdas Tha.kurdas, whose revolt against 
the tyranny of the ma.jority and whose able advocacy a.nd earnest cham-
.pionship of the cause he has espoused I sincerely admire, pay the penalty 
of enjoying the reputation of an expert. Sir, I was further disturbed and 
even bewildered by the reoollection of a speech delivered not very long 
ago on the floor of this House. I am not. sure if consistency is considered. 
-a. virtue by ~ . I do not know if politicia.ns count on the proverbial 
shortness 0 human memon'o But though I cannot cle.im to have the 
wonderful melpory of the Honourable Members who could recount a.ncient 
history and recall the writings of Sir Dinshaw Wacha of the last century, 
the speech of m;y Honourable friend Mr. Jinnah of a few weeks ago, when 
· he waxed eloquent on the infallibility ana sanctity of the Tariff :Board, is 
stUI ringing in my ears. I wonder, when my Honourable friend asked us 
to remember the virtues of the Tariff Board as an expert body-I wonder 
whether he had then completely forgotten his "Taylor on Evidence", even 
as he forgot his pose BS a juror and declaimed a.s the advoca.te of a lost 
cause, or aven as he forgot his trebly titled and doubly decorated Deputy. 
Sir PurshotamdlLS Thakurdas, C.I.E., M.B.E., when he harangued the 
Members of the House and asked such of them to give up titles who had 
rione to give up. (La.ughter.) My second difficulty is that I ha.ve the 
misfortune of having been returned to the Assembly without any party 
label, and t,hough I have joined a po,rty since my return, it wisely refrains 
from imposing its will, the will of the majority, on the minority a.nd of the 
minority on the majority and allows freedom of action to its members. Sir, 
I nnve not, therefore pawned or pledged my soul to any party leader in 
defalllt of l\fephist,opheles whose form I have failed to discern in this 

1 ~  (Lltughter), but who, for aught we know, mo,y be visible ~  HOD-
ourAble friend MI'. Chett.v who seems to be on familiar tennll witn him. 
(Laughter.) I am grateful to Mr. Chett..v for not denying souls to some of 
the Members of the House. I wondor if, Mephistopheles Ms confided to 
him the secrets of n sacred book, more ancient than the Arthasa.tra, 
-whi?h promiseI'! ~  punishment for the . tongue of calumny which 
dewes !;iouls to men and women. I am not bed to the cha.riot wbeels 
of Mephistopheles or Mammon or any party leader whose decision must 
drag me into tJte lobby of hill choice. Unaided by the light of expert 
opinion, . ~  by the lead of a. party. I have to fall back upon my 
·own common sense Bnd t,he diotates of my constituency which ellnbra.ces the 
whole of West,em Bengal. But the Mussalmans of Bengal Beem to have 
·esca.ped the a.ttention of the -Currency League. Their pathetic, placid .. 
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contentment continues. ~ voiceless j their voice is silence. I 
have seen no petitions or telegrams from them to Members of this House. 
I have receivf.'d no direction or ma.nda.te fromtbem. As for the repre-
senta.tives in the Assembly of non-Muslim Bengal, not one has lifted up' 
his voice in support of the lB. 4d. ratio, t}lough they are not accustomed to 
drown their voice in silence. There was only one representative of Bengal 
w;ho rose to speak and he spoke in favour of lB. 6d., " undaunted," as he 
said, "by the frowns of the Government and unseduced by the smiles of 
the oppc)siiion". The other reprt'sentative of Bengal whose opinion is known 
to me to bE! in favour of 18. 6d. ratio was the other day refmTed to by 
~  Honourable friend Mr. Moore. He may be in the bondage of the 
Satanic Government, but I dare say that not even those Honourable gen-
tlemen, who believe in charity only when it begins at home, could 8~ 

that Mr. Satyendrt\ Chll.ndra. Mitra hl&s sold his soul to Mephistopheles. 
The significant silence of Bengal Members speaks for itself. Besides Mr. 
Joshi's support. of the lB. 6d. ra,tio is a clear indication to me that there 
is tL conflict bohw'l'n the interests of labour and capital in this case. There 
is no use saying that la.bour cannot thrive without capital and therefore we 
must divest ourselves of all suspicion of capital and of the championship 
of the 18. 4d. ratio Q.y vest,ed interests. "Do not kill the goose, n says Mr. 
Jinnah, ·'that lays the golden eggs." This argument does not a.ppeal to 
me. beco.uRC for aught we know the goose may not be laying golden eggs, 
but eggs of steel, rotten eggs or no eggs at . ~ .  Sir, before 
I conclude. I should like to assure the HOWie that it is no pleasure to me to 
disr{'gard t,h", fel-vent ~  to our sense of duty by respected leaders whose 
sincerity and honesty are a.bove suspicion. Indeed the persuasive elOquence 
and ~  sincerity of PliDdit Malaviye., Pandit MotHai Nehru and Mr. 
SrinivQsll Iyengar he.ve made n deep impression on me. But the ressons 
I have briefly mentioned drivE' me to the opposite conclusion. Sir, before· 
I sit down I should like to mnke a passing reference to the pe.triotic perora-
.tion of Mr. Jinnah, addressed to this Rouse the other da.y through the 
Cha.ir, lllIDl'nting the intrigues in the lobby and deploring the manipulations. 
going on there.' I wonder if he was referring to the ponderous arguments. 
of a light weigh,t champion of lB. 4d. 1'8tio which disturbed the mental 
excha.nge of &D Honourable Member sitting right in front of me and sto.bi-
Iis'ed it a.t neutrality. I wonder if he remembered when he appealed to the 
House not to sell Indin Bnd degrade the representa.tive chara.cter of the 
Honse that he IORt B golden opportunity of setting a good example of so.ving 
India whl'n he wl\lked into the lobby with Government to give preference 
tC' BritiRh steel. 

Mr . .Tamnadaa II. lIehta (Bombay City: Non-Muhammada.n Urban): 
Sir, before t:he curtain finall.v rings down thiR deplora.ble businesR I regard 
it. as m,v ~  duty to place on record my undiminished opposition to this· 
Bill. I am very proud of thiR fact, Sir, that although we ha.ve been faced 
b,Y a very cl£werly engineered opposition and although, M e.t present con-
stituted, t,hiR Assembly merely lends to the stultification of public opinion, 
althongh WI' were· Jnf't h.v fOI"f'es of refJ,ction e.tevery ~  and by tha.t 
combinAtion of drilled automatons whom the Government have skilfully 
selectedft:h-nomination, this House has not, been demoralised and that fl5 
elected ~  did not hellitnte. to record their verdict on that historical 
occasion agRinst this deliberate attempt to p)ace Indie. economically back-
1\"nriJfl bv one generation. On the last occasion, Sir, I referred to Appendix 98 
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in the proceedings of the Currency Commission and·l showed how, ~  public 
utterances of a reaponaible Member of this Government, were at complete 
variance with his written telegrams to the Secretary of Sta.te, howiri fact, 
Sir, .it was decided long before any Commission was contemplated, as it 

~  from. thoSe telegrams, to attain and maintain exchange at 18. ea. 
sterling until sterling reached' parity with gold, and how outwardly it was 
being said t.hat the riee in exchange was due to natural 8 8~ It was 
even said in those {telegrams that all that remained to be done was ~. 
get the 18. 6d. ratio sanctioned by a fOrIDal Commission. To-day I want 
to bring up to date the further steps which  have been taken in this very 
unfortunate business of raising exchange to lB. 6d. Even while the Com-
mission wa.s still sitting  and investigating; we find that the Govemment 
were comptllted to deflate in order to keep exchange near 18. &1. And wha.t 
is worse, when they found that in spite of that deflation, exchange showed 
'Bigns of going down, there came forward aD unlimited offer of Asle of 
. ReVel'AH Councils at lB. 5td. in April, 1926, while. the Commission was 
supposed to be investigating; and it was, only then that the downwa.rd 
tendency was an"ested. Subsequ$lt events are matters known to the 
House and to the country. One more incident in this policy of deflation was: 
that the created securities were reduced bv 5 Cl'Ores, a.nd the claim was· 
made that that deflation was carried out as .n. l1!suIt·of the recommendation 
of tho Commission. From'a telegram publi8hed in the Times of India on 
the 18th October, 1926, we find that the Deputy CoI1tl'Oller of Currency has-
issued t.he following press communique. It reads 8S follows:-

.. One of the recommendations' of the Currency Commission is that the Govern-
ment of India I18curities in the Paper Currency Reserve be reduced al soon as polSible' 
to 50 croree with a view to place the composition of the Reserve in a souncier position 
and to facilitate the introduction of an improved currency atandard. The Govern-
ment of. India have accordingly cancelled 5 crores' out of created securities in the 
Paper Ollrrency ReaervfI.·· ' 

Sir. to the uninstructed this communique ~  appear as if it waR carry-
ing out the recommendations of the Currency Commission. One ha.s only 
to look to the recommendation of the Currency Commission on this point 
to find out how thoroughly the public was being misled, how,  I may S/i.y, 
altogether without any scruple the Currency Commission's recommenda-
tion was being used to do 0. thing which the Currency Commission did not 
recommend. The CurrencY Connnission recommended the reduction of 
creRt.ed securities to 50 ~ . That'is true. But they further recommend-
ed that t.he secl11"itit)l; s,., reduced were to be replaced by genuine securities; 
• the GONemment of India carried out the first portion, neglecting to carry 
'out the second portion and yet they claimed they were carrying out what, 
the Commission had recommended. 

That is part of the game by whioh this 18. 6d. ratio has been maintained, 
and .vt!t It public ~  has made the misstatement that, it 
Wll8 in pUrf'UOnClC of the recommendations of the Currency Com-
missi.:m t,ha.t thitl ddtation WRS being c8lTied out. Then, Sir, ·the fur-
ther incident, which happened even while the House has been sitting, is 
that, t.he emergency currency, 4 crores of which was promised to be issued 
at 6.per cent. to'the Imperia.l Bank of India. nearly 2, years ago, was 
refused, and Govemment said that until the. Bank rate was 7 per.cflnt,. or 
until they were paid 7 per cent., they would refuse to 'issue any additional 
currency. This attempt, to starve India of curreney with R view t,o mam-
tain exchange at lB. 6d. raised a protest from the· Statesman which is by 
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'no, means 'friendly' to the 18. 4d. ratio, and tha.t paper says in its filJaue of 
the 18th February, 1927: ' 
.. Under the Paper Ourrency Act, 4 crores of inftat,ion il provided for against Trade 

"Bill. with the ~  rate at 6 per cent:J and it waa confidently &Dticipated ~ 
'recourse would' be had to the.e power.. It was anno1lllced y8lterda:v, howenr, that! 
>Government had refused to iuue hesh currency apiDaI; Trade Billa under 7 per cent.., 
.and that 4 crores had been ill81led at this rate. It i, diflioult to underltand why relief 
was not grauted to the market at the lower rate and the action of the GoverJlDlent. 
will doubtless give rise to a storm of protest from thOle who maintain that. the currenC10 
,js at present manipulated to serve the jnterests of Government and not those of the 
(lountry.' ~ 
Sir, it was in this manner that, right up to a month ago, the Govem-

'ment went on creating stringency in the money market, starving the 
.country of currency and thereby  maintaining some semblance of parity at 
lB. 6d. Government could have stabilized the ratio at lB. 4d. gold in 
"October, 1924, if they had wished, and that great firm of brokers, on whom 
iJO much reliance has been placed by the Finance Member for c&l'l'1iDr 
-through this legislation, has stated that a golden opportunity was allowed 
to be lost when Government did not go to lB. 4d. in October, 1924. Sir, 
,there is one more statement I should Ilke to make in order to prove to the 
House that in the matter of reaching lB. 6d. and maintaining it, Govern-
'ment has never really stated the truth to this House or to this country . 
.on the 19th September, 1924, Sir Purshotamdas Thakurdas asked in the 
.Assembly a certain question, and in replying the Finance Member said:1 
.. Before aotion can be taken, very careful OOII1lideration must be given to the 

,qnestion whether 1& rate of lB. 4d. gold or IIOme higher rate is moat likely to be 
beneficial to India, regard being had to the conlumer and the tax·payer &I wen .1 
other interests 1 ~ 

Sir Purshotamdas then asked whether it would be correct that Govern-
ment thought a higher rate than 18. 4d. would 1:e beneficial, and the reply 
of the Finance Member wa.s that the inference was incorrect. This was 
on the 19th of Sptember, 1924. The inference that Government thought 
111. 6d. was in the interests of India WRB incorrect according to the Finance 
'Member, and Government could not say what rate would have to be adopt-
-ed finally. This statement was made in this House on the 19th of Septem-
-ber, 1924, and in October, 1924, we rend that Government had declared to 
the Secretary of State that they had made, up their mind to ha.ve 18. 6d. 
'But at any ra.te this was the 19th September, when the first reply to Sir 
'PurshotnmdBf.; ~ p:iven. The worst is what follows. On the 22nd of Jan-
uary, Hl25 , the Finance Member in It speech on the Paper Currency Bill 
RRid: 
.. The choice of a Kllitable ratio depends entirely on what rate i. euity m'lUntajned • 

and ealily attainable." 

This WBR !'laid in .Jannary, 1925, fully three months after Government had 
made up their minds what ratio they would attain and maintain. This will 
live in history as an attempt to bamboozle this Assembly and this country 
'into believing something which the Government themselves never intended 
-to do. They had  made up their minds to take the rate to lB. 6d., they 
-took all the steps to take it to 18. 6d., and they intended to maintain it a.t 
18. 6d. regardless of consequences. Th9l'e has been, aa a. consequence, a. 
deflation of 80 crores in the course of a single year ani that has enabled 
"Government to maintain the mte at lB. 6d .• or to ma'lre some appearance 
of doitlf.\' so. Even now, with the Assembly having accepted lB. 6d" 
-exchange refuses to be maintained a,t 18. 6d. It is still a. little below 
111. 6d ..... . 
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The Hcmourable Sir BaaU Blackett: Is £he Honourable Member aware 
that we have purchased nearly a million pounds 1l.t la. ed. since that 
date? 

Mr • .TamnadalX. J[ehta: Is the Honourable Member aware that imme-
diately he entered the market, the exchange came down? 

The Honourable Sir BasU Blackett: None the less we purchased more 
afterwards. 

JIr . .T&IIlDadas II. Mehta: And the exchange is not at par yet. That 
is the best testimony of the stability of the so-called de facto ratio. 

Sinoe 1£120 ihe attempt. to. starve this country h88 resulted, apart from 
the absence of any normal expansion due to the 2 shilling rate, in a della-
tion of 66 crores of rupees; and you have to add to that a. further 15 to· 
20 crores which is necessary every year according to the opinion of Mr. 
Kisch, given before that Commission. I think Mr. Kisch is a responsible 
officer of the India Office. This officer has maintained. that the normal; 
absorption of currency .  .  .  • 

The Honourable Sir Bull Blackett: What Mr. Kisch said was the 
.agerage figure before the War was that, which is quite a different thing 
from saying it was normal or necessary. 

Mr . .T&mDada. M. Mehta: What is the difference between normal and 
.verage? Has Mr. Kisoh stated that things have, changed since the war?' 
If anything this absorption ought to increase with the increase of prices 
and population since 1914. I do not know if Mr. Kisch has said that the 
normal or, if you will, the average tendency has ceased to operate because 
war intenened. (Bir Walter Willson: .. Divide.· .. )  I think the Honour-
able Member will be best advised to leave this House and divide himself 
from us. It is a tragedy that Members elected by European interests 
should regard this matter so lightly that, when we are coming to the final 
staR'es of this Bill, they sliould be more anxious to go away to their clubs 
than to stay for work: Sir, I am not going to allow them to divide until I 
have .finished ·the whole statement of the country's cause ..• 

IIr .• It. Ahmed: You h ave not, taken a lense of t,h£' country , have you? 
(Laughter.) 

Mr. lamnadaa :M. :Mehta: I htwe noW shown how this dellation has been 
systematically carried out in one Mse in defiance of the recommendations 
even of this Commission. The speech which my friend Dr. Suhrawardy 
made is full of humour a.nd full of nice phrases and sentences, but if he 
will a.llow me to Ray so. it. did not contribute a. single iota. of argument to 
the import,ant discussion ill which we a.re engaged. .  . 

Mr. It. Ahmed .. But he told you that aIJ.:eady. 

Mr •. J&IIU1&daa :M. lIehta Sir, it has been alleged in tills House 
and outside that the fight for tibis ratio is merely the stunt of some oapi. 
~ . We are told that Govemment are solioitous of the welfare of 
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the \varkel ~ his wl1ses and that they are trylng to protect the worker 
ll,IIainst the' capitalists. Sir, this dissimulation would be very amusing 
i.f it was not 8~  in its consequences; all I can say is that these 
sta.tements are utterly at variance with facts· I have tried to analyse 
the evidence of the witnesses who appeared before the Commission; J 
leave aside the whole group of capitalists whose evidence is of course 
discounted for reasons easily understood; in my opinion the capitalists 
of this coutnry have stated the country's case with a fulness"thorough-
ness and impartiality tha.t does credit to them and of which we are 
proud. But it is not merely the ca.:pitalists who ha.ve denounced lB. ed. 
I have gone through the evidence of professors of colleges and also of 
laymen who are neither professors nor capitalists and I find that they 
also are mostly against lB. 6d. Professors who have given evidence 
before the Currency Commission number nearly 16 and out of 16 only 
one man has clcfIl'ly said. that he is in ~  of lB· 6d. 14 others-aU 
Indians-have said they are against lB. 6d. The second professor who 
said he was in favour of lB. 6d., said lB. ed. was also unsuitable but it was 
the lesser e-til. (Mr. K. Ahmed: "But they are not practica.l men, ate 
. ~  You' will not listen to pra.ctical men, you will not listen to 
professors; you will only listen to Sir Basil Bla.ckett and you are free to 
do so· I would like, Sir, to enumerate the names of these distinl:'uished 
menbec8.Use every one of them holds a position in this country 'by the 
fact of his learning and by the fact "t his present post as professor in some. 
part of India. Dr. Basu is /;\0 gentlemao. now at ~ .  Professor ChabHani 
lit Delhi. (Mr. K. Ahmed: "Professor Chabliani is for h. .~  You 
can read his evidence, many people have changed since they nave 
·come here; but you, can read hie evidence and you will fiDd 
he is in favour of ] ,. 4d· Then there is Professor GVlln Chand at Benaes: 
Mr. Vakil of Bombay, whom Sir Ballil Rlackett is 'so fond of quoting; is 
.definitelv in favour of lao 4d. There are Messrs. WRdia /lnd Joshi, 
fllso in· fsvQur of lao 4d.; Mr. BoJ Krishna and Dr. PramRtha Natb 
:BRDE'rjee fllvour lB. 4d.; Professor B. R. Bao is undecided· Then Mr. J. C. 
Sinha of Dru:clds in favour of h. 5d.; not lB. 6d.; Professor K. T. Rhah i1i 
tn favouT of 18. 4d.; Professor Duraiswami Ayyur is in favour of 18. 4d.: 
and F.\O' on· All thesp, learned men scattered over the countrv from 
Dtllhi, Rombay and Madras to Dacca, Lahore, and Agra. nil ~  iC8.l'Ded 
men who had the opporhmity to study this quest.ion delioerately give their 
(widener in fnveJllr of 18. 4d.: ~  that it cannot bll cont.ended that it is only 
the capit.alists of this country who are artificially aiding an aWtation. 
Sir. we have our captains of industry, our Chambers of Commerce, our 
professors, our laymen nnd 65 elected Members of this !House all bodily 
voting for la. 4d.: it is only because this sham reform leads to the 
Rtultifieation of public opinio"n in this HOllse that 65 elected Members 
can be voted down by 28 elected and 40 nominated Members. Those 
65 rt'present IBkhs and' la.khs of voters. Whom do these 40 reprellenu? 
They represent their stomachs and the st.omachs of their wives Hnd child-
ren. Wllom do t,hey re.present, I should like to know, except t,heir own 
!lRlaries, wnges Rnd emoluments. Yet thps(' 40 people can vote down 
t.he 65 clect,ed Mernberll who owe their sea.ts t.othe ~  of lakhs of voters 
Flupport,£'.l by Inkhll in their t.un). Because of the sham re£Omll> it. has 
been possible to' stult.ify public opinion n.nd c/lrtythrough tms legislative 
measure by 2 or 3 vot,et'l over t.he ~ of the repre8entatives of the petJple. 
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Sir, I do not want to say anything ugainst the European elected Mem-
bers. 'I'hey have honestly tried to do what they thought best. I will 
.also state the opinions of Iaymett who have given. their ~  in favour 
-of 19. 4d. before the Commission, gentlemen who were neither professors 
nor merchants. One is the Honourable Mr. Chakravarty of Bengal-
My Honourable friend Dr. Suhrawardy will note that there is no absenoe 
of Bengal opinion in favour of lB. 4d'. l\-ly Honourable friend Ml'. 
Lahiri Chaudhury who comes from Bengal only the other day spoke it. 
favour of lB. 4d., if only Dr. Suhrawardy had taken the trouble to be present 
in the House. "Both Mr. J. M. Sen Gupta and ~ . Goswami have spoken 
time and again in Culcutta. in favour of lB. 4d.-if only :Qr. Suhrawardy 
had taken the trouble to read the newspapers. As regards Messrs. 
{}hakravarty and Raju and others, these gentlemen giving evidence before 
the Commission have all voted for 18. 4d. Now, ,Sir, I must leave that 
.question. 

We have contended that if you carry lB. 6d. because adjustments ha"'e 
not taken place there will· be 1\ slump in trude, industry, agriculture and 
a general set-back to the economic conditions in this country. I will 
now try to show, Sir, how the various interests will lose during the 
period of adjustment. The word "adjustment" is easily spoken by 
people who ha.ve not to go through that pa.inful process; but the word 
·stands for unjust loss and injury to innumerable persons. It represents 
the forced valuing down of stocks among manufacturers. It represents 
evictions of tenants. It represent.s the slow and painful starva.tion of 
the agriculturists. It represents tI. geneml ra.ising of taxation by 121-
p",r cent. without the people knowing it. All these· things are euphe-
mil'ticaUycaIled adjustment; yet the word adjustment is easily spoken 
.and easily accepted by people who nre willing to vote for lB. 6d. Sir, J 
want now to show that all these int.erests will have to suffer until 
adjust,ment has. taken plnce. I shall take the tax-pa.yer first. In the 
words of Professor Keynes when you appreoiate your standard by 12i 
per cent., if everybody were to accept 12\ per cent. less simultaneously 
then of course the adjust.ment would be· thoroughly complete a.nd we 
ciln go on to our new ratio without· /lny hesita.tion and' without My qua.lm. 
·of conscience; but I hnve attempted to show on' the IUHt occasion that 
n.t. JCHst in the lnutt('r of our civil nnd military establishment, including 
Railways, where we pny 70 crores of rupees a year, no 12i per cent. 
reduction has been made or can be mnde. . On the contrary, as a. result 
of this lB. 6d. the Benches opposit,e nnd all the 'services will get a con-
(Jealed mising of their salaries by 12l per rent. for an time to come. Just 
t.hink ~  the enonnity! In 1919 when the Reforms Act was put on ~ 

Statute-book, and when Mr. Montagu wllnted t,o pay t.he price of mILking 
or inducing these Civil Services to agree to the Reforms a general in-
crement of wages Rnd salarit's WllS given to the Civil Service. Prices 
were ruling high; the price level in 1919 was somewhere above 200-1 
will give the exact ,~ ~ so thut . ~ mlly .be no 1 , ~  was 222 
fiR compa.red with 100 10 1914; WIth the pnce level at 222 JDcremt'nts 
were given to the Civil Services ~ . Mr. Montagu a.s conHiderat.ion for 
their aooeptance of the reforms. Prices stendily fell until to-day they 
are at 146, whic? mellnR thnt· WP. c.Rn buy ~  Rs. ~  , .~  what ~ cost 
UB Rs. 222 to buv·in 1919. Yf't 10 1924 t.hlR J .. ep CommISSIon. gave t.hem 
anotherinerement and R number of concessions. The .basic salflry was 
TMsed: in nClc1ition the CommiBsion ~  nn ~  which caf.) be 



2510 LBGISLATIV,B ASSDIILY. • [21ST MAR. 1927. 

(M«o. J amnadas M. Mehta.] 
remitted at 2 •. to the rupee· 'l'hat was' an additional conoession in 1924. 
Think of the already heavy salaries which they got before 1919, think of 
the increments in 19H1 out of all proportion. }'urther consider the Lelil 
Commission's recommendations which gave them a higher basic pa.y, an 
additional overseas pay. plus the right of remitting the overseas salary 
at 2 •. ; and now oomes the latest stroke in 1927-they get ,a. concealed 
enhancement of 121 per cent. on their present emoluments. I maintain, 
Sir, that these tremendous burdens on the people of India far !rom 
being adjusted to the new ratio remain heavy as flhey were and are becom· 
ring even heavier. 

Sir, if the House will look to the Budget of 1927.28, oD! page 8, they will 
find that this country is paying Rs. 45 crores a year, by way of interest. 
on its loans. Not the whole of this interest is going to come down by 
121 per cent. If it were, it ought to cost us something like 6 crores less by 
way of interest. Further, 70 crores of establishment charges cannot be' 
adjusted, and there are other budgetary items amounting in all to 5 crores 
which being fixed cannot be reduced by 121 per cent.; so that we have a, 
total of 70 plus 25 plus 5 crores, or a total of 100 crores cost of the Gov-
ernment of India including Railways which cannot be adjusted in terms' 
of the new ratio by 121 per cent. 'rhe burden of the non.adjustment must 
be borne by the tax· payer. That is the position, and' I hope the House 
will bear that in mind when they proceed to vote--that they are raising 
their taxation on the people of this country on these fixed budgetary items 
by,12i per cent. so far at least these things are ~ Aua what is the 
total? The total expense of the GOvernment of India. is Rs. 125 tlrores if 
you exclude Railways: out of these 125 crores 40' crores represent the 
salaries of establishments, civil and military, 25 crores represent interest on 
the rupee portion of our debt and 5 crores represent other fixed payments, 
40 plus 25 plus 5 or a total of 70 crores out of 125 crores will remain fixed' 
and immut&.ble and "annot be altered to the new ratio and therefore taxa· 
tion mUllt be maintained at a high level. 

, This it! the story of the adjustment or rather non·adjustment, so far as 
the tax-payer is concerned. Take another aspect of this non-adjustment. 
We have nearly 800 crores of rupees and Rs. 180 crores of notes circula.ting. 
As against that we have certain reserves. If you strike a balance sheet 
of your liabilities and your assets to-day, as you will pass this Bill, this 
country stands to lose 864 lak_hs of pounds as a result of this going up to 
B higher ratio. When these 800 crores of rupees come for conversion into 
gold and your 180 crores of paper noteR come up for conversion int{j gold. 
you ha.ve to pay for every one rupee 8'47 grains of gold' as against 7·58 grains 
of gold which you used to pay; and as a reRult if you Rtrikp your currency 
balance sheet, to.day, you have undertaken in terms of gold as n reRult of 
going up to the higher exchange f1 liability of 480 crores' grnins of gold 
more than you would have pnid if lB. 4d. was adopted. The liability on 
our ourrency reserves alone is thus increased by nearly 86·4 million sterling. 

Coming to the question of the public debt. I mentioned the other da.y 
that the rupee debt of the Govemment of India would be inc-reased under 
lB. ad. The Honourable the Finance Member haa triei1,'to answer this 
contentio.p in the other House before it was raised here; after it was railed 
here, .' has not dared or ~ ~ to answer it pa.rtly because our case is un· 
answerable. pa.rtly because It IS prudent enough not to attempt an answer 
to a oaae which is damaging ~  you, and parily because when you are 
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IIUI'8 of ,our votes you need not answer. These ~ causes have pre-
vented the Government from replying to our contentions. But I once 
more repeat that as a result of this higher ratio we will be ~ to 
pay t.o our rupee creditors Rs. 56 crores more (or their gold equivalent 
more) tha.n we would have to pay under lB. 4d. The argument against our 
point of view was that you have to think of the ratio at which that ~1  
was raised, and you have to think of the commodity value of the debt 
when it was raised. I will cite one example only to illustrate the futility 
of that argument, We have raised on the 1st OctobE,lr, 1922, five-year 
bonds of the face value of Rs. 27,88,22,000. On the 1st October, 1922, we 
raised tha.t debt. Sir; the ratio of exchange on that date was la. 2llv tl. in 
gold. They become due on the 1st of October, 1~ , in this vefY. ye!l"; 
the ratio will now be lB. 6a. gold to the rupee and If there was any JustIce 
in the argument that you should repay your debt at the ratio at which 
it was raised, you would have to pay instead of Rs. 27,88,22,000 only 
m e:rores or thereabouts. Wiil our bond holders accept 20 crores instead 
of 27 crores? If you could repay your debt at the ratio at which it was 
raised the confusion will be endless; the same objection applies to the 
argument based on the commodity value of your debt-it leads to absurd 
results ..... . 

Mr. President: I do not desire to interrupt the Honourable Member. 
hut I should like to know how long he is going to take? 

1Ir • .T&1DDaciu II. lIehta: I am going to· take one hour, Sir, with your 
permission ;·.tbe case for the people has to be stated. If it is to be defeated, 
it is our ill-luck; but the case cannot 1>e allowed to go by default. 

Kr.Prealdent: The Honourable Member is not the only Member who 
will put the case for the people; there are other Members besides him. 

Kr' Jamnadaa II. Mehta: I know that other Members will do their duty. 
Sir; but you will permit me to do mine. 

Kr., PrUldent: In that case all I can say is that the House will have 
to sit to-morrow night and if necessary the day after to-morrow night from 
~. till 12 or 12-80. Before I adjourn the House till to-morrow morning 
I might infonD. the House that to-morrow night I propose to ait from 
9 olclQok and continue till.: midnight. We will begin as usual at 11 o'clock 
to-morrow morning and continue up to 5 o'clock in the afternoon. Then, 
after a break, I propose to sit again at 9.P.M. and continue till 12-30 or 1. 
~  Honourable Members might go on talking 8S much as they li][e pro-
... ided they are releyant. This House now stands adjourned till to-morrow 
morning'at 11 A.II. 

The Assembly then adjourned till Eleven oithe Clock on ~ , the 
22nd March, 1 ~ , 
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